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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORMS COⅣ IⅣIITTEE¨ II ⅣIEETING NO.08/81
SCHEDULED ON 28.07.2015

Plcasc Note

(1)  For information of exportcrs,Norms Committcc― H handles aH cascs pertaining to

nxation/ratincation of norms br Expon PrOducts falling under lTC(IIS)Chapter 72 to

76,78 to 80,85.Colllllnunications in respcct of cascs/pcltaining to lヽ C― II Inay be sent to

email addrcss:nc2.dRil●)nic.in

(ii) In ccrtain cases the decision of thc Norms Committee reFcrs to the Recommcndations/
Obscrvations/Dcnciencies rcccived fronn the concerncd′ 「 echnical Authority. Wherevcr

applicable,a scanned copy of such document has been placcd at the end ofthe Minutcs,

in running scrial orders. 
′
「 hc conccrncd flrm/company may go through thc samc and

respond accordingly.

(lii) Similarly,a scanned copy of the blank Standard Deflcicncy Format,which may flnd a
retrencc in NC dccisions,has also been attached in thc end.′「 his rnay also be referrcd to

by the concerncd irr1/company and may be responded accordingly.

(iV) ThC Norms Committee has taken decision only with respect to technical aspect/wastage
norins. Vヽhile redeerning the applications, RAs should check that the applicant has

fuliHcd aH rcquircmcnts as prcscribcd  in policy/proccdurc including thosc in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011, Policy Circular
No.14(RE-2012/2009‐ 14,  dtted  4th  February,  2013  and  OoM. No.
01/92/180/Misc./AM.13/PC‐ V1/10 datcd 15.04.2014 or any other provisions under

FTP/HBP for EODC.

1｀hc Mecting No. 08/81 of Norms Colninittee― II for thc ycar 2015¨ 16 schedulcd to bc

hcld on 28.07.2015 、vas actuaHy held on ll.08.2015 under thc Chairinanship of Shri Jalkant

Singh,Additional Director General of Foreign Trade to consider thc follo、 ving applications lor

ratiflcation of norrns in respect of advance authorizations undcr Duty Exemption Schcme

(ChaptCr¨4)of Forcign l｀radc Policy 2015-20.Thc fo1lowing mcmbcrs werc present in the

llleeting:―

SI.No. Namc & Dcsignation Department

l
DIPP

つ
４ Shri Gajraj Singh, Sr. D.O. DHI

3. Shri S. K. Bhatnagar, Dy. Industrial Adviser MoS

4. Shri K.C.Rttu,DDG DGFT

く
υ Shri Pradyumna Sahu, FTDO DGF 「́

l Case No。 :3`/11/81‐ ALC2/2013 Party Namc:MAGNETI

1

Mect No/1)ate:8/81- Status: Deferred

Shri S.K.Jain,D.O.



⌒

HQ File

:01/81/050/00190/AM14/

Decision:NC observed that

is stiH awaited from them.

comments atthe earliest.

MARELLI UM ELECTRONIC AIン C2/2015
SYSTEMS PVT.LTD.,      2807.2015

RLA Filc ‐
Lic No/Datc:0510345900  Dctr

:05/24/040/00421/AM13/       13.02.2013              Datc:08.09.2015

DeitY、vas requestcd to furnish thc copy oftheir conllncnts which

NC decided to send a relYlinder to DcitY ftlrnish the copy of the

The case stands deferred to 08.09.2015.

Case No.:21/4181-ALC2/2013 Parly Name:MC COM Mcct No/Datc:8/8ト

ALC2/2015
128.07.2015

1 Lic.No/Datc:0310729566

126.032013

been referred to MSME

HQ File

HQ File

:01/81/050/00090/AM14/

HQ File

:01/81/050/00118/AM14/

INDUSTRIES(INDIA)PVT.
LTD.

RLA Flle

RLA Filc
:07/24/040/00523/AM13/

Status:Deferred

Defer
,Date:08.09.201 5

for comments.

:01/81/050/00076/ANl14/       :03/95/040/01046/AM13/

Decision:NC observed that the reply ofthe Яrm has
NC decided to defer the case.

The case stands detrred to 08.09.2015.

Case No.:35/4/81-ALC2/2013  Party Name:LAXMI Mcet No/Datc:8/8ト Rcjected
ELECTRONICS MOULDS&  ALC2/2015
PRECIS10N ENGG P.LTD.   28.07.2015

Lic.No/Datc:0710094713

09.042013

Decision : NC noted that firm has not replied to DeitY D/L dated l1 .12.2014, reminder dated
04.03.2015 and final reminder dated 18.05.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to reject the casc with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:2/8/81-ALC2/2013  Party Namc:EPSILON
BATTERIES PVT.LTD.

Mcct No/Date:8/8ト

ALC2/2015
28.07.2015

Status: Deferrcd

Lic.No/Datc:0810120617  Dctr
30.042013 Date:08.092015

Decision :NC observcd that MoEF vide D.O. leiler No.5-l3l2O13-HSMD dared 31.07.2015
has stated that they have not received the application of the company on the subject AA. NC
decided to send a copy of the application of the company to MoEF for comments.

The case stands deferred to 08.09.2015.

RLA Filc
:08/24/040/00032/AM14/

:  ●●

__11 せ1■ ,il,・ rr●サ11tr、 f)

つ
４

_フィ;け



Case No.:3/14/81‐ALC2/2013  Party Name:ASSOCIATED   Meet No/Datc:8/8ト
PIGMENTS LIMITED      ALC2/2015

‐28.07.2015

HQ File

:01/81/050/00213/AM14/
Lic No/Datc:0210189458 DeferRLA File

:02/24/040/00010/AM14/ 08.05.2013

Mcct No/Datc:8/81-

ALC2/2015
28.07.2015

Lic No/Date:3210063581
12905.2013

to MoD for comments.

Status:Deferred

Datc:08.092015

Status:Deferrcd

lDefcr

Datc:08.09.2015

NC decided to

Dccision:NC observcd that MoEF vidc D.O.lcttcr No.5/13/2013-HSMD dated 31St」 uly,
2015 has forwarded a copy of thc NOC issued to the flrrn for import.Based on that NC

decided to send the application to MSME to furnish corninents.

The case stands deferred to 08.09.2015.

Casc No.:1/23/81¨ALC2/2013  Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

HQ Filc               RLA Filc
:01/81/050/00387/AM14/       :32/21/040/00032/AM14/

Decision:NC obscrved that thc case has been referred

defer the case.

Thc case stands dcfcrrcd to 08.09.2015,

Casc No.:1/5/81¨ ALC2/2014  Party Namc:ANDRITZ HYDRO
IPRIVATE LIMITED,

HQ Filc RLA F‖ c

Case No.:12/11/81-ALC2/2013 Party Name:VINDHYA
TELELINKS LTD.,

RLA Filc
:11/24/040/00021/AM13/

Mcet No/Date:8/81-      Status:Deferred

ALC2/2015
28.07.2015

Lic.No/Datc:1110027515 Defer

Mcet No/Date:8/81-    IReiected
ALC2/2015         1
28.07.2015

‐Lic.No/Date:1‖ 0027518
10.06.2013              .

:01/81/050/00151/AM15/      .:11/21/040/00010/AM14/      106.06.2013             ‐Date:08.09.2015

Decision:NC observed that the reply ofthe flrm has been referred to DHI for comments.NC

decided to dcfer thc case.

The case stands deferred to 08.09.2015。

HQ Flle

:01/81/050/00166/AM14/

Decision : NC noted that firm has not replied to DeitY D/L dated 01.12.2014, reminder dated

28.04.2015 and final reminder dated 23.06.2015. Since no reply was received form firm
despite repeated reminders, the committee decided to reject the case with direction to firm to
pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.
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‐  ‐Casc No.:1/14/81‐ALC2/2013 Party Name:TTP
TECHNOLOGIES PRIVATE

I  I                     LIMITED

■器厨児5υ0020″ AMl″  鵬ち刷iυ0015yAMl″
10 Dccision:NC observed that clanflcation from RA

'Suttect AA has been issued on net to net basis.NC

I leXpCdLC thc reply.

I The case stands deferred to 08.09.2015.

ICase No.:6/2/81‐ ALC2/2014  Party Namc:DELITE
ENGINEERS PVT LTD

Status: Deferred

Mcct No/Datc18/81-

ALC2/2015
28.07.2015

Status:Deferred

Lic No/Date:0710098022 Defer
03.09.2013 Datc:08.092015

is still awaited regarding whether the

decided to send a reminder to RA to

CaseNo.:6/lll8l-ALc2l2,0l3PartyName:PREClSlONMeetNo/Date:8/81-
ELECTRONICS LTD. ALC2I2O15

28.07.2015

RLA File Lic'No/Date:0510357436 Defer
HQ File
:0 I /8 1/050/001 60/AM I 4/ :0512410401000661 AMl4l I 8'06.201 3 Date:08'09'201 5

Decision : NC noted that DeitY Deficiency letter was issued to the company on 2i'07 '20.5'

As no reply from the firm has been received from them' NC decided to send a reminder to

them to expedite rePlY.

The case stands deferred to 08.09.2015.

11

lMcet No/Date:8/81-

‐ALC2/2015
128.07.2015

1Lic.No/Datc:3410038999

113.012014

has been refcrred to MSME

Status: Deferred

Defer
Date:08.09.2015

for comments.

HQ File RLA File

|:01/81/050/00007/AM15/      :34/24/040/00244/AM14/

IDecision:N(〕 observed that the reply of the flrlll
‐
NC decided to deferthe case.

.The case stands deferred to 08.09.2015.

ICase No.:35/2/81-ALC2/2014 Party Name:GRAVITA INDIA IMect No/Date:8/81‐

LTD,                 IALC2/2015
‐28.07.2015

HQ File RI-A File Lic.No/Date:1310045824 Defer

:01/8 I /050/00036/AM I 5/ :13t241040100048/AM l4l t7 .01 .2014 Date:08.09.20 I 5

l2 Decision : NC observed that MoEF vide D.O. lctter No. 5ll3l2}l3-llSMD dated 31" July.

2Ol5 has forwarded a copy of the NOC issued to the firm for import. Based on that NC

decided to send the application to MSME to furnish comments.

The case stands deferred to 08.09.2015-

Status:Deferrcd

Status: Dcferred
,, Case No.:6212/81-ALC2l20l4 Party Namc:CROMPTON

GREAVES LIMITED,
Mcct No/Date:8/8ト

ALC2/2015

/8ィ ,バ
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14

HQ Filc RLA Filc

:01/81/050/00063/AM15/      :03/94/040/00901/AM14/

Dccision:NC observed that the reply ofthe flrm

decided to defer the casc.

Thc casc stands dcferred to 08.09.2015.

Case No。 :6`/2/81‐ ALC2/2014 Party NamciCROMPTON
GREAVES LIMITED,

HQ File RLA Filc

:01/81/050/00067/AM15/      :03/94/040/00498/AM14/

Dccision:NC observcd thatthe reply ofthe flrm

decided to defer thc casc.

Thc case stands defcrred to 08.09.2015.

HQ Filc

128.07.2015

1Lic.No/Date:0310767077 Dcfer

‐21.01.2014              Date:08.09.2015

has been referred to DHI for comments.NC

IMeet No/Datc:8/8ト

IALC2/2015

128.07.2015

Status:Deferred

ILic.No/Datc:0310767749 Defer

‐24.01.2014              Date:08.09.2015

has been referred to DHI for comments.NC

Status: DeferredCase No.:17/2/81‐ALC2/2014 Party Namc:VSM VENTURE  IMect No/Date:8/81-
CONTROL SYSTEMS P.LTD  ALC2/2015

28.072015

RLA Filc Lic.No/Datc:0510378008  Defer

:01/81/050/00018/AM15/      :05/24/040/00410/AM14/      10302.2014             1Date:08.09.2015
15 bccision:NC observed that copy of the application of the company has not been received.

NC also noted that clarincation from RA is still awaned whether the suttect AA has been

issued on rcpcat basis.NC dccided to scnd a rerninderto RA to cxpedite the reply.

The case stands deferred to 08.09.2015.

Case No.:71/2/81-ALC2/2014 Party Namc:ASSOCIATED   IMeet No/Datc:8/81-
PIGMENTS LIMITED      ALC2/2015

28.07.2015

Status: Deferred

Lic.No/Date1021 01 99764 Defer

07.02.2014             1Date:08.09.2015

r6 Dccision: NC observed that MoEF vide D.O. letterNo. 5ll3l2}l3-HSMD dated 3l't July,

2Ol5 has forwarded a copy of the NOC issued to the firm for import. Based on that NC

decided to send the application to MSME to furnish comments.

The case stands deferred to 08.09.2015.

HQ Flle

:01/81/050/00072/AM15/

HQ File

:01/81/050/00049/AM15/

RLA File
:02/24/040/00189/AM14/

RLA Flle
:11/24/040/00008/AM14/

Case No.:48/2/81‐ALC2/2014 Party Name:VINDHYA
TELELINKS LTD.,

Mcct No/Date:8/81-

ALC2/2015
28.07.2015

Lic.No/Datc:1110027893 .Dcfer
12.02.2014             1Date:08.09.2015

Status:Deferred

17



18

‐Decision:NC observed that the case has been referred

defer the case.

The case stands deferred to 08.09.2015.

ICase No.:12/2/81‐ ALC2/2014 Party Namc:B「 IANSALI
ICABLES&CONDUCTORS

(P)LTD.,

IRLA File

:05/23/040/00075/AM14/

that the case has been referred

to Do'f for comments. NC decided to

Meet No/Date:8/8ト

ALC2/2015
28.07.2015

Lic.No/Datc:0510379333

13.02.2014

to DoT for comments.

Status:Dcferrcd

Dcfer

Datc:08.09.2015

NC decided to

HQ File

101/81/050/00013/Aヽ 415/

Decision:NC observed
defer the case.

HQ File

:01/81/050/00093/AM15/

RLA File

:08/24/040/00510/AM14/

Lic.No/Date:0810128877

14.02.2014

The case stands deferred to 08.09.2015。

iCase No.:92/2/81‐ ALC2/2014  Party Namc:RATNAMANI    Meet No/Datc:8/81-
|                     IMETALS&TUBES LIMITED ‐ALC2/2015
1                           ‐                           28.07.2015

Approvcd

19

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.l2l92l20l5-TSW/19 dated 11.08.2015 as under:-

l. Thickness of 3 LPP coating in "externally coated pipes" may be

specified as 2.75 mm"
2. Sizes and quantities of export items may be specified as under:

3. Total net weight of export items may be modified as 798554 Kgs..
4. Words " of relevant grade & size " may be suffixed with the

description of import item at Sl. No. I and its quantity may be

allowed as 759139 Kgs.( 18818 Meters) on net to net basis.
5. Quantity of import item at Sl. No. 2 may be allowed as 1642 Kgs.,

taking clue from SIONs at Sl. No. C-l290lC-1291

2.75 mm thk 3LPP externally coated pipes
Size Length

219.lmm(OD)x6.35 MM(WT) 15110 Meter

168.3mm(OD)x7.H MM(WT) 1656 Metcr

114.3 mm (OD) x 6.02 MM (WT) 1464 Mctcr

Total 18230 Meters

Bare Pipcs
219.lmm(OD)x6.35 MM(WT) 240 Meter

168.3mm(OD)x7.H MM(WT) 180 Metcr

H4.3mm(OD)x6.02 MM(WT) 168 Mctcr

Total 588 Ⅳleters



6.Quantity Of impolt itelll at SI.No.3 may bc allowed as applied forioc

34500 Kgs.,taking cluc from SIONs at SI.No.C-1290&C-1291

Rノ iヽnay take suitablc conscqucntial action accordingly.

Case No.:24/2/81-Alノ C2/2014 Party Namc:BHANSALI     Mlcct No/Datc:8/8卜     Status:Defcrrcd
CABl´ ItS&CONDUCTORS  ALC2/2015
(P)LTD,              28.07.2015

HQ F‖ c                 RLA「 ile                Lic.No/Datc:0510380166  Dcfcr

20 :01/81/050/00025/AM15/      :05/23/040/00537/AM13/       24 02 2014              Date:08092015

Dccision :NC observed that the casc has been rcfcrrcd to DoT for comments.NC decidcd to

deた rthe casc.

The case stands dcferrcd to 08.09.2015.

Casc No.:86/2ノ 81-ALC2/2014 Party Namc:BHANSALI     Mcct No/Datc:8/81‐     Status:Deforrod
CABLES&CONDUCTORS  ALC2/2015
(P)LTD.,               28.07.2015

HQ Filc              RLA Filc              Lic.No/Datc:0510380165 Dcfcr

21 :01/81/050/00087/AM15/      :05/23/040/00265/AM13/       24.02.2014              Datc:08092015

Dccision:NC obscrvcd that the casc has becn referrcd to DoT for comments.NC decided to

defer thc case.

′
「 he case stands dcfcrred to 08.09.2015.

Casc No.:41/2/81-ALC2/2014 Party Namc:SHIVALン lK     Mcct No/Datc:8/81-    Status:Dcferrcd
BIM ETAlッ CONTROLSIン TD. AlンC2/2015

28.072015

HQ Filc                RLA Filc               Lic.No/Datc:0510382339 Defcr

22 :O1/81/050/00042/AM15/      :05/24/040/00459/AN/414/       20.03.2014              Datc:08.092015

Dccision:NC observcd that the reply ofthe flrin has becn rcfcrrcd to MSME for conllncnts.

NC dccided to deた rthe case.

The casc stands dcfcrrcd to 08.09.2015.

Casc No。 :7/8/81¨ AlフC2/2015   Party Namc:INTERNAT10NAL Mcct No/Datc:8/81‐      Approved
COM BUST10N(INDIA)LTD.ALC2/2015

28.072015

HQ F‖c                RLA F‖ c                Lic No/Date:0210201705
:O1/81/050/00151/ANl16/       :02/24/040/00224/Apν l1 4/       27.032014

23 Dccision:NC dccidcd to ratitt thC nOrms Of abovc AA as pcr GN-4 for Engineering

products as pcr 、vrittcn colllmcnts of  DIPP vide U.0. No. 12/92/2015-TSヽ V/23 dated

ll.08.2015.

RA may take suitablc conscquential action accordingly.7鷲
辮茫郡
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I  Case No.:1/2/81-ALC2/2014  Party Name:APAR        IMcct No/Datc:8/8卜     Status:Deferred
INDUSTRIES LIMITED    IALC2/2015

128.07.2015

HQ File RLA File ILic.No/Date:3410039725 Defer

24:01/81/050/00002/AM15/    :34/24/040/00001/今
M15/    103.04.2014

1  1Decision:NC observed that hard copy of application has not receivcd

‐  decided to send E― mailto RA to for、 vard hard copy ofthe application.

I  The case stands deferred to 08.09.2015.

HQ File

:01/81/050/00249/AM15/

RLA File

:56/24/040/00006/AM15/

IMeet No/Datc:8/81-

ALC2/2015
‐28.07.2015

Mcet No/Date:8/81-

ALC2/2015
28.07.2015

2905.2014
Lic No/Date:5610004271 Dcfcr

Datc:0809.2015

from RA.Hcnce NC

Status: Deferred

Status: Deferred

_  Datc:08.09.2015

for comments.NC

Approved

HQ File RLA File Lic.No/Date:07lOlO4O26 Defer

:dt lt t uosoto0238lAM l5l :07 /24t040/00002tAMt5t 12.05.2014 Date:08.09.2015

25 
Decision : NC noted that DIPP Deficiency lctter was issued to the company on 22.07.2015.

As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

I  Casc No.:27/8/81‐ ALC2/2014 Party Name:AMC
C00KWARE(lNDIA)
PVT.LTD.

‐Case No.:38/8/81-ALC2/2014 Party Namc:NATIONAL
STEEL AND AGRO
INDUSTRIES LTD.,

26

Decision : NC observed that the reply of the firm has been referred to MoS
decided to defer the case.

The case stands deferred to 08.09.20 I 5 .

‐Case No.:39/8/81‐ALC2/2014  Party Name:NAT10NAL STEEL Mcet No/Datc:8/8ト
IAND AGR0 1NDUSTRIES   ‐ALC2/2015
‐LTD.,                  28.07.2015

|  IHQ File

27.101/81/050/00250/AM15/

RLA Filc
:56/24/040/00003/AM15/

Lic.No/Datc:5610004268
129.05.2014

Decision : NC decided to ratily the norms of above AA as per written comments of MoS
vide U.O. No.2(9)12014-TW-Vol.l dated 05.08.2015 (copy enclosed).

. RA may take suitable consequential action accordingly.

Party Name:NATIONAL STEEL.Mect No/Date:8/8ト
AND AGRO INDUSTRIES    ALC2/2015
LTD,                   2807.2015

Approved

t it 1111,|・ :■0,持二甚二,lho

Case No。 :40/8/81-ALC2/2014



HQ Fllc               RLA File              Lic.No/Date:5610004267
:01/81/050/00251/Aヽ 415/       :56/24/040/00002/AM15/       29.052014

Dccision:NC decidcd to ratify the norms of above AA as per written comments of MoS.

vide U.0.No.2(9)/2014-TW― Vol.I dated 24.07.2015(copy enc10sed).

RA may take suitable consequential action accordingly.                                 |

Casc No.:42/8/81¨AlyC2/2014  ‐Party Namc:NAT10NAL STEEL Mcet No/Datc:8/8卜      Approved .
‐AND AGRO INDUSTRIES    ALC2/2015
LTD.,                  28.07.2015

HQ Fllc               RLA File              lLic.No/Datc:5610004269

29 :01/81/050/00253/AM15/       :56/24/040/00004/AM15/       129.05.2014

Dccision:NC dccidcd to ratify the norms of above AA as per wrhten comments of MoSI

宙de U.O.No.2(9)/2014-TW― Vol.I dated 05.08.2015(copy enc10sed).          |

RA rnay take suitablc conscqucntial action accordingly.                                  |

Case No.:43/8/81-ALC2/2014 Party Namc:NATIONAL    IMeet No/Datc:8/81‐     Status:Deferred l
STEEL AND AGRO       IALC2/2015         

‐          |
INDUSTRIES LTD.,       128.07.2015          1          1

HQ Filc              RLA File              Lic.No/Date:5610004270 
‐Defer

30:01/81/050/00254/AM15/     :56/24/040/00005/AM15/     29.05.2014           1Date:08.09.20151

Dccision:N(〕 observcd that the reply ofthc flrrn has bccn referrcd to MoS for cornlnents.NCI

dccided to defcr the casc.

The case stands deferred to 08.09.2015.

Case No.:33/8/81‐ALC2/2014 Party Namc:METENERE LTD.IMeet No/Date:8/8卜     Status:Deferred l
lALC2/2015         1
128.07.2015             ‐

HQ Filc              lRLA File             lLic.No/Datc:0510388084 1Dcfer
:01/81/050/00244/AM15/    :05/24/040/00073/AM15/    103.06.2014        ‐Date:08.09.2015

31 bccisi61 l NC 66served thtt MoЁ
F↓ ide D.6i lettよ 。ヽ.3/13/26131青SMb dited 31・ July,

2015 has forwarded a copy of the NOC issued lo the flrm for import.Based on that NC

decided to scnd the application to MSME to furnish comments.

Thc case stands deferred to 08.09.2015。

Case No.:3/8/81‐ ALC2/2014   Party Name:SALZER       ,Mcct No/Date:8/8卜      ・Approved
ELECTRONICS LTD       :ALC2/2015

28.07.2015              ‐

32 HO rile               RLA ri18              1Lic.No/Datc:3210076736  1

101/81/050/00214/AM15/       132/24/040/00004/AM15/       106.06.2014

Decision:NC decided to ratify the nollllS Of above AA on repcat basis as per comments of
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| ‐thc rcprcsentat市e of DHI presentin the Norms Committec Mceting.

| IRA may take suitable conscqucn」al action accordingly.

|  ICase No.:32/8/81-ALC2/2014  Party Name:NLMK INDIA    Mect No/Datc:8/81‐      Approved
i  ‐                      SERVICE CENTER PVT.LTD.,IALC2/2015

28.07.2015

1  HQ File               RLA Filc              Lic.No/Date:0310784579
33.:01/81/050/00243/AM15/    1:03/95/040/00173/AM15/     06.06.2014         

‐

| IDccision:NC decided to ratify the norms ofabove AA as per w面 ttcn comments of DHI宙 de
l  lU.0.No.3(129)/2014TSW(B)/281 dated 17.07.2015(copy enc10sed).

|  IRA rnay take suitable conscquential action accordingly.

Case No.:37l8181-ALC2l20l4 Party Name:STERA Meet No/Date:8/81- Status:Deferred
ENGINEERING INDIA ALC2I2OI'

; PRIVATE LIMITED 28.01.2015

HQ File RLA File Lic.No/Date:0410t5gg25 Defer

,rO:01/81/050/00248/AM15l :04124/040/00046/AMl5l 25.06.2014 Date:08.09.2015

Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to defer the case.

The case stands deferred to 08.09.2015.

' ,Case No.:26l1 l/81-ALC2l20l4 Party Name:HIGHTEMP Meet No/Date:8/81- Status:Deferred
FURNACES LIMITED ALC2/2015

28.07.201s

' HQ File RLA File Lic.No/Date:0710t05513 Deferrrr r:01/81/050/00340/AMl5/ :071241040100093/AM15/ 03.07.2014 Date:08.09.2015

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
' decided to defer the case.

' The case stands deferred to 08.09.2015.

' Case No.:35/l l/81- ALC2/2014 Party Name:HBL POWER Meet No/Date:8/8 I - Status:Deferred
SYSTEMS LTD, ALC2/2015

28.07.2015

- HQ File RLA File Lic.No/Date:0910060610 Defer36:01/8l/050100349/AM15l :09l24lO4OlOOO57lAMI5/ 08.07.2014 Dare:08.09.2015

Decision :NC observed that corrcct copy of the application of the firm is still awaited lrom
RA. NC decided to send a reminder to RA to forward the copy of the application at thc
earl iest.

nt10 Mr
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The case stands deferred to 08.09.2015.

Case No.:12/11/81-ALC2/2014 Party Name:ASSOCIATED   ‐Meet No/Date:8/81-
PIGMENTS LIMITED      ALC2/2015

2807.2015

Lic.No/Date:0210204395  DeferHQ File

:01/81/050/00326/ノ Mヽ15/
RLA File

:02/24/040/00069/ノ Mヽ15/

Status:Deferred

09.07.2014 Date:08.09.2015

Status:Deferred l

Status: Deferred

Lic.No/Date:3410040368  Dcfcr
16.07.2014              Date:08.09.2015

been refcrred to DHI for commentso NC

37 Decision: NC observed that MoEF vide D.O. letterNo. 5ll3l2}l3-HSMD dated 3l'tJuly,
2015 has forwarded a copy of the NOC issued to the firm for import. Based on that NC
decided to send the application to MSME to furnish comments.

The case stands deferred to 08.09.2015.

‐Case No.:43/11/81‐ ALC2/2014 Party Namc:HEENA METAL  'Mect No/Datc:8/8ト
PVT LTD              IALC2/2015

128.07.2015

Lic.No/Datc:0310786766 Defcr

14.07.2014 Datc:08.09.2015

Decision : NC noted that MSME Deficiency letter was issued to the company on 09.06.2015

followed by reminder on22.07.2015. NC decided to wait forthe reply of the company.

l'he case stands deferred to I 1.08.2015.

HQ File              RLA File
:01/81/050/00357/AM15/      :03/94/040/00089//ヽ M15/

Case No.:29/11/81-ALC2/2014 Party Namc:ALSTOM INDIA  
‐Mect No/Datc:8/8ト

LIMITED,                ALC2/2015
128.07.2015

HQ Fllc

101/81/050/00343/AM15/

RLA Filc
:34/24/040/00013/AM15/

39

Decision : NC observed that the reply of the hrm has

decided to defer the case.

Casc No.:69/11/81-ALC2/2014 Party Name:NLMK INDIA    Mcet No/Datc:8/81‐
SERVICE CENTER PVT.LTD., ALC2/2015

‐28.07.2015

Approved

HQ Filc RLA Filc Lic No/Date:0310786927

:01/81/050/00383/AM l5/ :03l95l040l003l2lAulsl 16.07 '2014

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide

U.〇 .No.3(129)/2014TSW(B)/281 datcd 17.07.2015(copy Cnc10sed).

RA may take suitablc conscqucntial action accordingly.
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Case No.:73/11/81-ALC2/2014 Party Name:ALSTOM INDIA  Mcet No/Date:8/8ト
ILIMITED,              IALC2/2015

28.07.2015

HQ File RLA File Lic.No/Date:0310786931 Defer
:01/81/050/003871AMl5/ :03194/0401003471AMl5/ 16.07.2014 Date:08.09.2015

AI' ' Decision : NC noted that DHI Deficiency letter was issued to the company on 22.07 .2015. As
no reply from the firm has been received from them, NC decided to send a reminder to them
to expedite reply.

The case stands deferred to 08.09.201 5.

Case No.:23/11/81¨ ALC2/2014  Party Name:FRICTION METAL Meet No/Datc:8/81-
FIBRES(INDIA)P.LTD     ALC2/2015

28.07.2015

Rejected

Status: Deferred

I  HQ File
:01/81/050/00337/AM15/

‐Decision:NC noted that
42 1dated 22.06.2015。

 Since

decided to rttect the case

EODC.

RLA File

:05/23/040/00140/AM15/
Lic.No/Date:0510389786
1807.2014

firm has not replied to MSME D/L dated 29.04.2015 and reminder
no reply was received form firm despite reminder, the committee
with direction to firm to pay custom duty & applicable interest for

RA rnay take suitablc cOnsequcntial actiOn accOrdingly.

Case No.:21/11/81-ALC2/2014 Party Name:SHREEM      IMcet No/Date:8/8ト

IELECTRIC LTD.         :ALC2/2015

128.07.2015

Status: Deferred

Lic.No/Datc:3110064588  Dcfer

22.07.2014 Date:0809.2015

43 1Decision:NC observed that DeitY vide letter No.17(30)/2014-IPHW dated 31.10.014 has

ldireCted the company tO depute a technical persOnal for discussion fo1lowed by reminders
dated,o7.01.2015, 23.02.2015& 26.03.2015。 NC decided tO send a rerninderto the company

ltO depute the technical persOn for discussiOn with DeitY immediately.

The case stands deferred tO o8.09.2015.

HQ Filc

:01/81/050/00335/AM15/

Case No.:38/11/81¨ ALC2/2014 Party Name:NTL
ELECTRONICSINDIA LTD.

RLA File

:31/83/040/00106/AM15/

Mcct No/Datc:8/81-    IRciected
ALC2/2015
28.07.2015

Lic.No/Datc:0510389922
:05/24/040/00181/AM15/       23.07.2014              

‐

flrm has not rcplied tO DeitY E)/L dated 12.03.2015 and renlinder

no rcply 、vas rcceived fOrm flrm despite rcrninder, the comrnittce

HQ File

:01/81/050/00352/AM15/

Dccision:NC noted that

dated 22.06.2015。  Since

RIン A Filc

辺/1
111=. :,|=|●  =● :', `」 0″ ::101,1:
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decided to raect the casc with direction to nrm to pay

EODC.

RA may take suitable consequential action accordingly.

Case No。 :44/11/81‐ ALC2/2014 Party Name:NAMCO
INDUSTRIES PVT.LTD.,

custom duty & applicable interest for

Meet No/Date:8/81‐     Reiected
:ALC2/2015

128.07.2015             1

1Lic.No/Datc:0310787293

124.07.2014

45 Decision : NC noted that firm has not replied to MoS D/L dated 05.01.2015, reminder dated

26.04.2015 and final reminder 23.06.2015. Since no reply was received form firm despite

reminders, the committee decided to reject the case with direction to firm to pay custom duty

& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:52llll8l-Al,C2l20l4 Party Name:JINDAL SAW LTD Meet No/Date:8/81- Approved

1鰤鰍F  :……
1篤蕩需
轟而両48~「~~^……

驚 漱 :FWritten comme蒸

…
もf DIPF

1. Net weight of export items at Sl. No. 1 to 8 may be specified as 12058 MT,
33.711 MT, 40.189 MT ,33.741 MT,2.774MT,27.372 MT,733.89 MT &
4.402 MT respectively.

Export item a Sl. No. 9 to contain 1684 Kgs. of monal sheaths.

Thickness of "3LPP coating" in export items at Sl. No. I may be specified
as "3.20 mm".

Thickness of "Concrete coating" in export items at Sl. No. I may be

specified as "50 cm".

Thickness of "3LPE coating" in export items at Sl. No. 7 may be specified
as "3 mm".

Quantity of import item at Sl. No. I may be allowed as applied for.

Quantities of import items at Sl. No. 2,3, 4, 5 & 6 may be allowed as

14.956 MT, 5.805 MT , 107.3 MT, 5.55 MT & 1106.7 MT respectively
inclusive of 5Yo wastage.

8. Quantity of import item at Sl. No. 7 may be allowed as 2199 Nos. on net to

HQ File

:01/81/050/00358/AM15/

HQ Fllc

:01/81/050/00366/AM15/

RLA File

:03/95/040/00359/AM15/

RLA File

:05/23/040/00167/AM15/

Decision:NC decided to ratify the norms of abovc

vidc U.0.No. 12/92/2015-TSW/46 datcd ll.08.2015

46

２

　

３

4.

5.

６

　

７
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net basis as claimed by the firm.

Quantity of import item at Sl. No. 8 may be allowed as applied for on net to
net basis with accountability clause.

Total quantities of import items at Sl. No. 9 to I I ,17 & l8 put together
may be allowed within 6o/oof FOB value of export item at Sl. No.2.

Quantities of import items at Sl. No. 12 to 16 may be allowed as applied flor.

Total quantities of import items at Sl. No. 19 ,23 & 24 put together may be
allowed within 2o/o of FOB value of export item at Sl. No. 3.

Total quantities of import items at Sl. No. 20,21 &.22 put together may be
allowed within 2Yo of FOB value of export item at Sl. No. 3.

Quantities of import items at Sl. No. 25 to 28 may be allowed as applied for.

Total quantities of import items at Sl. No. 29 to 3l , 35 & 36 put together
may be allowed within 6 o/o of FOB value of export item at Sl. No. 5.

Quantities of import items at Sl. No. 32 to 34 may be allowed as applied for.

Total quantities of import items at Sl. No. 29 to 3l ,35 & 36 pur together
may be allowed within 6 %o of FOB value of export item at Sl. No. 5.

Total quantities of import items at Sl. No. 37 ,41 &. 42 put together may be
allowed within 2Yo of FOB value of export item at Sl. No. 6.

Total quantities of import items at Sl. No. 38 to 40 put together may be
allowed within 2oh of FOB value of export item at Sl. No. 6.

Quantities of import items at Sl. No. 43 & 47 may be allowed as applied for.

Quantity of import item at Sl. No. 44 viz. Epoxy Powder may be allowed as O.292
MT.
Quantity of import item at Sl. No. 45 viz. Adhesive may be allowed as applied for
i.e.0.59 MT.

Quantity of import item at Sl. No, 46 viz. HDPE may be allowed as 4.564 MT
inclusive of 5% wastage. .

Quantity of import item at Sl. No. 48viz. Cement may be allowed as 72.5 MT.
Quantity of import item at Sl. No. 49 may be allowed as 164 Nos.
Quantity of import item at sl. No. 50 may be allowed as 52 Nos. on net to net basis
with accountability clause.
Total quantities of import items at Sl. No. 5l & 52 put together may be
allowed within 6o/o of FOB value of export item at Sl. No. 8.

Quantity of import item at Sl. No. 53 viz. Cement may be allowed as 0.18 MT .

Quantity of import item at Sl. No. 54 may be allowed as 2 Nos.
Quantity of import item at sl. No. 55 viz. Monal sheaths may be allowed as 176g.2
Kgs. inclusive of 5 % wastage. .

RA may take suitable consequential action accordingly.
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Casc No.:6/11/81¨ALC2/2014 Party NamciSIECHEM Mcct No/Datc:8/81‐

ALC2/2015
28.07.2015

Lic.No/Date:0410159116

2807.2014

to Do 「́ for comments.

Status:Deferrcd

Defcr

Date:08.092015

NC decided to

47

HQ File

:01/81/050/00320/AM15/

Dccision:NC observcd
defer the case.

HQ File

:01/81/050/00566/AM15/

TECHNOLOGIES PRIVATE
LIMITED

RLA FHc
104/24/040/00091/ANl15/

that the casc has been referrcd

The casc stands dcferred to 08.09.2015.

Case No.:10/11/81‐ ALC2/2014 Party Name:VIKARSH      IMeet No/Datc:8/81‐
STAMPINGSINDIA PVT.  :ALC2/2015
LTD.                 128.07.2015

HQ File RLA File Lic No/Date:3110064657  Dcfcr

48‐
Dccision:NC observed that clarincation from RA is stin awaited regarding whether the

application for flxation of norrns should come to Norrns Colllinittee is required where the‐

SION exists fbr such cascs.NC dccidcd to scnd a rcminderto RA to expedite the reply.

Thc case stands defcrrcd to 08.09.2015。

Casc No.:31/17/81-ALC2/2014 Party Name:VEER‐ 0‐ METALS ,Meet No/Date:8/81-
IPVT.LTD              IALC2/2015

128.07.2015

Approved

RLA File

:07/24/040/00155/AM15/

Lic.No/Datc:0710106235

31.07.2014

Status:Deferred

Status: Deferred

Decision : NC decided to ratify the norms of above AA on repeat basis as per written

comments of DIPP vide U.O. No. 1219212015-TSW/49 datcd I I .08.2015 as under:-

49 1. Specific list of export items (Sheet metal Components) may be specified as per

enclosed Annexure.
2. Words "of relevant thickness" may be suffixed with the description of import item at

Sl. No. I and its quantity may be allowed as 343.261 MT as 1 .267 Kg.lKg. content in

the export products after taking l/3rd recovery from scrap.

3. Net weight of import item at Sl. No. 2 may be specified as 25596 Kgs.

4. Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

: occountability clause.

RA may take suitable consequential action accordingly.

Casc No.:3`/11/81‐ ALC2/2014 Party Namc:INDO C00L
COMPOSITES PRIVATE
LIMITED

Meet No/Date:8/81‐

ALC2/2015
28.07.2015

50



ヘ

HQ Filc RLA Filc Lic.No/Datc:0410159126  Defer
:01/81/050/00350/AM l5l i041241040100101/AMl5/ 0l .08.2014 Date:08.09.2015

Decision : NC noted that C&PC Deficiency letter was issued to the company on22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

Case No.:70/11/81¨ ALC2/2014 1Party Name:NLMK INDIA    IMeet No/Date:8/81‐
ISERVICE CENTER PVT.LTD。 ,IALC2/2015

128.07.2015

Approved

‐HQ Filc

51 :01/81/050/00384/AM15/

RLA File
:03/95/040/00384/AM15/

RLA File

:02/24/040/00091/AM15/

ILic.No/Datc:0310787740
06.08.2014

0808.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DHIvide
U.O. No. 3(129)12014/TSW(B)/281 dated 17 .07 .2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:86/11/81¨ ALC2/2014 Party Namc:ASSOCIATED   Mcet No/Datc:8/8ト
PIGMENTS LIMITED      IALC2/2015

128.07.2015

Status: Defcrred

IHQ File

l:01/81/050/00400/AM15/

Lic No/Datc:0210204734 Dctr

28.07.2015

Lic.No/Datc:1010058729

52 Decision : NC observed that MoEF vide D.O. letterNo. 5ll3l2ll3-HSMD dated 3l't July,
2015 has forwarded a copy of the NOC issued to the firm for import. Based on that NC
decided to send the application to MSME to furnish comments.

The case stands deferred to 08.09.201 5.

Case No.:32lll/81-ALC2l20l4 Party Name:DELPHI Mcct No/Datc:8/8ト Approved
CONNECTION SYSTEMS    IALC2/2015

Date:08.09.2015

Status: Deferrcd

‐HQ Filc

INDIA Iン IMITED,

RLA Filc
:01/81/050/00346/AMl5l :101241040100039/AM l5l I 1 .08.2014

Decision : NC observed that DHI vide U.O. No. 3(77)l2ol4/TSW(B) /352 dated I I . I I .2014
53 has furnished comments. DoC&PC was requested to furnish comments in respect of raw

materials but no reply was received from them. Therefore, NC decided to ratify the
components on net-to-net basis under GN4 for Engineering Products as per DHI U.O. No.
3(77)12014/TSW(B)1352 dated ll.ll.2014. NC also decided to ratify the subject AA in
respect of cables with 1.02 Kgs/Kg and plastic materials with 1.05 Kgs/Kg in export products.

RA may take suitable consequential action accordingly.

541Case No.:54/11/81-ALC2/2014 Party Namc:METENERE LTD.Meet No/Datc:8/8ト
ALC2/2015

判　　“
|       ` i● ●
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HQ File

:01/81/050/00368/AM15/

IHQ File

55‐
01/81/050/00316/AM15/

RLA Filc
:05/24/040/00178/AM15/ 22.08.2014

TECHNOLOGIES PRIVATE  ALC2/2015

28.07.2015             1

Lic.No/Datc:0510390703 1Dcfer

Decision:NC obscrved that MoEF vide D.O.letter No.5/13/2013-HSMD dated 31StJuly,
2015 has forwardcd a copy of the NOC issued to the flrnl for import.Based on that NC

decided to send the application to MSME to furnish commcnts.

Thc case stands dcfcrrcd to 08.09.2015。

Case No.:2/l llSl-ALC2l20l4 Party Name:TTP Mcct No/Date:8/8ト

LIMITED

RLA File

:07/24/040/00170/AM15/

RLA File

:07/24/040/00175/AM15/

28.07.2015

Lic.No/Datc:0710106521
125.08.2014

Mcet No/Date:8/81‐

ALC2/2015
28.07.2015

Lic.No/Date:0710106571

27.08.2014

bccn refcrred to C&PC

Date:08.09.2015

Status:Deferred

‐Defer      l
lI)ate:08.09.2015 1

RA.Hence NCI

Status: Deferred

Status:Deferred

Defer
, Date:08.09.20 I 5

for comments.

Decision : NC observed that hard copy of application has not received from

decided to send E-mail to RA to forward hard copy of the application.

The case stands deferred to 08.09.2015.

Case No.:65/l liSl-ALC2l2014 Party Name:DIAMOND Meet No/Date:8/81-
METAL SCREENS (P) LTD ,ALC2/2015

28.07.201s

HQ File RLA Filc Lic.No/Datc:0710106526  Defer

:01/81/050/00379/AM15/      :07/24/040/00184/AM15/       25.08.2014              Date108.09.2015
56 53ciζ

l。1:ヽc h6tcd that bill beiciも nty lさtter was issued to the company on 22.07.2015.
IAs no rcply from thc flrm has been received from them,NC decided to send a remindcr to
thcm to expedite rcply.

The case stands deferred to 08.09.2015.

Case No.:76/11/81¨ ALC2/2014 Party Name:LM WIND POヽ VER
BLADES(INDlA)PVT.LTD

′
HQ File

57.:01/81/050/00390/AM15/

Decision : NC observed that the reply of the firm has

NC decided to defer the case.

The case stands deferred to 08.09.201 5.

Case No.:76/17/81-ALC2/2014 Party Namc:RAHEE TRACK  Mect No/Datc:8/8ト
58                    TECHNOLOGIES PRIVATE  IALC2/2015

LIMITED,              28.07.2015

Status: Deferred

*orrr***,**$'6^*'
Farc.jtln'trad(' Er€velcpmofl t CtfflGct

fiit'rrE:rrqE qElBtsnffq
Dlreracrato iiarleral o, Foreigtl Trud.
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Decision : NC decided to ratify if'r. noim oi above AA as per written comments of DIpp
vide U.O. No. 7(182)/15-TSWl167 dated,03.07.2015 (copy enclosed).

tRA may take suitable consequential action accordingly.

Case No.:13/17/81-ALC2/2014 ‐Party Namc:ALS´
「 OM INDIA  Mcct No/Datc:8/8ト

LIMITED,               ALC2/2015
2807.2015

HQ File RIン A Filc Lic.No/Date:0310790959

6O:01/81/050/00548/AMl5/ :03/941040t00737/AMtst l2.l.2Ol4
Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 3(34)/2015/TSW(8y242 dated 02.07.2015 as under:-

may take suitable consequential action accordingly.

HQ File RLA Filc Lic.No/Date:0210205074 Dcfer
:01/81/050/00611/AM15/      :02/24/040/00139/AM15/ 17.10.2014 I)atc:0809.2015

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No.1219212015-TSW/58 dated I1.08.2015 as under:-

, Reply submitted by the firm vide their letter dated 22nd June, 2015 has been perused

which is not complete and they may be asked to submit point-wise reply to the following
information raised in NC meeting dated24l02l20l5 :

l. Information in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format-' export product wise .

The case stands defened to 08.09.201 5.

ICase No.:61/17/81‐ ALC2/2014 Party Name:GOLDSTONE    .Meet No/Date:8/8ト
INFRATECH LIMITED      ALC2/2015

28.07.2015

Approved

HQ File

:01/81/050/00596/AM15/

Approved

HQ Filc

:O1/81/050/00537/AM15/

RLA Flle

109/24/040/00384/AM15/

RLA File

:03/94/040/00731/AM15/

Lic.No/Datc:0910061174
03.11.2014

Meet No/Date:8/8ト Approved
ALC2/2015
28.072015

Lic.No/Datc:0310791013

13 11.2014

AA as per writtcn cOmments of DIPP

as undcr:_

aHowed as 39451 Kgs.  as l.ol
from SION C-1.

:                    =     . .1●
:                    ■   ■lor●●

ti`:ゝ |｀こ:111:∴
.た
:=ヽ :!hi

Case No.:2/17/81¨ALC2/2014  Party Name:JALAN WIRES
PVT.LTD.

‐61
Decision:NC decided to ratiシ the nOrms of above
vide U.〇 .No. 12/92/2015-1｀ SW/61 datcd ll.o8.2015

l. Quantity of import item at Sl. No. I may be
Kgs,/Kg_: cont:,11t in the export p.rod:cr taking clue

18
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Quantity of import item at Sl. No. 2 may be allowed upto 5% of FOB value of exports
taking clue from SION C-206

RA may take suitable consequential action accordingly.

HQ File RLA Filc

62 :01/81/050/00555/AM15/      :03/95/040/00638/AM15/      18.11.2014              Datc:08.09.2015

Decision:NC observed thatthe reply ofthe■ rnl has been referred to MoS for corninents.NC

dccidcd to defer the case.

The case stands deferred to 08.09.2015.

Case No.:20/17/81¨ ALC2/2014 Party Namc:U7‐「 AM GALVA
STEELS LIMITED,

Casc No.:67/17/81-ALC2/2014 Party Namc:DYNAMIC
CABLES PVTo LTD.

Meet No/Date:8/81‐     Status:Deferred
ALC2/2015          1
28.072015             1

Lic.No/Date:0310791182 .Defer

Mect No/Date:8/81‐       IApproved

ALC2/2015
28.07.2015

Lic.No/Date:1310047704
21.11.2014

description of export

of export items at Sl.

under:

HQ Filc

:01/81/050/00602/AM15/

RLA File

:13/24/040/00036/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No. 121921201 5-TSW/63 dated I I .08.2015 as under:-

l.Voltage rating of``0.6 KV/1.O KV'' may be speciflcd with the

items at SI.No. l to 14.

2. Words``PVC insulated,''rnay be sufflxed、 vith the description

No.6 to 10.

3. Net、veight of cxport items at Sl.No.l to 14 may be specifled as

4.

5.

6.

SI.

No.
Net Export

Wcight

(Kgs./Km)

SI.

No.

Net Export
Weight
(Kss./Km)

SI.

No.
Net Export
Weight
(Kes./Km)

Sl.

No.
Net Export
Weight
(Kgs./Km)

| 746.9 5 296.5 9 2529 13 1766

2 603.8 6 1350 10 3540 14 2454

3 493.4 7 2027 775

4 333.7 8 1618 12 1347

Quanttties of import ttems at SI.No l′ 3′ 5′ 7′ 9 viz.Alumimium lngots mav be a‖ owed as

apphed fori.e. 1106 Kgs.′ 28380 Kgs.′ 14175 Kgs.′ 726 Kgs 8t 1075 Kgs.respectively on net

to net basis as claimed by the firm.

Quantities of import items at SI.No.2′ 4′ 6′ 8&10 viz.XLPE CompOund may be a‖owed as

applied for i.e. 338 Kgs.′ 11473 Kgs.′ 5807 Kgs.′ 275 Kgs. &408 Kgs.respectively on net to

net basis as claimed by the firm.

Quantities ofirnports item at SI.No.11′ 17′ 23′ 26′ 28′ 30&32 viz.Copperヽ Vire Rod may be

a‖ owed as  67.2 Kgs.′  62.7 Kgs.′  179.2 Kgs.′   Kgs.′  44.8 Kgs.′  89.6 Kgs. & 179.2 Kgs.

respecrively on net to net basis as claimed by the firm.

A
//t

/\!L?
' i i1^1'r:1 r..Tf(, trEt.\IfYutfl ruA iiAHu

i:?.:tl rrrCn fif+rrs :#U6Itl
foi'a;l:tr,'r.rijlds (){rvsldt}mert (f,tflcGr

i+'is! rcir.{s qgrt{*vrrcrq
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Quantities of imports item at Sl. No. 14 & 20, viz. Copper Wire Rod may be allowed as

applied for i.e. 466 Kgs. & 1254 Kgs. respecrively on net to net basis as claimed by the firm.

Quantities of import items at Sl. No. 12, L5, 18,2'1, & 24 viz. Galvanised Steel Wire may be

allowed as applied for on net to net basis as claimed by the firm.

Quantities of import items at Sl. No. 13, L9,29 & 31 & viz. PVC Compound may be allowed

as 53 Kgs.,40 Kgs., 45,1 Kgs., & 128 Kgs. respectively on net to net basis as claimed by the
firm.
10.Quantities of import items at SI.No.16,22,25′ 27′  & 33& viz. PVC Compound may be
a‖ owed as 235 Kgs.′ 525.3 Kgs.′ 66 Kgs.′ 29.4 Kgs.8t66 Kgs.respectively as per Engineering

丁able-5.

RA may take suitable consequential action accordingly.

7.

8.

9

ICase No。 :35/17/81-ALC2/2014

HQ Filc

101/81/050/00570/AM15/
64 Dccision:NC decided to

lwritten comments of DHI

,nclosed).

Party Namc:ALSTOM INDIA IMcct No/Datc:8/81-
LIMITED,              IALC2/2015

28.072015

RLA Filc

:34/24/040/00214/AM15/

Lic.No/Datc:3410040713 Dcfcr

2411.2014

send a lctter to flrin to subrnit the follo、 ving

vide U.0.No.3(36)/2015-TSW(B)/274dated

Status: Deferrcd

IDate:08.09.2015

information as per

13.07.2015(copy

IThe case stands defelTed to 08.09.2015.

ICase No.:41/17/81¨ ALC2/2014 1Party Name:ALSTOM「 NDIA  IMeet No/Datc:8/81‐
|                     :LIMITED,               IALC2/2015

,28.07.2015

Approved

HQ Filc RLA File Lic.No/Datc:3410040711

101/81/050/00576/AM15/       :34/24/040/00208/AM15/       24.ll.2014

1Dccision:NC decided to ratify the norms ofabove AA as per w●tten commcnts of DHI宙 de

U.O.No.3(33)/2015/TSW(B)/258 dated 08.07.2015(copy enc10scd).

IRA rnay take suitable consequential action accordingly.

Case No.:77/17/81‐ ALC2/2014 Party Name:ALSTOM INDIA  Mcct No/Date:8/81‐
ILIMITED,               ALC2/2015

128.07.2015

Approved

HQ Filc RI´ A Filc Lic No/Datc:3410040712

66 :01/81/050/00612/AM15/       :34/24/040/00209/Aヽ415/       24.11.2014

1Dccision:NC decided to rati″ the nOrms ofabovc AA as per written commcnts of DHI宙 de

U.O.No.3(27)/2015/TSW(B)/244 dated 02.07.2015(copy enc10sed).

RA rllay take suitable conscqucntial action accordingly.

67 Case No.:80/I7l81- ALC2l2Ol4 Party Namc:LARSEN & Mcct No/Datc:8/8ト Status: Dcferred

ル   「 itj

l    l      「 ,lo

'ニ
レ|:高二二″ili五百
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HQ File

:01/81/050/00615/AM15/

Decision : NC observed that the reply of the firm
NC decided to defer the case.

The case stands deferred to 08.09.201 5.

ALC2/2015
128.07.2015                            1

Lic.No/Datc:0310791357  Defer
24.11.2014             1Datc:08.09.2015 1

has been referred to DeitY for comments.|

Status: Deferred

‐
Date:08.09.2015

information as perl

22.07.2015(copy

TOUBRO LIMITED

RLA FHc
:03/95/040/00655/AM15/

Case No.:36/17/81-ALC2/2014

HQ File

:01/81/050/00571/AM15/

Decision:NC decided to
、vritten comments of D1lI

enclosed).

Party Namc:ALSTOM INDIA  Mect No/Date:8/8ト
LIMITED,               IALC2/2015

128.07.2015

RLA File              Lic.No/Date:3410040722 1Defer
:34/24/040/00213/AM15/       25.11.2014

send a lctter to rlrin to subrnit the follo、 ving

vidc U.O.No.3(35)/2015-TSW(B)/289dated

'fhe case stands deferred to 08.09.2015.

Casc No。 :52/17/81‐ ALC2/2014 Party Namc:RAYCHEM RPG  ,Mcct No/Date:8/81-
PVT LTD.              IALC2/2015

28.07.2015

69

HQ File

:01/81/050/00587/AMi5/

Dccision:NC noted that

dated 22.06.2015. Since

decided to re」 ect thC Casc

EODC.

Case No.:45/17/81-ALC2/2014 Party Namc:BINDAL
SMELTING PVTIン TD

Rejected

‐RLA Filc               Lic.No/Date:3410040731
:34/24/040/00222/AM15/       28.11.2014

flrrn has not rcplied to DIPP E)/L dated 28.04.2015 and renlinder

no rcply、vas reccivcd form flrln despite renlindcr,the colnrnittee

with direction to flrrYl to pay custom duty&L applicable interest for

Approved

70

RA rnay take suitable consequential action accordingly.

Case No.:38/17/81-ALC2/2014 Party Name:HONDA SIEL    Mect No/Date:8/81-
POヽVER PRODUCTS LTD.   ALC2/2015
1                           28.07.2015

HQ Filc RLA Filc Lic.No/Date:0510392304

05.12.2014:01/81/050/00573/AM15/ :05/23/040/00395/AM15/

Decision:NC decided to ratify the norms of above AA as per written comments of

U.O.No.3(26)/2015-TSW(B)/213 dated 16.07.2015(copy enclOsed).

RA may takc suitable consequential action accordingly.

Mcet No/Datc:8/81‐

ALC2/2015
28.072015

DHI vide

Status: Deferred

∬隆F慶鮮織ぶ髯二
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HQ Filc

:01/81/050/00580/AM15/

RLA File
:05/23/040/00383/AM15/

RLA Filc
:03/95/040/00675/AM15/

Lic No/Date:0510392310  Dcfcr

08.12.2014              Date:08.09.2015

has been referred to MSME for comments.

Lic.No/Datc:0310791833
09.12.2014

Status: Deferred

1.

2

3.

4.

5.

つ
４

Decision : NC observed that the reply oithe firm
NC decided to defer the case.

The case stands deferred to 08.09.2015.

Case No.:15/17/81¨ ALC2/2014  Party Name:MONTEX GLASS  Mcct No/Datc:8/8ト
IFIBREIND PVT LTD       ALC2/2015

28.07.2015

Approved

HQ File

:01/81/050/00550/AM15/

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. 1219212015-TSW/72 dated I 1.08.2015 as under:-

Quantity of export product may also be specified as 146342 Sq. Mtrs. in
addition to its weight.

Quantity of import item at S.No. 1 may be allowed as 16110 Kgs. inclusive of a

wastage of 5.30 % as claimed by the firm.

Quantity of import item at S.No. 2 may be allowed as747O Kgs. (120000 Sq.

Mtrs.) inclusive of a wastage of 4.51 % as claimed by the firm.

Quantity of import item at S.No. 3 may be allowed within 2% of FOB value of
exports.

Quantity of import item at S.No. 4 may be allowed as 5640 Kgs. on net to net

basis as claimed by the firm

IRA rnay takc suitable consequential action accordingly.

Case No.:56/17/81-ALC2/2014 Party Name:LM lⅣ IND POWER MeetNo/Datc:8/8ト
BLADES(INDIA)PVTo LTD  ALC2/2015

28.07.2015

73 Decision : NC noted that C&PC Deficiency letter was issued to the company on 16.07.2015.

As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

HQ File

:01/81/050/00591/AM15/

ICase No.:14/17/81¨ ALC2/2014 1Party Namc:R.R.KABEL
I                        LIMITED,

741責 Q File               l良 LA File
101/81/050/00549/AM15/       103/95/040/00736/AM15/

IDecision:NC noted that flrm has not replied to DIPP

RLA Filc                Lic.No/Date:0710107176 Defer
:07/24/040/00323/AM15/       1212.2014             ‐Datc:08.09.2015

IMeet No/Date:8/81-    Rciccted
.ALC2/2015

28.07.2015

1Lic.No/Date:0310791996  1
115.12.2014

D/L dated 29.04.2015 and rerninder

プ

1■ 二ゝ
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daled 22.06.2015. Since no reply was received form firm despite reminder, the committee

decided to reject the case with direction to firm to pay custom duty & applicable interest for
EODC.

RA rnay take suitable conscquential action accordingly.

Casc No.:7/17/81-ALC2/2014  Party Namc:KALPANA
INTERNATIONAL

Mcct No/Datc:8/81-       Approved
ALC2/2015
28.07.2015

Lic.No/Date:0610038008

Dccision:NC dccided to ratitt the nOrms Of abovc

vide U.O.No.12/92/2015-TSW/75 dated ll.08.2015

RA rnay take suitable consequential action accordingly.

‐
Casc No。 :65/17/81‐ ALC2/2014 Party Name:RUBY MICA

COMPANY LIMITED

IHQ Filc               RLA File
:01/81/050/00600/AM15/       :02/24/040/00185/AM15/

76 Decision:N(〕 noted that flrin has not rcplied to DIPP

dated 22.06.2015。  Sincc no reply、 vas receivcd form

decided to raect the case whh direction to■ rm to pay

EODC.

HQ Filc

:O1/81/050/00542/AM15/
RLA Filc
:06/24/040/00027/AM15/ 116.12.2014

AA as per wrttten commcnts of DIPP

as under:―

Meet No/Datc:8/81‐ Rejected
IALC2/2015
128.07.2015

,Lic.No/Date:0210205341

116.12.2014

D/L datcd 28.04.2015 and relnindcr

flrm despite rcnlinder, the cornnlittee

custom duty&applicable interest for

１

　
２

　
３

Word "Finished" may be prefixed with the description of export item.
Word "Raw" may be prefixed with the description of import item
Quantity of import item may be allowed on net to net basis with accountability
cla use.

RA may take suitable consequential action accordingly.

Case No.:40/17 /81-Al,C2/2014 Party Narne:BANCO Mcct No/Datc:8/8ト Transferred
‐                    PRODUCTS(lNDIA)LIMITED IALC2/2015                  1

128.07.2015                         ‐

HQ File               ‐RLA File              ‐Lic.No/Date:3410040807          1
:01/81/050/00575/AM15/       134/24/040/00230/AM15/       17.12.2014              1           1

77 1bι
tisi。品:ヽこ66sさ :↓さd that bHi↓ iaも し:ё.No.3(62)/2015/TSW(B)/256 dated 03.07.20151
has stated that the company in their reply have informed about t、 vo sirnilar advance

authoHzations which have alrcady becn ratiied by DES.I Section.Accordingly, DHI has

suggested to transfer thc case to DES.I.NC thcrefore,decidcd to transfer the case to DES.I

Scction.

/
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Case No.:34/17/81-ALC2/2014 Party Name:CODINA METALIC MectNo/Date:8/81-
PRIVATE LIMITED        ALC2/2015

28.07.2015

HQ File

:O1/81/050/00569/AM15/

Decision:NC decided to ratify the norms of above AA as pcr written comments of DIPP

vide l」 .O.No.12/92/2015-TSW/78 dated 11.08.2015 as undcr:―

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 0410140552 dated 17.10.2012:

Approved

78

RLA File

:04/24/040/00239/AM15/

VVords 
“
595 X 595 x l.5 mm″  mav be

product.

VVords″30000x650 x l.5mm〃 may be
itenl and its quantity mav be a‖ owed as

5%

Lic.No/Date:0410159916

19.12.2014

suffixed with the description of export

suffixed with the description of import
12285 Sq. Mtrs. inclusive of wastage of

Meet No/Date:8/81-     ‐Approved
ALC2/2015
28.07.2015

Lic.No/Date:0510392636

1.

2.

RA may take suitable consequential action accordingly.

Case No.:44/17/81-ALC2/2014 Party Name:LD.D.N.IMPEX   Mcct No/Datc18/81‐ Ilcj ccted
ALC2/2015
128.07.2015

HQ Fllc               lRLA Filc              Lic.No/Date10510392549
:01/81/050/00579/AM15/       :05/23/040/00438/AM15/       122.12.2014

Decision:NC noted that flrm has not rcplied to DIPP E)/L dated 28.04.2015 and rerrlinder

dated 22.06.2015. Since no reply was received form flrrn despite renlindcr,thc conlinittcc

decided to rlcct the case wLh dircction to■ rm to pay custom duty&applicable interest for

EODC.

RA rnay takc suitable consequcntial action accordingly.

Case No.:50/17/81-ALC2/2014 Palty Namc:ALSTRONG
ENTERPRISES INDIA
PVT.LTD.

RLA FilcHQ File

:01/81/050/00585/AM15/       :05/23/040/00457/AM15/       31 12.2014

‐Decision:NC decided to ratify the norms of above AA as per wrヒ tcn comments of DIPP

80 Vide U.O.No.12/92/2015-TSW/80 dated ll.08.2015 as under:―

Net weights of export products at Sl. No. 1 & 2 may be specified as 49974 Kgs. &
58379 Kgs. respectively.
Thickness of Aluminium/Aluminium colour coated coils in export item at Sl. No. 1
may be modified from 0.25 mm to 0.21 mm.
Thickness of Aluminium/Aluminium colour coated coils in export item at Sl. No. 2
may be modified from 0.50 mm to 0.46 mm.

「1,

.:=::1'1■ ':“
■ li c:h:

1.

2.

3.
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4.

5.

6.

Quantities of import items at Sl. No. 1 & 3 may be allowed as applied for i.e.

3130.05 Kgs. each being less than the net content of these items in export item at
Sl. No. 1.

Quantities of import items at Sl. No. 2 & 4 may be allowed as applied for i.e.

5856.3 Kgs. each being less than the net content of these items in export item at

Sl. No. 2.

Quantity of import item at S.No. 5 may be allowed as 1..O2 Kgs/ Kg. content in the
export products at Sl No. 1 & 2 as claimed by the firm.
Quantities of import items at Sl. No. 6 & 7 put together may be allowed upto2%
of FOB value of exports.
Words "(LDPE/HDPE/Film/Grinded) " may be deleted from the description of
import item at Sl. No. 8 and quantity of import item at S. No. 8 namely, LDPE

Granules(Virgin) may be allowed as 70293 Kgs. as 1.05 Kgs/ Kg. content in the
export products at Sl No. 1 & 2.

7.

RA nnay takc suitablc conscquential action accordingly.

Case No.:83/17/81¨ALC2/2014 Party Name:BILCAu
:LIMITED

8.

Dccision : NC decided to ratify the norms of above AA as per written comments of C&PC
vide O.M. No. 460 I I I 43 120 | 4-PC.tl dated 23.07.20 I 5 (copy enclosed).

RA may take suitable consequential action accordingly.

Mect No/Date:8/81-

IALC2/2015
128.07.2015

Status: Deferred

HQ File RLA Filc ILic.No/Datc:3110065219 ‐Defer

182●

“

isibi:NO noted that ё屁lё Dendさ Ac,お品:喜 as isζ
`さ

a to the c6品ユAy on 01.6ケわ613.|
| IAs no rcply from the irm has bccn rcccived from thcm,NC decided to send a reminder tol

thcm to cxpcdite reply.

IHQ Flle

811:01/81/050/00618/AM15/

RLA File

:31/83/040/00227/AM15/

‐RLA Filc
:32/21/040/00162/AM15/

that the case has becn referred

:Mcet No/Date:8/81¨    IApproved
lALC2/2015         1

'8.07.2015      1:Lic.No/Datc:3110065209  1

115.01.2015             1

Status: Deferred

ILic.No/Datc:3210077400 
‐
Dcfcr

121.01.2015             1 Date:08.092015

to MoD brcomments.NC decided to

Case No.:84/17/81¨ ALC2/2014 Party Name:BILCARE
LIMITED

IThe casc stands deferred to 08.09.2015。

言

血 副 7/81-AL¨ 4警
饒 M_“

1料 F納

‐

HQ Filc

:01/81/050/00561/AM15/

Decision:NC obscrved
defer the case.

/1

,Wr--
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-)r YII dc., iJ t'#*Dvu nnrue sat+u
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case stands deferred to 08.09.2015.

Case No.:20/5/81-ALC2/2015

comments of MoS
vide U.O. No. 2(8)/2015-TW dated 02.07.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Status:Deferred l
一
　

　

　

　

　

　

８５

HQ Fiie              lRLA Filc             Lic.No/Date:0310794491 Defer
:01/81/050/00134/AM16/      103/95/040/00881/AM15/      ■0.03.2015             1Datc:08.09.2015

: NC observed that the case has been referred to DeitY for comments. NC decided
defer the case.

case stands deferred to 08.09.2015.

Party Name: ANIK INDUSTRIES
LIM ITED ALC2/2015

2807.2015

Lic.No/Datc:0310794411
:01/81/050/00120/AM16/ :03/94/040/01014/AM15/

Party Name:UM CABLES

1019/Aヽ415/

: NC decided to send a letter to firm to submit the following information as per
tten comments of MoS vide U.O. No. 2(2)12015-TW dated29.06.2015 (copy enclosed).

case stands deferred to 08.09.2015.

Party Name:TWENTY FI RST
CENTURYヽ VIRE RODS LTD.

Casc No.:27/5/81-ALC2/2015 IMeet No/Date:8/81‐

:ALC2/2015
12807.2015

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No. 2(17)/2014-TW dated 07.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Approved

:01/81/050/00127/AM16/ :03/95/040/01042/AM15/
Lic.No/Datc:0310794639

1703.2015

26
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HQ Filc RLA File Lic.No/Datc:0310794570  Dcfcr

Datc:0809.2015



HQI'ilC RLA Filc Lic.No/Date:0310794640  Defer
:01/8 I /050/00l39l AMl6l i03/95/04010101 8/AM I 5/ 17 .03.2015 Date:08.09.201 5

88 Decision : NC noted that DIPP Deficiency letter was issued to the company on22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

Case No.:35/5/81‐ALC2/2015 Party Name:ASSOCIATED   IMeet No/Date:8/81‐
CABLES PVT.LTDo      ALC2/2015

28.07.2015

Status:Deferred

HQ「 ilC RLA Filc Lic.No/Datc:0310794764 Defer

:01/81/050/00135/AM l6l :03194/040/01128/AMl51 20.03.2015 Date:08.09.2015

Decision: NC noted that DIPP Deficiency letter was issued to the company on22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

Caso No.:39/5/81-ALC2/2015 Party Name:R.R.KABEL
LIMITED,

Casc No.:40/5/81¨ALC2/2015 Party Namc:REXNORD
ELECTRONICS&
CONTROLS LTD

Meet No/Date:8/81‐

ALC2/2015
28.07.2015

‐Meet No/Datc:8/8ト

IALC2/2015
128.07.2015

Status: Deferred

Status:Deferred

Status:Deferred

Case No。 :36/5/81¨ALC2/2015 Party Name:ASSOCIATED   Mcct No/Date:8/81-
CABLES PVT.LTD.      ‐ALC2/2015

28.07.2015

HQ File RLA FHe Lic.No/Date:0310794761 Defer
:01/81/050/00136lAMl6/ :03/94l040l0ll52lAMl5l '20.03.2015 Date:08.09.201 5

90 Decision: NC noted that DIPP Deficiency letter was issued to the company on22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.201 5.

HQ File              RLA File              Lic.No/Datc:0310794804 ‐Dcfcr

91 :O1/81/050/00140/AM16/      :03/95/040/00904/AM15/      .23.03.2015              Date:08.09.2015

Decision:NC observed that hard copy ofapplication has not received from RA. Hence NC

decided to send E― mailto RA to forward hard copy ofthe application.

1｀he case stands dcferred to 08.09.2015.

Party Name:DELPHI92 Casc No.:3/5/81-ALC2/2015
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ヘ

IHQ File
l:01/81/050/00103/AM16/

Dccision:NC observed
to deferthe case.

CONNECT10N SYSTEMS
INDIA PRIVATE LIMITED,

IRLA F‖ c

l10/24/040/00135/AM15/      1

that the case has been referred

ALC2/2015
28.07.2015

Lic No/Datc:1010059079 1Dcfcr

25.03.2015             1Date:08.09.2015

to C&PC for commcnts.NC dccided

´
「 hc casc stands deた rred to 08.09.2015.

Casc No.:22/5/81-ALC2/2015 Party Name:PHOENIX FOILS  Mect No/Datc:8/8ト
PVT lッTD             ALC2/2015

28072015

| IDecision:NC dccided to send a lcttcr to flrm to submit thc fbllowing

l written comments of MoS vide U.Oo No.2(2)/2015-TW dated 29.06。 2015

1  1The case stands deferred to 08.09.2015.

| IHQ File

931:01/81/050/00122/AM16/

RLA File

103/95/040/01081/AM15/

Lic No/Datc:0310794878  Dctr
2503.2015

Status: Deferred

Datc:08.09.2015

information as per

(COpy enc10sed).

Status: Deferred

Datc:08.092015

rStatus: Deferred

Defer
Date:08.09.201 5

Case No。 :37/5/81‐ALC2/2015 Party Namc:APAR
INDUSTRIES LIMITED

Meet No/Date:8/8ト

ALC2/2015
28.072015

HQ File

101/81/050/00137/AM16/

I  Case No.:43/5/81-ALC2/2015

95

HQ Filc

:O1/81/050/00143/AM16/

RLA Filc

:03/94/040/01161/AM15/

Patty Name:DYNAMIC
iCABLES PVT.LTD.

‐RLA File
:13/24/040/00058/AM15/

Lic.No/Datc:0310794906 Dcfcr

2603.2015

Decision : NC decided to send a letter to firm to submit the following information as per
written comments of DIPP vide U.O. No.1219212015-TSW/94 dated 11.08.2015 as under:-

Reply submitted by the firm vide their letter dated 2nd March, 2015 has been perused and the

same is not complete and they may be asked to following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.
Total Net weights of each cable including the net weights of all inputs (imported as

well indigenous, except packing materials)
Material balancing viz. net content of each imported and indigenous input, export
product wise.

The case stands deferred to 08.09.201 5.

2.

3.

Mcct No/Datc:8/8ト
IALC2/2015

28.07.2015

Lic.No/Date:1310047828
26.03.2015
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Decision : NC noted that DIPP Deficiency letter was issued to the company on 22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

:01/81/050/00131/AM16/      :03/95/040/01049/Aヽ 415/      127.03 2015              Datc:08.09.2015

Dccision:NC observed that the casc has bcen referred to DIPP for cornrnents.NC decided to

defer the case.

Thc casc stands deferred to 08.09.2015。

Casc No.:31/5/81-ALC2/2015

HQ Filc

Case No.:24/5/81-ALC2/2015

HQ Filc

HQ Filc

:01/81/050/00105/AM16/

Casc No.:8/5/81-ALC2/2015

HQ Filc

:01/81/050/00108/AM16/

Party Namc:SUPRA QUALITY ‐Meet No/Datc:8/8ト
EXPORTS(INDIA)PVT.LTD.ALC2/2015

RLA Filc

Party Namc:METAL CARE
ALLOYS PRIVATE LIMITED.

RLA Filc

RLA Filc

:07/24/040/00475/AM15/

Party Name:HICAL NSE
ELECTRONICS PRIVATE
LIMITED

RLA Filc

i07/24/040/00487/AM15/

28.07.2015

Lic No/Datc:0310794963  Dcfcr

.Status: Deferred

Status: Deferred

Status: Deferred

Datc:08.09.2015

information as per

10.08.2015(copy

,Mcct No/Datc:8/81‐

ALC2/2015
28.07.2015

ILic.No/Datc:0310795006 Defer

97 :01/81/050/00124/AM16/      :03/95/040/01054/AM15/      130.03.2015              Date:08.09.2015 '

Decision:NC observed that the case has been referred to MSME for corninents.NC decided‐

to defer thc case.

The casc stands deferrcd to 08.09.2015.

Case No.:5/5/81¨ ALC2/2015  Party Namc:IMAGE LABELS IMect No/Datc18/81‐
PVT.LTD,             ALC2/2015

‐28.07.2015

Lic No/Datc:0710107976 Dcfcr

31.03.2015

Decision : NC decided to send a letter to firm to submit the following
written comments of c&PC vide Letter. No. 4601 ll43l20l4-PC.ll dated

enclosed).

The case stands deferred to 08.09.2015.

Mect No/Datc:8/8ト Status:Deferred
ALC2/2015
128.07.2015

1Lic.No/Date:0710107977 .Dcfcr

3103.2015 Datc:08.09.2015

Decision : NC noted that DeitY Deficiency letter was issued to the company on 08.07.2015.

As no reply from thc flrm has been receivcd from them,NC decidcd to send a reminder to
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them to expedite reply.

The case stands deferred to 08.09.201 5.

Case No.:25l5/81-Al,C2l2015 Parly Name:STEEL GEMS, Meet No/Date:S/S l- Status:Deferred
ALC2t20t5
28.07.20ts

HQ File Rt,A lrile Lic.No/Date:0310795045 Dcf-cr
:01/81/050i001251 AM161 :031951040101l l 9/AM l 5/ 3 1 .03.201 5 Date:08.09.201 5

100 D""i.ion:NC obscrved that RA was requcstcd to confirm that thc subject AA has bccn
surrendered by the firm. Thc requisite information from RA is still awaited. NC dccided to
send a reminder to RA to expeditc the reply.

Thc case stands dcferred to 08.09.2015.

Case No.:19/5/81-ALC2/2015 Parly Name:MONTEX CLASS Meet No/Datc:8/8 l- Status:Deferred
FIBRE IND PVT LTD 1\LC2I2OI5

28.07.2015

IIQ File RLA Filc Lic.NoiDarc:03t0795 l8l Det'cr

,0, :0li8l1050/001l9/AMl6/ :031951040101031/AMl5/ 08.04.2015 Date:08.09.2015

Decision : NC obscrved that the casc is being rel-errcd to DIPP lor comments. NC decidcd to
defer the case.

The case stands dclcrred to 08.09.2015.

Case No.:6/5/81-ALC2/2015 Party Name:VILAS Meet No/Datc:8/8 l- Approved
TRANSCORE LTD ALCZI2OI5

28.07.20t5

HQ File RLA File Lic.No/Date:3410041136

,Or:01/81/050/00106/AMl6/ :341241040100006/AMt6i 10.04.2015

Decision : NC decided to ratify the norms of abovc AA as per writlcn comments of MoS
vide U.O. No.2(15)12015-TW dated 09.07.2015 as under:-

RA may take suitable consequential action accordingly.

Case No.:3215/81-ALC2/2015 Party Name:R.R.KABEI, Mcer No/Datc:8/8 l- Status:Dcferred
LIMITI]D, ALC2I2OI5

28.07.201 5

HQ File RLA File t.ic.No/Datc:03t0795281 Dcler
,Or:01/8ll050l00l32lAMl6l :03/95l040lO0993lAVlsl 13.04.20t5 Date:08.09.2015

Decision : NC notcd that DIPP Dcficicncy letter was issued to the company on22.07.2015.
As no reply from the firm has becn received I'rom them, NC decided to send a reminder to
them to expedite reply.
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The case stands deferred to 08.09.2015。

Case No。 :10/8/81‐ALC2/2015 Party Name:FCI OEN      Mcct No/Date:8/8卜     Status:Deferred
CONNECTORS LIMITED   IALC2/2015         1

128.07.2015             1

HQ File

104 :01/81/050/00154/ANl16/

Decision : NC observed that the case has been referred to MSME for comments. NC decided
to defer the case.

The case stands deferred to 08.09.2015.

Meet No/Date:8/81‐     Status:Deferred
ALC2/2015
28.07.2015                          1

HQ File RLA Filc               Lic No/Datc:0710108018 Dcfer

105‐
101/81/050/00107/AM16/      107/24/040/00470/AM15/      15.04.2015             ‐Date:08.09.2015

1Decision:NC observed thatthe casc has been referred to MNRE for conlrnents.NC decided

to defer the case.

The case stands dcfcrred to 08.09.2015.

Casc No。 :4/5/81¨ Al′ C2/2015

RLA F‖ c

:10/24/040/00140/AM15/ 13042015
Lic.No/Date:1010059108 Dcfcr

Datc:08092015

Case No.:7/5/81-ALC2/2015  Party Namc:TATA POWER
SOLAR SYSTEMS LTD.

106

HQ Flle

:01/81/050/00104/AM16/

HQ Filc

107 :01/81/050/00176/AM16/

Party Name:TD POヽ VER
SYSTEMS LTD

‐RLA Filc
:07/24/040/00013/AM16/

RLA Filc

:03/94/040/01127/AM15/

Meet No/Date:8/81‐     Status:Deferred
ALC2/2015
28.07.2015

Lic.No/Datc:0710108076 Defer
Datc:0809.2015

Lic.No/Date:0310795380
17.042015

17.04.2015

Decision : NC noted that DHI Deficiency letter was issued to the company on 22.07 .2015.
As no reply from the firm has been received from them, NC decided to send a reminder to

them to expedite reply.

The case stands deferred to 08.09.2015.

Casc No。 :32/8/81-ALC2/2015  Party Namc:GODREJ&BOYCE McctNo/Date:8/8ト
IMFG.CO.LTD.,          IALC2/2015

28.072015

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.1219212015-TSW/107 dated 11.08.2015 as under:-

I . Net weight of export item may be specified as 2190 Kgs.
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2. Word "Relevant" may be prefixed with the description of import items at Sl. No.

Lto5,
3. Quantity of import item at Sl. No. I may be allowed as 248.6 Kgs. as

1.05 Kgs./Kg. content in export item.
4. Quantities of import items at Sl. No.2,3 8.4 may be allowed as 591.6

Kgs., 504.9 Kgs.,442.7 Kgs. as 1.02 Kgs./Kg. content in export item.

5. Quantity of import item at Sl. No. 5 may be allowed as 447.3 Kgs. as

1.05 Kgs./Kg. content in export item.
6. Quantity of import item at Sl. No. 6 may be allowed as 14 Kgs. (132

Nos.) on net to net basis.
7 . Word " Hex Bolt" may be suffixed with the description of import item at

Sl. No 7 and its quantity may be allowed as 2 Kgs. (36 Nos.) on net to
net basis.

8. Word " Nut" may be suffixed with the description of import item at Sl.

No 8 and its quantity may be allowed as 1 Kg. (36 Nos.) on net to net

basis.

RA may take suitable consequential action accordingly.

|  |む astヽ 8::0た

'OiLALё

,′,bi3 11:農 y｀ lm8:Ё iヽDAL     IMcct No/Date:8/8卜    Status:Dcferrcd
.                       SMELTING PVT LTD      ALC2/2015

28.07.2015

,   HQ File               lRLA Flle              tic.No/Date:0510393999 1Dcfcr

1108:01/81/050/00109/AM16/   1:05/23/040/00006/AM16/    27.04.2015        Date:08.09.2015

1 1Decision:NC observed thatthe casc has becn rcferrcd to MSME for comments.NC decided

1   lo defer the case.

|   .The case stands deferred to 08.09.2015.

|  ICase No.:16/5/81-ALC2/2015 1Party Namc:AGH ALTECH  IMcet No/Datc:8/8卜     IStatus:Dcferred
l                       lPRIVATE LIMITED       ALC2/2015         1
:                               1                           28.07.2015             1

HQ File              lRLA File              Lic.No/Date:0510394025 Defer
.    :01/81/050/00116/AM16/      105/23/040/00023/AM16/      29.04.2015             1Datc:08.09.2015

1109 beciζ i6轟 :ヽこ16t6d that bill DeicicAι

'lcttcr was issued to the company on 22.07.2015.
|  IAs no reply from the nrm has been received from them,NC dccidcd to send a reminder to

l   thCm tO CXpedite reply.

The case stands deferred to 08.09.2015。

|  ICase No.:36/8/81‐ ALC2/2015  Party Namc:RAJGURU      IMcct No/Datc:8/81‐      IApproved
ENTERPRISES PVT.LTD    ALC2/2015

28.07.2015

HQ Filc Lic.No/Datc:0310795621

〃 募 7.J
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:01/81/050/00180/AM16/ :03/95/040/00059/AM16/ 29.04.2015

Dccision : NC decided to ratify the norms of above AA on repeat basis as per written
comments of DIPP vide U.O. No. 121921201S-TSW/110 dated 11.08.2015 as under:-

Words "other than rectangular/square shape & containing 75000 Kgs. of Cold Rolled
Stainless Steel Nickel J1 quality " may be suffixed with the description of export product.
Words "of relevant grade & thickness" may be suffixed with the description of import item
and its quantity may be allowed as 97500 Kgs. as 1.30 Kgs./Kg. content in the export
products as per SION C-832.

RA may takc suitablc conscqucntial action accordingly.

Casc No.:10/5/81-ALC2/2015 Party NamciJINDAL SAヽ V   Mcct No/Date:8/8卜     Status:Dcfcrrcd
l´TD                 Al´ C2/2015

28.072015

HQ Filc RLA File Lic.No/Datc:0510394072  Dcfcr

:01/81/050/001 l0/AM l6l :05/23/040/00012lAMl6l 01 .05.201 5 Date:08.09.2015
Ill Decision : NC noted that DIPP Deficiency letter was issued to the company on22.07.2015.

As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.201 5.

1.

2.

HQ Filc RLA File Lic.No/Date:0510394071 Dcfcr

:01/81/050/001I l/AMl6/ :05123104010001l/AMl6/ 01.05.2015 Date:O8.09.2015
ll2 

Decision : NC noted that DIPP Deficiency letter was issued to the company on22.07.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 08.09.2015.

Case No.:13/8/81¨ALC2/2015 Party Namc:ALCOMEX
SPRINGS PRIVATE LIMITED

Meet No/Datc:8/8ト Status: Deferred

Case No.:11/5/81¨ALC2/2015 Party Name:JINDAL SAW   ,Mcet No/Date:8/8ト
ILTD                 ‐ALC2/2015

28.07.2015

Status: Deferred

ALC2/2015
28.07.2015

Lic.No/Datci3 11 0065421 Dcfer

08.05.2015             Date:08.09.2015

to MSME forcomments.NC decided

IHQ File              RLA Filc

l13 :01/81/050/00157/AM16/      :31/83/040/00006/AM16/
IDccision:NC observed thatthe case has been referred

to dcfcr the casc.

The case stands deferred to 08.09.2015.

H4Case No.:37/8/81‐ALC2/2015 Party Name:L&T
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HYDROCARBON        ALC2/2015
1                  ENGINEERING LIMITED   28 07.2015

1HQ File             RLA File             Lic.No/Date:0310795786 1Defer
101/81/050/00181/AM16/      :03/95/040/01064/AM15/      108.05.2015             1Date:08.092015

1Decision:NC decided to send a letter to flrm to submit the fo1lowing information as per

lw‖ttcn cOmments ofDIPP宙de U.〇 .No.12/92/2015¨ TSW/114 dated 11.08.2015 as under‐

1. Size i.e. OD, WT, coating & lining thicknesses and length of coated

, pipes (Risers).
' 2. Information in respect of Sl. No. 4, 5 & I I of Standard Deficiency

Format.

, ' ?:r"it::i?,:,,:T'ff'::Hffi:':?H[ilJ,u3"Jj':Hil,)l;,,T";
areas in the export product and wastages claimed at each stage of

, manufacture.
: 4. Specific use of import item at Sl. No. 3, ll & 12 and detailed

: ealculations/basis for their quantities.

5. Size of one roll for import item at Sl. No. 1 l.
.

.The case stands deferred to 08.09.2015.

Case No.:I715181-ALC2?0$ Party Name:TOSI-llBA JSW Meet No/Date:8/8 l- Status:Deferred

: ': iPOWER SYSTEMS PRIVATE :ALC2l20l5
i I LrMrrED .zl.o7.zor5

HQ File RLA File Lic.No/Date:0410160496 Defer 
-

:01/81/050/001 l7lAM l6l :041241040100006/AM l61 12.05.20't5 Date:08.09.201 5

ll5 Decision : NC noted that DHI Deficiency letter was issued to the company on22.07.2015.
'As no reply from the firm has been received from them, NC decided to send a reminder to

I :them to expedite reply.

I ,fn. case stands deferred to 08.09.2015.

CaseNo.:t8/5/81-ALC2l2Ol5 PartyName:TOSHIBAJSW MeetNo/Date:8/81- Status:Deferred
i . POWER SYSTEMS PRIVATE 'ALCZIZOIS

I tuQ pite ,RLA File :Lic.No/Date:0410160497 ,Defer
:01/81/050/00118/AMl6/ :041241040100010/AMl6/ 12.05.2015 Date:08.09.2015

ll6 Decision : NC noted that DHI Deficiency letter was issued to the company on22.07.2015.
, 'As no reply from the firm has been received from them, NC decided to send a reminder to

I ,ttl.* to expedite reply.

The case stands deferred to 08.09.2015.
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HQ File

:01/81/050/00172/AM16/

IDccision:NC obscrved

to defcr the casc.

EQUIPMENT AND VESSELS‐ ALC2/2015
PVT LTD              28.07.2015

RLA FHe               Lic.No/Date:3410041222
:34/21/040/00043/AM16/      12.052015

thatthc case has been referred to MSME

IDcfcr Date:

08.09.2015

for comments. NC decided

Thc case stands dcfcrrcd to 08.09.2015.

Casc No.:38/8/81-A LC2/2015 Party Namc:SAM Alン 1ンOYS   Mcct No/Datc:8/81‐

PVT.LTD             ALC2/2015
2807.2015

HQ File RLA File

Status: Deferred

,,, :01/8 l/0501001821 AMl6l :03/95/040/00081/AM16/      13.05.2015

Decision : NC observed that hard copy of application has not received from RA. Hence NC

decided to send E-maiI to RA to forward hard copy of the application.

The case stands dcferrcd to 08.09.2015.

ICasc No.:15/8/81‐ ALC2/2015  Party Name:SHIVA UTENSILS Mect No/Date:8/81‐
INDUSTRIES PVT.LTD.,    ALC2/2015

28.07.2015

Approved

H9:篇調.∫l携り::ll長為吉;::∬ 1lfab°
Ve AA tt p∝ wttcn commctts of ttPP

l.08.2015 as undcr:¨

1.Quanttty ofimport kem mav be allowed as applied fori.e.250 MTasl.10 Kgs./Kg.

contentin the export product

HQ Filc

:01/81/050/00159/AM16/

IHQ Filc

l:01/81/050/00152/AM16/

RLA File

:05/24/040/00061/AM16/

IRLA File

:02/24/040/00008/AM16/

Lic.No/Datc:0510394249

14.05.2015

Approved

128.07.2015              ‐           |

ILic.No/Date:0210205814         1
119.05.2015              ,           I

IRA may take suLable consequential action accordingly.

ICase No。:8/8/81-ALC2/2015   Party Name:SUMO METALLIC IMeet No/Date18/81-
I                    PRIVATE LIMITED       ALC2/2015

,0:歴
記 .ざ 1携り;:二響

取 ぬen∝ms JあoК AA器 ド r urittm comrnenヽ of ttPP
SW/120 datcd ll.08.2015 as undcr:―

,Quantity of import item may be allowed as 102 MT

taking clue from SION C-1189.

as 1.02 Kgs./Kg. content in the export product

RA may take suitable consequential action accordingly.
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Case No.:17/8/81¨ALC2/2015 Party Name:ANJANI
TECHNOPLAST LTD.

‐HQ File             RLA File
:01/81/050/00161/AM16/      :05/23/040/00052/AM16/

Decision:NC observed that the case has been referred

lo defer the case.

The case stands deferred to 08.09.2015.

Case No.:31/8/81¨ALC2/2015 Party Name:KRYFS POWER
COMPONENTSIン IMITED

HQ Filc              RI´ A Filc

Mcct No/Datc:8/8卜     Status:Dcferrcd
ALC2/2015
28.07.2015

Lic.No/Datc:0510394297 Dcfcr

19.05.2015             Datc:08092015

to C&PC for comments.NC decided

IMeet No/Date:8/81-    Status:Dcferred

.ALC2/2015
128.07.2015

,Lic.No/Date:0310796024 Dcfer

122 :01/81/050/00175/AM16/      :03/94/040/01213/AM15/     19.05.2015             Date:08.09.2015

1)ecision:NC observed that the casc has been referred to E)HI for comments.NC decidcd to

ldefer the case.

The casc stands defcrrcd

lCase No.:9/8/81‐ ALC2/2015

HQ Filc

123 :01/81/050/00153/AM16/

IDecision:NC obscrved

ldefer the case.

to 08.09.2015。

Party Namc:VARDHAMAN
STAMPINGS PVT LTD

IMeet No/Date:8/8卜    Status:Defcrred
:ALC2/2015
128.07.2015

IRLA File              lLic.No/Datc:0810135353 Dcfcr
108/24/040/00065/AM16/     125.05.2015             Date:08.09.2015

thatthe case has been referrcd to DHI for comments.NC dccided to

The case stands deferred to 08.09.2015.

Case No。 :39/8/81-ALC2/2015  Party Name:MAN INDUSTRIES Mcct No/Date:8/81‐

.(INDIA)LTD.          ALC2/2015
128.07.2015

Approvcd

HQ File

:01/81/050/00183/AM16/
RLA Filc

:03/95/040/00052/AM16/
Lic.No/Datc:0310796175

25.05.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
124 vide U.O. No. 1219212015-TSW/I 24 dated I I .08.2015 as under:-

Taking clue from SION C-1292, Advance Authorization may be ratified as under:

1. Words "of relevant grade & thickness" may be added with the description of import
item at Sl. No. 1 and its quantity may be allowed as applied for i.e. 18824.99 MT as
1.05 MT/MT content in the export product.

.:

:. , ., ,, , 
_;i.,di}

-i ,, , . . -. .: , .': i t:;.:). ,i\talc,

t, .; .* *r, '*r,.'itd- i,i,,..r

36



2. lmport items at Sl. No. 2 to 6 may be allowed as per SION C-1292.

RA rnay takc suitable consequential action accordingly.

Case No.:14/8/81‐ALC2/2015 Party Name:KEIINDUSTRIES IMeet No/Date:8/81-
LIMITED              ‐ALC2/2015

'28.07.2015

HQ Filc RLA F‖ e Lic.No/Date:0510394365 Dcfer

:01/81/050/00158/AM16/      :05/23/040/00013/AM16/      27.05.2015             Date:08.09.2015

Decision:NC decided to send a letter to flrm to submit the following inforrnation as per

、vritten colninents of DIPP vide U.O.No.12/92/2015¨
´
「 SW/125 dated ll.08.2015 as under:‐

1. Net weight of each Cable

2. Material balancing viz. net content of each imported and indigenous input, for each

cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
4. Wastage claimed on each import item.

The case stands deferred to 08.09.2015.

Case No.:2718/81-ALC2/2015 Parly Name:HICALNSE
ELECTRONICS PRIVATE   AヽLC2/2015
LIMITED 28.07.2015

HQ File              RLA F‖ e              Lic.No/Datc:0710108272 Defer

126 :01/81/050/00171/AM16/      :07/24/040/00057/AM16/      27.05.2015             
‐Datc:08.09.2015

Dccision:NC observcd thatthc casc has been rcferrcd to DcitY for comments.NC decided

to defer the case.

Status: Defcrred

う
Ｚ

HQ Filc

:O1/81/050/00177/AM16/

IMAGNETS LIMITED

RLA File

:03/95/040/00117/AM16/

IALC2/2015
128.07.2015

,Lic.No/Date:0310796223

27.05.2015

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.1219212015-TSW/127 dated 11.08-2015 as under:-

1. euantity of import item may be allowed as 5334.5 Kgs. as 1.03 Kgs./Kg. content in the

export product taking clue from SION C-1579.

RA may take suitable consequential action accordingly.
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Casc No.:33/8/81¨ALC2/2015  Party Name:PERMANENT    Mect No/Datc:8/8ト



HQ File

128

1129

Lic.No/Datc:0310796236 1Dcfcr

:01/81/050/00179/AM16/ 27.05.2015 Datc:08.09.2015

Decision : NC decided to send a leLter to firm [o submit the lollowing inlormation as per
written comments of DIPP vide U.O. No. 1219212015-TSW/128 dated I 1.08.2015 as under:-

1. Size i.e. OD, WT and length of export items.
2. Total Coating areas for 3 LPE coating and for CWC coating.
3. Information in respect of Sl. No. 5 of Standard Deficiency Format.
4. Detailed calculations/basis for the quantities of import items at Sl. No.

& 8, supported by coating/lining thicknesses and coating/lining areas
the export product and wastages claimed at each stage of manufacture.

Tlg gase slands deferred to 08.09.2015.

Case No…
―
獅 5襦

置 露 』

田 剛 猟 Li珊

r納

‐

l山
…

器厨児5υ0014夕AMlα  鶴規liυ0004VAMlα  〕::ど究lα O制 0108283::Lぉ 8Ю92015
Decision:NC observed thatthc case has been rcferrcd to MSME for comments.NC decided

to defer the case.

Case No.:35/8/81-ALC2/2015 Party Name:MAN MeetNo/Date:8/81- Status:Deferred
INDUSTRIES(INDIA)LTD. IALC2/2015

12807.2015

RLA File

:03/95/040/00113/AM16/

RLA File

:05/23/040/00053/AM16/ 2905.2015 Datc:08092015

Information in respect of sl. No. 4, 5 & ll of Standard Deficiency
Format, Export product wise.
Thickness of 3LPP coating and cw coating in export item at Sl. No.

７

　

ｎ

The case stands dcfcbrred tO o8.09.2015.

Case No.:19/8/81-ALC2/2015 Patty Namc:JINDAL SAW   Mcct No/Datc:8/8ト
I                   Iン TD                ALC2/2015

28.072015

Lic.No/Datc:0510394385 1Dcfcr

Status:Deferred

1 1器厨据5υOm 6ンAM附

:BOI   L

l   1          2.

Decision : NC decided to send a letter to firm to submit the lollowing inlormation as per
written comments of DIPP vide U.O. No.1219212015-TSW/130 dated I1.08.2015 as under:-

l.
3. Thickness of HSS coating and CW coating in export item at Sl. No.2.
4. Detailed calculations/basis for the quantities of import items at Sl. No.

3 to 8 , supported by coating/lining thicknesses and coating/lining
areas in the export products and wastages claimed at each stage of
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manufacture.

′
「 he casc stands deferrcd to 08.09.2015.

Casc No.:29/8/81-ALC2/2015  Pany NamciVEER-0-METALS McctNo/Dttc:8/8ト
PVT LTD              ALC2/2015

28072015

HQ File

:01/81/050/00173/AM16/

Decision:NC dccided
corninents of E)IPP vide

RLA File

:07/24/040/00064/AM16/

to ratifν  the nOrms of abovc
U.0。 No.12/92/2015-TSW/131

Approved

Lic.No/Date1071 01 08302 1
.02.06.2015

AA on repeat basis as per 、vritten

dated ll.08.2015 as under:‐

1,. Specific list of export items (Sheet metal Components) may be specified as per enclosed
Annexure.
2.  Quantity of export item may also be specified as 513245 Nos.

weight of 327.918 MT.

in addition to their net

3. Words "of relevant thickness" may be suffixed with the description of import item at Sl.

No. l and its quantity may be allowed as367.632 MT as 1,.267 Kgs./Kg. content in the
export products after taking L/3'd recovery from scrap.

4. Net weight of import item at Sl. No. 2 may be specified as 27672 Kgs.

5. Quantity of import item at Sl. No. 2 may be allowed on net to net basis with accountability
cla use.

RA may take suitable consequential action accordingly.

Case No.:1`/8/81‐ALC2/2015

HQ File

:01/81/050/00160/AM16/

LIMITED

RLA File

:05/23/040/00072/AM16/

Party Name:HONDA SIEL
POWER PRODUCTS LTD.

RLA Filc

:05/23/040/00010/AM16/

128.07.2015            1

1Lic.No/Datc:0510394422 1Defer

03.06.2015 Date:08.09.2015

Mcct No/Datc:8/81-     Status:Deferred l

ALC2/2015                   ‐

28.07.2015                            1

Lic.No/Datc:0510394423 ‐Dcfcr

103062015             
‐Datc:08092015 ‐
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Party Namc:HINDUSTHAN  Mcct No/Datc:8/81-    Status:Deferred
URBAN INFRASTRUCTURE .ALC2/2015         1

つ
４

Dccision : NC dccidcd to scnd a lcttcr to firm to submit thc l'ollowing inlormation as per

written comments of DIPP vide U.O. No. 121921201 5-TSW/ I 32 dated I I .08.201 5 as under:-

1. Detailed calculations for the requirement of each raw material, supported by the cross

sectional diagram of export product.
Net weight per KM of export product.

Material balancing viz. net content of each imported and indigenous input, per KM of
export product.

Thc case stands dclcrred to 08.09.201 5.

2.

3.

ICase No.118/8/81¨ ALC2/2015

1331

HQ File

l:01/81/050/00162/AM16/

39
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Decision : NC observed that the case has been referred to MSME for comments. NC decided
to defer the case.

The case stands deferred to 08.09.20 I 5 .

Case No.:6/8/81¨ ALC2/2015  Party Name:SPRAY KING
AGRO EQUIPMENT

HQ Filc

PVT.LTD.,

RLA File

134 :01/81/050/00150/AM16/      :24/24/040/00001/AM16/      0406.2015             Date:08.09.2015

Decision:NC observed thatthe case has been referred to MSME fbr conlrllents.NC decided

to defer the case.

The case stands deferred to 08.09.2015.

Case No.:44/8/81…ALC2/2015 Party Namc:MOTHERSON
SUMISYSTEMS LTD.,

HQ File              RLA File

ICase No.:45/8/81¨ ALC2/2015 Party Name:MOTHERSON
I                    ISUMISYSTEMS LTD.,

IHQ F‖ e               RLA File

HQ Filc

ALLOYS(P)LTD,

RLA File

‐
Mcct No/Datc:8/81-    IStatus:Deferrcd
lALC2/2015        1
128.07.2015

Lic.No/Date:2410041737 Dcfcr

Mcct No/Datc:8/8卜     Status:Deferrcd
ALC2/2015         1
28.07.2015             ‐

Lic.No/Date:0510394455 Defer

Mect No/Datc:8/81‐      ‐Status:Deferred
ALC2/2015         1
28.07.2015

Lic.No/Date:0510394456 ‐Defer

ALC2/2015        1
28.07.2015            1

Lic.No/Date:0710108322 1Defer

135 :01/81/050/00188/AM16/      :05/24/040/00094/AM16/      04.06.2015             Datc:08.09.2015

Decision:NC obseⅣ ed thatthe casc has bcen referred to C&PC for comments.NC decided
to defer the case.

The case stands deferred to 08.09.2015.

136.:01/81/050/00189/AM16/      :05/24/040/00097/AM16/      104.06.2015             1Date:08.09.2015

1Decision:NC observed thatthe casc has been referred to C&PC forcomments.NC decided

to deferthe case.

The case stands deferred to 08.09.2015.

Case No.:2/8181-ALC2l20l5 Party Name:CEE DEE METAL MeetNo/Datc:8/8 l- Status:Deferred

137 'o11811050100146lAM16l :071241040100072/AM16t 05.06.2015 Date:08.09.2015

Decision : NC observed that the case has been relerred to MSME for comments. NC decided
to defer the case.
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138 Decision : NC decided to send a letter to firm to
comments of the representative of DIPP as under:-

Information in respect of points at Sl.No. 1,3,4,5 &.

'fhe case stands deferred to 08.09.2015.

HQ Filc

:01/81/050/00149/AM16/

IHQ File

140.:01/81/050/00174/AM16/

RLA File

:04/24/040/00048/AM16/

RLA File

:03/94/040/00114/AM16/

The case stands deferred to 08.09.2015.

Case No.:5/8/81-ALC2/2015  Party Name:DIAMOND     IMeet No/Date:8/8ト
ENGINEERING(CHENNAl) ALC2/2015
PVT LTD              28.07.2015

Status: Deferred

Lic.No/Datc:0410160638 1Dcfer

05.06.2015             ‐Date:08.09.2015

subnlit thc fo1lowing information as per

1l of Standard Deflciency Letter.

:Lic No/Date:0310796490

08.06.2015

Status: Deferred

Case No.:4/8/81-ALC2/2015   Party Name:KHOSLA      IMeet No/Date:8/8ト
ENGINEERING PVT LTD   IALC2/2015

28.07.2015

Approved

HQ Filc RLA Filc Lic.No/Date:3110065470
:0l/81/050/00l48lAMl6l :31183/0401002491AM151 08.06.201 5

.^^ Dccision : NC decided to ratify the norms of above AA as per written comments of DIPPr3e ,ide U.O. No. 1219212015-TSW/139 dated 11.08.2015 as under:-

l. Quantity of import item may be allowed as applied for i.e. 505 MT as l.0l
Kgs./Kg. content in the export item

RA may take suitable consequential action accordingly.

Casc No.:30/8/81‐ALC2/2015  1Party Namc:CHANDAN STEEL IMcct No/Datc:8/8ト
LIMITED               ALC2/2015

128.07.2015

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No.2(7)/2011-TW dated 06.08.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:34/8/81‐ALC2/2015 Party Namc:TRAFIGURA    Meet No/Datc:8/8ト
INDIA PVT.LTD        ‐ALC2/2015

28.07.2015
141 HQ Filc

RLA Filc Lic.No/Date:0310796495 Dcfer
:01/81/050/00178/Aヽ 416/      :03/95/040/00161/AM16/      08.06.2015             ,Date:08.092015

Decision:NC observed thatthe casc has been rcfcrrcd to MSME fbr conlments.NC decided

41
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to defer the case.

The case stands deferred to 08.09.201 5.

| ,
11421

HQ File

:01/81/050/00184/AM16/      :03/94/040/00173/AM16/      09.06.2015             Date:08.09.2015

Decision:NC obscrvcd thatthe case has been referred to MSME for comments.NC decided

to defer the case.

The case stands deferred to 08.09.2015.

Case No.:40/8/81-ALC2/2015

Case No。 :41/8/81‐ALC2/2015

HQ File

:01/81/050/00185/AM16/

Party Name:ANGLO STEEL
PVT LTD,

RLA Flle

Party Name:ANGLO STEEL
PVT LTD,

RLA File

:03/94/040/00165/AM16/

RLA Filc

:56/24/040/00050/AM15/

Mcet No/Date:8/81- Status: Deferred
ALC2/2015        1
28.07.2015

Lic.No/Date:0310796526 1Dcfer

Mcet No/D・ate:8/8卜     Status:Dcfcrrcd
ALC2/2015
28.07.2015

Lic.No/Date:0310796525 1Defer

09.06.2015 Date:08.09.2015

Status: Deferred

Iンic.No/Datci5610004629 Dcfcr
16.062015 Datc:08.09.2015

RA.Hcnce NC

143

Decision : NC observcd that the case has been relerred to MSMII for comments. NC decided
to defer the case.

The case stands deferred to 08.09.201 5.

Case No.:42/8/81-ALC2/2015 Party Name:ANGLO STEEL  Meet No/Datei8/81-
PVT LTD,             ALC2/2015

28.07.2015

HQ File              RLA Filc              Lic.No/Datc:0310796527 Dcfcr

1441:01/81/050/00186/AM16/    :03/94/040/00182/AM16/    09.06 2015        1Datc:08.09.2015
‐
Decision:NC observed thatthe casc has been retrred to MSME for cornrnents.NC decided

to defer the case。

'fhe case stands deferred to 08.09.2015.

Case No.:44l5/81-ALC2/2015 Party Name:MITTAL Meet No/Date:8/81- Status: Deferred
APPLIANCES LIMITED,    ALC2/2015

2807.2015

一
　

一

|  IHQ File

145‐
:01/81/050/00144/AM16/

Decision : NC observed that hard copy of application has not received from

decided to send E-mail to RA to forward hard copy of the application.

The case stands deferred to 08.09.201 5.
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HQ Fllc              RLA Filc             tic.No/Date:0510394573 1Defer       l

146 :01/81/050/00164/AM16/      :05/23/040/00080/AM16/      16.062015             
‐Datc:08.09.2015 

‐

Decision:NC observed thatthe casc has been referred to DHI for comments.NC decided to

defer the case.

'l'he case stands deferred to 08.09.2015.

Case No.:20/8/81-ALC2/2015 Party Namc:HONDA SIEL
POWER PRODUCTS LTD.

Case No。 :23/8/81-ALC2/2015 Party Namc:FRICT10N
METAL FIBRES(lNDIA)
P.LTD

HQ File              RLA File

147 :01/81/050/00167/AM16/      :05/23/040/00025/AM16/

Dccision:NC obscrved thatthe casc has bcen referred

to deferthc case.

Mcct No/Date:8/8ト

ALC2/2015
28.07.2015

Status: Deferred

Mcct No/Date:8/81¨     Status:Defcrred l
A`LC2/2015
28.07.2015

Lic.No/Date:0510394577 1Defer      l
16.06.2015             1Date:08.09.2015 1

to MSME forcomments.NC decided‐

148

The case stands deferred tO o8.09.2015。

ICase No。 :26/8/81‐ALC2/2015 Party Name:ZENITH
PRECIS10N PVT LTD.,

HQ File              RLA Fllc
:01/81/050/00170/AM16/      :o7/24/040/00080/AM16/

Decision :NC decidcd to send a letter to flrrrl to

written cOmmcnts of MSME vide UoO.No.
encloscd).

Lic No/Datc:0710108374 Dcfcr

Mcct No/Datc:8/81‐

ALC2/2015
28.07.2015

‐16.06.2015

subrnit the fo1lo、 ving

30(82)/15-ME dated

I Date:08.092015

information as per

06.08.2015 (copy

The case stands delerred to 08.09.2015.

Case No.:24/8/81-ALC2/2015 Party Name:HINDUSTHAN  Mcct No/Date:8/81-    Status:DeFerred l
URBAN INFRASTRUCTURE ALC2/2015                    1

HQ Filc

LIMITED

RLA Filc

28.07.2015

Lic.No/Date:0510394615 ‐Dcfcr

И9111:I:。
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輌ng hbrmtton as per
49 dated ll.08.2015 as undcr:¨

Detailed calculations for the requirement of each raw material, supported by the cross
sectional diagram of export product.
Net weight per KM of export product.
Material balancing viz. net content of each imported and indigenous input, per KM of

1.

2.

43

Status: Deferred
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case stands deferred to 08.09.2015.

asc No.:11/8/81-ALC2/2015 INDIA   Mcet No/Datc:8/8卜     Approvcd
ALC2/2015
28.072015

Party Name:ARFIN
LIMITED

IHQ File               lRLA File              lLic.No/Date:0810135502
:01/81/050/00155/AM16/       :08/24/040/00078/AM16/       ■8.06.2015

NC decided to ratify the norms of above AA on repeat basis as per written

may take suitable consequential action accordingly.

Casc No.:22/8/81‐ALC2/2015 Party Namc:GUPTA METAL
SHEETS LTD.

Meet No/Date:8/81-

IALC2/2015
128.07.2015

tus: Deferrcd

‐RLA Filc

:05/23/040/00110/AM16/

Decision : NC observed that the case has been referred to MSMII for comments. NC decided
defer the case.

case stands deferred to 08.09.2015.

Decision : NC decided to ratify the norms of above AA on repeat basis as per written
of DIPP vide U.O.No.12/92/2015-TSW/152 dated ll.08.2015 as under:―

1. Words "of relevant grade & thickness" may be suffixed with the description of import item
and its quantity may be allowed as applied for i.e. 276700 Kgs. as 1.10 Kgs./Kg. content
in the export products.

may take suitable consequential action accordingly.

:01/81/050/00166/AM16/

Lic No/Date:0510394629 1Defer

19.06.2015             Date:08.09.2015

Casc No.:25/8/81-ALC2/2015 Party Name:SHRI KRISHNA
INTERNAT10NAL ALC2/2015

28.07.2015

Lic.No/Datc:0510394638
19.06.2015

Case No.:12/8/81-ALC2/2015 Party Name:ANVIL CABLES
IPVT.LTD.,

Meet No/Date:8/81‐

IALC2/2015

28.07.2015

Lic.No/Datc:0210205904

, ,,:..:
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HQ File RLA File

HQ File

Approved

Status: Deferred

Defcr

HQ Filc

:01/81/050/00169/AM16/

RLA Filc

:05/24/040/00091/AM16/



:01/81/050/00156/A■ 116/ :02/24/040/00036/AM16/      22.062015 Date:08.09.2015

Decision :NC decided to send a letter to flrrn to submit the follo、ving information as per
、vritten colninents of DIPP vide U.0。 No.12/92/2015-TSW/153 dated ll.08.2015 as under:―

1. Voltage rating of cables.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.
3. Net weight per KM of each Cable.
4. Material balancing viz. net content of each imported and indigenous input per KM of

export product.
5. Wastage claimed on each import items, if any.
6. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 08.09.20 I 5 .

:O1/81/050/00165/AM16/       105/24/040/00124/AM16/       23.06.2015

Dccision:NC decided to ratify the norms of above AA as per w面 tten cOmments of DIPP
154 vide U.Oo No.12/92/2015-TSヽ V/154 dated ll.08.2015 as under:¨

1. Words "of relevant grade & thickness" may be suffixed with the description of import and
its quantity may be allowed as applied for i.e. 209 MT as 1.10 Kgs./kg. content in the
export items .

RA may take suitable consequential action accordingly.

Case No.:21/8/81‐ALC2/2015  Party Name:WORLDFA
EXPORTS PVT LTD.

HQ「 ilc RLA Filc

Case No.:3/8/81-ALC2/2015  Party Namc:APAR

INDUSTRIES LIMITED

Casc No.:43/8/81-ALC2/2015 Party Namc:APAR
INDUSTRIES LIヽ41TED

Mcet No/Datc:8/81‐     IApproved
ALC2/2015         1
28.07.2015              1

Lic.No/Date:0510394671  :

Mcet No/Date:8/81-

ALC2/2015
28.07.2015

Status:Deferred

Mcet No/Datc:8/81-    .Status:Deferred
ALC2/2015         1
28.07.2015

Lic.No/Datc:3410041393 1Defer
23.07.2015             1Date:08.09.2015

稚 ´
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HQ Filc RLA File Lic.No/Date:3410041389 Defer

155b`cisibn:Nc 6bscr↓
cd that hard cop'6fappliι ttti6n haζ五6t re8ci↓さa from ttA.Hence NC

decided to send E―mailto RA to forward hard copy ofthe application.

The case stands dcfcrred to 08.09.2015.

HQ Filc

:01/81/050/00187/AM16/
RLA Filc
:34/24/040/00119/AM16/

156
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Decision : NC observed that hard copy of application has not received from RA. Hence NC

decided to send E-mail to RA to forward hard copy of the application.

The case stands deferred to 08.09.2015.

Offlinc Agcnda Mccdng No.08/81 datcd 28.07.2015

SI.No.91

90NoSI

Sl.No.89

CASE NO.AR― M/s Savera Auto Comps (P) Ltd.

Meeting No.
08/8 r

F.No.01/80/050/00042/AM12/DES― II

Dated:
28.07.2015

Request of M/s Savera Auto Comps (P) Ltd. for fixation of adhoc Norms in

respect of Advance License No. 03 10622965 dated 23 .03.20 I 1 .

D"..isio, tNC observed that the case has been referred to C&PC for comments. NC decided to

defer the case.

The case stands deferred to 08.09.2015.

CASE NO.C-1 M/s. Carclo l'cchnical Plastics (P) Ltd.

Meeting No.
08/8 r

F.No.O1/81/162/0043/AM'14/DES― II

Dated:

28.07.2015

Request of M/s. carclo Technical Plastics (P) Ltd. Bangalore (1OO%EoLJ)

forwarded by Development Commissioner SCEZ Bangalore for fixation of
scrap/wastage norms.

eca'ehasbeenreferredtoC&PCforcomments.NCdecidedto
defer the case.

The case stands deferred to 08.09.2015.

Case No.AR¨ M/s. Lloyd Insulations (lndia) Limited

Meeting No.
08/81

F.No.01/81/50/36/AM― 10/DES― II

Dated:
28.07.2015

Request for amendment in description of import items in respect of
Advance License No. 05 1A241176 dated 12.05.2009.

Decision :NC observed that DHI vide U.O. No.3( 115)l2009lTSW(8y259 dated 09.07.2015 has

stated that similar representation of the firm was earlier examined by them and views were

communicated vide UO dated 02.05.2014. DHI has further stated that their earlier comments in

the matter still holds good. NC decided to defer the case.

V..^-,,u
勉
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The case stands deferred to 08.09.201 5.

SI.No.92

Casc No. AR- M/s.Dclton Cables Limited

Meeting No.
08/8 r

Fo No.01/81/50/279/AM12/DES― II

Dated:
28.07.201s

Request for ratification of norms in respect of Advance License No.
051 030531 1 dated 14. 10.201 l.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 1219212015-TSW/92-AIR dated I 1.08.2015 as under:-

1. Net weights of export products from sl. No 1 to 8 may be specified as under:

SI.No. Net Export
weight (Kgs.)

sl.

No.

Net Export
weight (Kgs.)

sl.
No.

Net Export
weight (Kgs.)

5635 4 13987 7 1202
2 15075 5 24597 8 5724
3 8954 6 56553

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/Cathode (E.C. Grade) may be
allowed as 1.01 Kgs./Kg. content in the export products at Sl. No. 1 to g.

Word "Resin" may be deleted form the description of import item at Sl. No. 2 and
quantities of import item at Sl. No. 2 viz. PVC Compound may be allowed as
1.05 Kgs./Kg content in the export products at Sl. No. I to 8, as claimed by the firm.
Quantities of import item at Sl. No. 3 viz. Galvanised Steel Wire may be allowed as
1.02 Kgs./Kg content in the export products at Sl. No. I , 4 & 8, as claimed by the
firm.
Quantitiesof importitematSl.No.4viz.Galvanised Steel Strip maybeallowedas
1.02 Kgs./Kg content in the export products at Sl. No. 2 ,3, s,6 & 7, as claimed by the
firm.
Quantities of import item at Sl. No. 5 viz. Polyster Mylar Tape may be allowed as
1.02 Kgs./Kg content in the export products at Sl. No. I to 8, as claimed by the firm.
Quantities of import item at Sl. No. 6 viz. Aluminium Mylar Tape may be allowed as
1.02 Kgs./Kg content in the export products at Sl. No. I to 8, as claimed by the firm.

RA may take suitable conscquential action accordingly.

3.

4.

5.

6.

Sl.No.93

Casc No. AR- M/s. Salzer Electronics Limited

,a)

,r@r-' ,.:: "''.i)

: 1 'l:i{:{-'f
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Mecting   No.
08/81

F.No.01/81/162/0019/AM16/DES― II

Dtted:

28.07.2015

Request for flxation of ad― hoc norms in respect of Advance Authorisation

No.3210042832 dated 10.02.2010.

Decision : NC decided to ratify the norms of above AA on repeat basis as per comments of the

representative of DHI present in the Norms Committee Meeting.

RA may take suitable consequential action accordingly

SIo No.94

Case No. AR- M/s. Helvoet Rubber & Plastic Technologies (lndia) Pvt. Ltd.

Meedng   No.
08/81

F.No.O1/81/50/1134/AM05/DES― II

Dated:

28.07.2015

Rcquest for ratiflcation of Norms in rcspect of Advancc Authorisation No.

3110019676 dated 25.02.2005。

Decision : NC decided to ratify the norms of above AA on repeat basis as per written

comments of DIPP vide U.O. No. l2l92l20l 5-TSW/94-A/R dated 1 I .08.201 5 as under :-

Firm has requested for ratification of Advance Authorization on repeat basis as per their

Advance Authorization No. 3110023827 dated 08.02.2006 (copy enclosed)

NC has decided only norms in this case. However, RA may ensure that firm complies with all

requirements as per Policy/Procedure including information required as per RA letter No.

31 1241040127 I /AM05 dated 02.07 .2015.

RA may take suitable consequential action accordingly.

Sl.No.95
Case No. AR- M/s. Polycab Wires Pvt. Ltd.

Meeting   No.
08/81

Fo No.01/81/50/336/AMl1/DES― II

Dated:

28.07.2015

Request for modiflcation of Norms in respect of Advancc Authorisation

No.0310601031 dated ll.11.2010.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 1219212015-TSW/95-A/R dated 1 1.08.2015 as under:-

1. Description, quantities and Net weights of export products at Sl. No. L may be modified as

under :

1
Copper Conductor′ XLPE Insulated Screened Armoured Cables as per

B.S.5308 upt0 1100 Volts
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2. Description, quantities and Net weights of export products at Sl. No. 2 may be modified as

under :

Net Export Weight (Kgs.)

l Pairx 1mm2

l Pair x l.5 mm2

1丁rald x l mm2

2 Pair x l.5 mm2

10 Pair x l.5 mrn2

20 Pair x l.5 mm2

2 Pairx l mm2

10 Pair x o.5 mm2

10丁raid x O.5 mm2

20 Pair x O.5 mm2

20丁rald x O.5 mm2

12 Traid x O.5 mm2

5 Trald x O.5 mm2

2 Pair x O.5 mrn2

Copper Conductor, XLPE Insulated Glass Mica tape screened , Zero
halogen Sheathed Screened Armoured Cables as per B.S. 5308 upto
1100 Volts

Net Export Weight (Kgs.)

l Pairx 1mm2

l Palr x l.5 mm2

1丁rald x l.5 mm2

1丁rald x l mm2

10 Pair x l.5 mm2
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3. Description, quantities and Net weights of export products at Sl. No. 3 may be modified as

under:

３

一

Copper Conductor, XLPE Insulated Glass Mica tape screened , Zero

halogen Sheathed Screened Armoured Cables as per B.S. 5308 upto
1100 Volts

Size Qty. in Kms. Net Export Weight (Kgs.)

13 Core x 2.5 mm2 5.6 8496

37 Core x 2.5 mm2 25.7 75235

3 Core x 2.5 mm2 35 16783

TOTAL QTY 66.300 100514

4. Description, quantities and Net weights of export products at Sl. No. 4nmay be modified as

20 Pair x l.5 mm2

10 Pair x O.5 mm2

10 Trald x O.5 mm2

10丁raid x l.5 mm2

20 Palr x O.5 mm2

20丁rald x O.5 mm2

20丁 rald x l.5 mm2

3 Core x 2.5 mm2

13 Core x 2.5 mm2

15.11437 Core x 2.5 mm2

10 Palr x 6 mm2

107165Pair x6mm2

l Pair x 2.5 mm2

12 Traid x O.5 mm2

l Pair x O.6 mm2



under:

４

一

Copper Conductor, XLPE Insulated Glass Mica tape screened , Zero
halogen Sheathed Screened Unarmoured Cables as per B.S, 5308
upto 1100 Volts

Size Qty. in Kms. Net Export Weight (Kgs.)

l Pairx l mm2 3 2289

l Palr x l.5 mm2 24 2489

l Pairx 4 mm2 15 4081

10 Palr x l.5 mm2 2 1522.5

20 Palr x l.5 mm2 2 2640.6

TOTAL 46 10962

5. Description, quantities and Net weights of export products at Sl. No. 5 may be specified as
under:

５

一

Unarmoured PVC Insulated Flexible purpose COppER Cables ratino
upto 1100 Volts

Size Qty. in Kms. Net Export Weight (Kgs.)

lCX 10 mm2 1430,7

lCX 2.5 mm2 38.3

lC× 25 mm2 7 2122.4

lCX 6mm2 5 386.8

TOTAL 24 3978.2

6. Quantity of import item at S.No.1 i.e. Copper Wire Rod/Cathode may be allowed as under:
(i) For export products at Sl Nos. !,2,3, & 4 as 1.01 Kgs/Kg. Content in the export

products.
(ii) For export products at Sl No. 5 as per Engineering Table No. 5.

7. Quantity of import item at S.No.2 i.e. LDPE Compound(Crosslinkable) may be allowed as 1.05
kgs/kg content in the Export products at Sl. Nos. 'J. ,2,3 & 4.

8. Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content in the
export products at S.Nos. 1 & 5.

9. Quantity of import item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg. content
in the export products at S.Nos. 1 & 5.

10. Quantity of import item at S.No.5 i.e. Calcium Carbonate may be allowed as 1.05 Kgs./Kg.

, I .., ,: Y:iiile

?: t..:til tlrno7clt
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content in the export products at S.Nos. 1 & 5.

11. euantity of import item at S.No.6 i.e. COGEGUM AFR Compound may be allowed as 1.05

Kgs./Kg. content in the export products at Sl. No. 2,3 & 4'

12. euantity of import item at S.No.7 i.e. Glass Mica Tape may be allowed as 1.02 Kgs./Kg. content

in the export products at S.No. 2,3 & 4-

13. euantity of import item at S.No.4 i.e. Galvanised Steel Wire/Steel Wire Rod may be allowed as

1.02 Kgs./Kg. content in the export products from Sl'No' '1,2 &3'

RA may take suitable consequential action accordingly'

Date: 17.08.201 5

Place:New Delhi
e,*&^%f

Iroreign Tradc Devclopment Officcr
-... ,rtJ
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GOVERNMENT OFINDIA
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MINISTRY OF COMMUNICAT10NS AND INFORDIAT10N TECHNOLOGY

vWefuqqqrffiffifuTrr

sub:-Application f or ratification of norms of Advance Licence No'0510357436 dated

18.6.2013 for export of " Power Distribution etc'"

Sir,

please refer to your letter dated 26.6.2015 received from the officer of the DGrt

forwarding the reply on the subject cited above' ln this regard, you are requested to

depute suitable technical representative for technical discussion for prior

appointment to enable further processing of the proposal'
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:yumana sahu

FTDO

O/o DGF丁

Udvog Bhavan

NeW Delhi

w.r,tDGFT I.D.No.01/81/50/160/AM14/DES-11/36

dated 29.06.2015
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ELECTR鰍が纏p戚憾R稔
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ELECTRONICS NIKETAN
6,C.G.0.COPIPLEX
NEW DELHI-110003

DEPARTⅣIENT OF ELECTRONICS AND
Website:
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M/s. Precision Electronics Ltd

D-1081, New Friends ColonY

New Delhi-110065
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 28t07t2015 - case No.92t2181 ( lWs. Ratnamani Metals & Tubes

Limited ) (Advance Authorization No.0810128877 dated 14.02.2014)

Advance Authorization may be ratified as under :

1. Thickness of 3 LPP coating in "externally coated pipes" may be

specified as 2.75 mm"
2. Sizes and quantities of export items may be specified as under:

3. Total net weight of export items may be modified as 798554 Kgs.'

4. Words " of relevant glade & size 'i-uy be suffixed with the description

of import item at sl.-No. I and its quantity may be allowed as 759139

Kgs.( 18818 Meters) on net to net basis'

5. eiantity of import item at Sl. No. 2 may be allowed as 1642 Kgs', taking

ciue from SIONs at Sl. No. C-l290lC-1291

6. Quantity of import item at Sl. No. 3 may be allow-ed as applied for i'e

risoo (gs., taking clue from SIONs at Sl. No. c-129 & lc-1291

Norms committee maY take a view

,-fr*':,- (S. K. Jain)
Development Officer

Norms Committee II
M-TSw/Iq dated 11/08/2015

Ll5 mm thk 3LPP externallYlsatg!

15110ヽ 4eter219.1 mm (OD) x 6.35 MM
168.3 mm (OD) x 7.11 MM
114.3mm(OD)x`.02 MM(WD

18230 Meters

219.1 mm (oD) x 6!l-l4M
180 Meter168.3 mm (OD) x 7.11 MM

114.3 mm (OD) x 6.02 MM

- 
gQ-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2gt0il20ls - case No. 7/8/81 (M/s International Combustion (India)

Limited) (Advance Authorization No. 0210201705 dated 27'03'2014

Advance Authorization may be ratified as per GN-4 for Engineering products

Norms committee maY take a view

Norms Committee I
iMTSw/23 dated rtlost2ors

´  
一I':・ |',「

(S.K.Jain)
Development Officer
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|ヽ J.Nr.), (r)
Government of lndia

Ministry of Steel
Technical Division

Encl: as above

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
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Subject: Ratification of norms in terms'of Para 4.7 of HBP (Vol-l) of Advance
Authorizations (AAs) No Q61000a268 dated 29.05.2014 and 5610004269 dated
29.05.2014 - M/s Nationat SieeL a Agro tnAustries Limited; lndore.

DGFT may refer to the UO Note No 01/81/50/253/AM-1S-DES-Il/30 dated
30.07.2015 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore has been forurarded to Ministry of Steel for ratification of the above
mentioned Advance Authorizations.

it r.nry be noted that the export product is covered under SION C 473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per
E4gineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide
coils of relevant grade has been allowed based on content basis as per SION C473.
The quantity of items of import to be allowed under the aforesaid AAs has-been--
calculated for per tonne of export product in the Excel sheets enclosed herewith for
further necessary action.

W-
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

%

Ministry of Steel U.○ .No 2(9)/2014-甲 ハノーVo卜 l dated 05.082015
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SI No Advanced
Authorisatio
n"No. & Date

Descriptlon of ltem oI Export Quan●ty

of ExpOrt

MT

Thickness

(MM)

zinc
Coating in
(gms/m2)

Qtantity oflnput per ton of export product

Zinc(Kg) Hot Rolled
Alloy Steol

Sheets/
Strips/ Wi(le

Coils of
relevent

grade (Kg)

RoHing
M‖ I Rolls

(Kg)

Rol‖ ng
Oil(Kg)

Pickling

O‖ (Kg)

Steel

Strapping

{Kg)

`

0004268
dated

29052014

Cold rolled Galvanized /Galvannealed
(Plan/co(ugated) Alloy Steel Sheets/
Strips/ Wide Coils of relevent grade having
thickness 0.14 to 0.40 mm and zinc coating

B0 -'100 gms/m2

6097872

1153374 014 7441 1.0348 125 035 045 200

685496 014 9589 4,0408 125 035 045 200

26578 015 8943 10480 425 035 045 200

896990 045 10954 9955 4 25 035 045 200

106526 018 7441 40348 425 035 045 200

784980 020 8192 40264 125 035 045 200

277168 023 7145 10385 1 25 035 045 200

421904 025 5346 10582 1 25 035 045 200

787092 025 6542 40449 125 035 045 200

25154 031 4045 1,0728 125 035 045 200

142688 040 3510 4,0788 125 035 045 200

455916 043 3104 10833 126 035 045

148992 2777 1,0870 125 035 045

157300 070 1959 1,0961 125 035 045

101976 090 1513 1,1011 125 035 045

113634 420 11 52 1.1051 125 035 045

112104 1 50 914 1.lo7 8 125 035 045 200
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Government of lndia
Ministry of Steel

Technical Division

subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorizations No-56,10004267 dated 29.05.2014 - M/s National steel & Agro
lndustries Limited; lndore.

DGFT may refer to their UO No O'l/81/50/25'llAM-15/DES-2/20 dated

15.07.2014 whereby the applications of M/s National steel & Agro lndustries
Limited; lndore wai forwarded to Ministry of Steel for our comments/views'

TheaforesaidcaseforratificationofAdvanceLicensewasexaminedinthe
MinistryofSteelbasedonthequantityexportedbytheapplicantagahsttheM.The
,;q;ir"i quantity of items of import was calculated as per SION C 473 of Handbook

of irrocedures Vol-ll. However, iilc decided that the quantity required for per tonne of

urport proou"t may be indicated instead of total quantity. Accordingly the required

imiori quantitv to be allowed for per tonne of export product has been indicated

against ihe eath quantity of export in the excel sheet enclosed herewith'

ー
(S.K Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

. Encl: as above

Shri P.Sahu, FTDO' DGFT,石 Bhawan, New Delhi.

融inistry of Steel U O No 2(9)/2014-TW― ∨ol― ldated 24 07 2015ク
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Si No Advanced
Authorisatio
n No. & Date

Description of ltem of Export Quan‖ ty

of ExpOrt

MT

Thickness

(MM)

Zinc

Coating in

(gms′m2)

Quan■ ty ofinput perton of export product

Zinc(K9) Hot Ro‖ed
A‖oy steel

Sheets′

Strips′ Wide
Coils of

relevent

grade(MT)

Ro‖ing

M‖ :Ro‖s

(Kg)

Ro‖ing

O‖ (Kg)

Pick‖ng
O‖ (Kg)

Steel

Strapping

(Kg)

5610004267
dated

29052044

Cold rolled Galvanized (Plan/corrugated) Alloy

Steel Sheets/ Strips/ Wide Coils of relevent
grade having thickness 0.13 to 0.25 mm and

zinc coating 90 -'l20 gms/m2

6223608

817788 013 90 10334 1118 125 035 045 200

1534870 014 7441 4 425 035 045 200

1729058 014 9589 1118 125 035 045 200

1307654 015 90 8943 1 118 425 035 045 200

64488 015 120 10954 1 125 035 045 200

249494 020 90 6692 1 125 035 045 200

254588 120 8192 1 148 125 035 045 200

109924 023 90 5814 1 118 125 035 045 200

21882 023 120 71 45 1 118 125 035 045 200

133862 025 90 5346
`

425 035 045 200
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Subject: Ratification of norms in terms 'of Para 4.7 of HBP (Vol-l) of Advance
Authorizations (AAs) No 5610004268 dated 29.05.2014 and 5610004269 dated
29.05.2014‐ M′s National Steel&Agro industries Lirnited;ind5re. ~

DGFT may refer to the UO Note No 01/81/5012531AM-1S-DES-|l/30 dated
30.07.2015 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore has been forurarded to Ministry of Steel for ratiflcation of the above
mentioned Advance Authorizations.

it ,ry be noted that the export product is covered under sloN c 473 of
Handbook of Procedures Vol-ll. The quantity of Zinc has been calculated as per
Engineering Table No 2. The quantity of Hot Rolled Alloy Steel Sheets/strips/wide
coils of relevant grade has been allowed based on content basis as per SION C473.
The quaniity of items of import to be allor,ved under the aforesaid AAs haJbEEn--
calculated for per tonne of export product in the Excel sheets enclosed herewith for

J.Nr.), (r)
Government of India

Ministry of Steel
Technical Division

furthe「 necessary action.

Encl: as above

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
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(S.K Bhatnagar)
Deputy lndustrial Adviser

丁elefax:011-23062490

%

Ministry of Steel U.〇 .No 2(9)/2014打Vヴー∨ol― l dated 05.08.2015
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Si.No Advanced

Authorisation
' No. & Date

Description of ttonr of fxflort Quantity
of Export

MT

Thickness

(MM)
Zinc

Coating in
(gms/nr2)

Q utyofinptitportOllБ fexportproduct

Zinc (Kg)

扮
Str:psノ Wide
cbils Of

ro10vent

rira(ic(K(:〕

Rolling

Mi!I Rolls

(Kg)

Ro‖ ing

O‖ (Kg)

Pick‖ :19

0il(Kg)
Stee:

Strapping

(Kg)

56100o4269
dated

29052014

6873.032

ljlllntgollusated) Ailoy Sreet Sheets/ Srrips/

lWide Coilsof relevent grade having

Ithickness 
0. 14 to 1.50 mm and zirri coating

loo -zzs gnrs/nr2

I

3954572 1010 125

125
咄
一　〇３５
睛
一　咄
獅
一　知

597660 015

020

90

90

894

669

744

535

110180

′巫
1,0432 125

125

125

0.35

035

035

035

045

045

200

200

200

1,0348
―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―

―
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605344
1,0582

961350

53866

揃

1,0449

1,0728

9994

1,0788

50916 040 1,0788

52982 ０ ４３

一
　

〇 ５。

９〇

一
　

９０

1,0833

36300 1,0870

25914

25578
蜘一　
〇８０

９〇

一
　

９０

1,0923 125

125

125

０・３５一
０・３５一
咄

1,0989

23572

35522

33866

090

120

1 50

９〇

一
　

９〇

一
　

９０

151

115

91

1,1011

1,1051 125
|

“

25

咄一　
』
略一　
咄

200

2001,1078
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Ministry of Hca、γ lndustries 86 Public Entcrpriscs

Dcpartinent of Hca,γ lndustly
TSW(B)SCctiOn

Sub」 ect:Application of M/s NLヽlK India Scrvice Ccntrc Pvt Ltd for ratiflcation

or norm of:

、 if   AA No 0310784579 dated 06 06 2014
ii   AA No 0310786927 dated 16 07 2014
1li   AA No 0310787740 dated 06 08 2014

Reference above authorization application the firm has stated vide their
reply dated 22.05.2015 that in all the above authorization they have proposed

to import CRGO Electrical Steel in Coils required for the manufacture of
Transformer lamination for which existing norm at C-323 is applicable. Nprm

committee may therefore ratiff above authorizations as per existing SION' 
/

t, 14
A .'fi:?')t

(Gajraj Singh)
Sr. Development Officer

FIDO, DES-II. DGF"T.

DHIUoNo.3(129)/2O14lTSw(B)/181 datedl7.O7'2O15'
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Ministry of Hcavy Industries & Public Enterprises
Department of Heavy Industry

'I'SW(R) Section

Subject: Application of M/s NLMK India Service Centre Pvt. Ltd. for ratification
of norm of:

AA No.0310784579 datcd 06.06.2014
AA No.0310786927 datcd 16.07.2014
AA No.0310787740 datcd 06.08.2014

Relerence above authorization application the firm has stated vide their
reply dated 22.O5.2O15 that in all the above authorization they have proposed
to import CRGO Electrical Steel in Coils required for the manufacture of

l撚凛1舞1膜糧織 ∬胤 胤 麒 爾塁鍔鑑 irm
″ itx
まして鋼碍il√

~

(Gttra Singh)
Sr.Development Officer

dated 17.07.2015.「

FDO,DES―II,DG日 .

DHI UO No.3(129)/2014/TSヽ V(B)/二 だ .
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated2St0Tt20:r5-CaseNo.52111/81(M/s.JindalSAwLimited)
t,tOr""". ,Littrorizatio" Xo' 0510389948 dated 24'07 '2014\

Advance Authorization may be ratified as under:

l.NetweightofexportitemsatSl.No.ltoSmaybespecifiedasl205SMT,
33.711 MT, 40.189 tttt , li.i+l MT, 2.774 tvti' zl.ilz MT' 733'89 MT &

4.402 MT resPectivelY'

2. Export item a Sl' No' 9 to contain 1684 Kgs' of monal sheaths'

3. Thickness of "3LPP coating" in export items at Sl' No' 1 may be specified as

*3-20 mm"'

4. Thickness of "concrete coating" in export items at sl' No' I may be specified

as "50 cm"'

5.Thicknessof..3LPEcoating,,inexportitemsatSl.No.Tmaybespecifiedas
"3 mm"'

6.QuantityofimportitematSl.No.lmaybeallowedasappliedfor.

7. Quantities of import 
'19*1 

at Sl' No' 2' 3' 4' 5 & 6 may g9 allowed as

l4.g56MT, 5'805 MT ' roi'i Mr' s'ss rvri a 1106'7 MT respectivelv

inclusive of 5o/o wastage'

8.QuantityofimportiP*jtSl.No.Tmaybeallowedas}|ggNos.onnettonet
basis as claimed bY the firm'

g.Quantityofimportitemat.sl.No.Smaybeallowedasappliedforonnettonet
basis with accountability clause'

10. Total quantities of imno{itegrs at Sl' I":?]i11' 
17 & 18 puttogether may

be allowed within 6oh ofFOB value of export item at Sl' No' 2'

ll.QuantitiesofimportitemsatSl.No.12to|6maybeallowedasappliedfor.

|2.TotalquantitiesofimportitemsatSl.No.|g,23&24puttogethermaybe
allowedwithin2%ofFOB;;GofexportitematSl'No'3'

13.TotalquantitiesofimportitemsatSl.No'20.,2|&22puttogethermaybe
u,o*#ii'i'ir,ir;i;;lio; ruiu" of export item at sl' No' 3'

|4.QuantitiesofimportitemsatSl.No.25to2Smaybeallowedasappliedfor.

15.TotalquantitiesofimportitemsatSl.No.2gto3l,35&36puttogethermay
beallowedwithin6ohofpoc,au"ofexportitematSl.No.5.

16.QuantitiesofimportitemsatSl.No.32to34maybeallowedasappliedfor.

|T.TotalquantitiesofimportitemsatSl.No.2gto3i,,35&36puttogethermay
beallowedwithin6ohofpOg'ut"ofexportitematSl'No'5'

_こ Ч″



18.TotalquantitiesofimportitemsatSl'No'37'41&42puttogethermaybe
allowed within zN oirogvalue of export item at Sl. No. 6.

19. Total quantities of import items at S1. No. 38 to 40 put together may be

allowed within zN oipogvalue of export item at Sl. No. 6.

20. Quantities of import items at Sl. No. 43 & 47 may be allowed as applied for'

2I.QuantityofimportitematSl.No.44viz.EpoxyPowdermaybeallowedas
0.292MT .

22. Quantity of import item at Sl. No. 45 viz' Adhesive may be allowed as applied

for i.e. 0.59 MT.

QuantityofimportitematSl.No.46vtz.HDPEmaybeallowedas4.564MT
inclusive of 5o/owastage' '

Quantity of import it#; S1' No' 48viz'Cement may be allowed as72'5 MT '

d"".,i,V of import item at Sl' No' 49 may be allowed as 164 Nos'

QuantityofimportitematSl.No.50maybeallowedas52Nos.onnettonet
basis with accountability clause'

Total quantities of imfon it"-' at Sl' No' 5l & 52 put together may be

allowed within O X oipOg value of export item at S1' No' 8'

QuantityofimportitematSl.No'53viz.Cementmaybeallowedas0.l8MT.
Quantity of import item at SI' No' 54 mav be allowed as 2 Nos'

Quantity of impo.r iiem at Sl. No. 55 ,ir. Monul Sheaths may be allowed as

1768.2 Kgs. inclusive of 5 o/o wastage' '
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Norms committee maY take a view
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(So Ko Jain)

Development OfflCer

:讐十:IRIキ号号ラ;;力晏鷺:[Ts、v/46 datcd l1/08/2015
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Department of lndustrial POlicy 8【 PrOmotion

(TSW)

N滞柵鳳淵監黒:棚i棚£Ⅷ鮒
MS Veer_O MddSht h耐→
31.07.2014)

Advancc Authorisation inay be ratifled as under on repeat basis:

1.SpcCiflC list Of cXport itCms(SheCt metal ComponentS)may be spcCifled as per enC10SCd

i     l】iI竜:li
accountability clause.

Norms committee maY take a view

sw/49 dated

,+-.

-- 
(S. K. Jain)

DeveloPment Officer

11/08/2015
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M/s. VEER - O - METAIS PVT LTD

DasripHotr of thc CoEpon.fr b Br Expofr

NO. A42 BEL INDUSTRIAL ESTATE, 

'ALAHALLI, 

BANCALoRE .560 M3
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Ministry o[ Hcavy Industries & Public Enterprises
l)epartment of Heavy Industry

ISW(R) Section

Subjcct: Application of M/s NI.MK India Sen,ice Centre Pvt. Ltd. for ratification
oI norm t>f:

i. AA No 0310784579 ciated 06.06.2014
ii. AA Nri. 0310786927 daLed 1,6.O7.2014

J^<' AA No. 0310787740 dated o6.o9.2ot4

Rcfcrcncc above authorization application thc firrn has statcd vidc their

rcply datcd 22.05.2015 that in all thc abovc authorization thcy have proposed

to irnport CRGO Electrical Stccl in Coils required for thc manufacture of

Transforrner lanlination for which cxisting norrn at C-323 is applicable.N9rm

committcc may thcrcfore ratify above authorizations as pcr cxisting SION.fi

J:

●   :t´ ′ i

i・ l=:ギ
・
,|・ :J

(Gttrtt Singh)

Sr.Dcvelopment Oficer

日 DO,DES― II,DGH.
DHI UO No.3(129)/2014/TSW(B)/1:Fi     datcd 17.07.2015.
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獅
Ministry of Heavy Industries & Public EnterpriseS

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Delphi Connection Systems India Ltd. for

ratification of norm of AA No. 1O 10058729 dated 1 1.08.2014

Reference above, the application of the firm has been examined and

based on information made available along with the application, the proposal is

recommended as under: 
-

1. Components may be allowed on net to net basis as per condition of

GN-4 for engineering Products.
2. O/o DGFT may consult D/o Chemical & Petro Chemical for othe, /

items of raw material nature. /l
,il

This issue with the approval of IA(KKT). O, . l\( -Tlit,
(c"jr"j sirisfii 1

Sr. Development Officer

日 DO,DES―II,DG日 .

DHIUO No。 31771/2014-TSW(B)む Taated ll.11.2014.
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated2Sl0Tl20lS-CaseNo.76117181(M/sRaheeTrack
Limited)(AdvanceAuthorizationNo.0210205074dated1_7.|0.20|4)

Reply submitted by the firm vide their letter dated 22"d June,2015

whichisnotcompleteandtheymaybeaskg{to-submitpoint-wisereply
information raised in NC meeting dated 2410212015 :

Technologies Pvt.

has been Perused
to the following

(S.K.Jain)
DeveloPment Officer

1.  InfollllatiOn in respect of Sl.No.3,4 &5 of Standard Deflciency Follllat―
eXport

product WiSc.

Norms Committee may take a宙 ew

―

喬t'Lレ

ギ喘嵩計畏:1菱ジ哉ラぢ♂三註Tsw/58 dated   l1/08/2015

一 年碑g′
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance Authorization No.0910061174 dated 03-1 1-2014 for the export of silicone Rubber
lnsulator - M/s Goldstone lnfratech Ltd.

Ref: DGFT UO. No.01/81/50/596 tAM-lStDES-2-138 dt. 12.06.2015

ln this case the firm has submitted net content of each import item in export products. They have
claimed 10% wastage for silicone rubber and their chemical except ElastosilAux. Agent where they have
claimed 5% wastage. The metal parts may be allowed net to net basis. Based on mlnufacturing piocess
involved in the export product, the following norms are recommended.1. Export product: Silicone Rubber lnsulators 420 kN HvDc composite Long Rod lnsulators--go0kV

Quantity: 1 No.
lmport ltems:

●
０

Ｓ

Ｎ

ltem description Quantity
recommended

1 pber sll!92⊇呈!里 p「 !甲 ary fOrm 8 50 kg
2 ATH- Aluminatrihydrate. Aluminium hydroxide 9 50 kq
3 ElastosilAux Agent Silicone in primary form 1.00 kg

4 Elastosil Aux primer lubricating preparations 0 50 kq
5 Silicone Rubber compound Silicone in primary form 2.00 kq
6 Epoxy Resin. Dibutyl phalate-other 0 50 kq
7. Accelerator .compound containing unfused imioazote ring in tre

structure.
0.50 kg

8 Hardener other 0 50 kq
9 Perkadox Alcohol peroxides 0.50 kq
10 End Fitting Ball-Metal item. Article of iron or steel item Netto net
End F socket-Metal item. Article of iron or steel item Net to net2. Export product: Silicone Rubber lnsulators

Quantity: 1 No.
Items:

●
０

Ｓ

Ｎ

Item Description Quantity
recommended

Elqstosil- Silicone Rubber. Siticone in prirnarv torm 1.65 kq
2 ATH- Aluminatrihydrq!q- Aluminium hydroxide 1 75 kq
3 Elastosil Aux Agent Silicone in primary form 0.15 kg

4 Elastosil Aux primer lubricating preparations 0 10 kq
5 Silicone Rubber compound Silicone in primary form 1.00 kq
6 Epoxy Resin. Dibutyl phatate-other 0 10 kq
7 Accelerator .Compound containing unfused imiOazole ringm

structure.
0.10 kg

8 Hardener other 0 10 kq
9 Perkadox Alcohol peroxides 0 20 kq
10 End Fitting Ball-Metal item. Article of iron or steel item Net to net

End Fitting socket-Vlqtat item. Article of iron or steel iiem Netto net

ヾ
02‐07

Lal)

/t Consultant
02-07-2015

o1
ShriPradvumna Sahu

‐ア
1≠
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Ministry of Hcavy lndustrics&Public Enterprises

Departincnt Of Hcavy lndustry

TSW(B〕 Section

Su●eCt:ApplicatiOn Of M/s AlstOm (I)Ltd.fOr ratiflcatiOn of nOrrn Of AA No.

0310790959 datcd 12.11.2014.

Reference:DGtt ID Note No.01/81/50/548/AM 15/DES― I1/37 Dt.28.05.2015

Refcrence above applicatiOn and bascd On infOrmatiOn made available in

the reply dated 18.05.2015 the prOposalis rccOrnrncndcd as under:

Export Product:

li)StatOr cOre&Vent LarninatiOn fOr 205 MVA GeneratOr-2 Sets.

(Net wt./set-175019.83 kg).

lii)Spare parts Of statOr Core&Vent LalninatiOn-l set(net wt./set 546.46 kg。
)

I里⊇ort ltems:

Sl.

No.
Import item Quantity recommended/set of

Exnort Product.
1 CRNGO o.5mm COil~M250-50A:
EN10106

193521 kg with 15%o wastage.

2 CRNGO o.5mm cOil M250-50A,
Tnished)

2225 kg with 15%o wastage.

3&4 pacer Proflle Net to net basis.

This issue with the approval of JS(RKS).

Sr. Development Officer

「

FDO,DES― II,DG日 .

DⅢ UO NQ 36o/2015/TSWo/ QD dated。 20■2015

ノ
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DepartIIlent of lndustrial PoliCy“ &PromOtiOn

σSW)

N滞
柵 鳳 :釜袂 :棚 ;ふ γⅧ 肝輩 協 げ

静es PVt h°

Advance Authorisation may be ratifled as under:

L QuttIIn寵
:器 鴇 話 漁 道 LL躍 “

狙°WCd as 39451 Kが .郎 L∝ KぃノKb
10m sION C… 1.

2. QIttigu:柵
:I:【i18_3::1・

No.2 rnay be allowed upto 50/o of FOB value of exports

Norms committee maY take a view

:I十岸|ミ:キ号号ラ;;場晏鷺:[Tsw/61 dated   l1/08/2015

/多 ノ 葡 twレ
(S.K.Jain)

Development Officer
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Departl■ent of lnduStrial Policy`&PromotiOn

(TSW)

温 器 鴨
齢 J鮒 和

£稿 がL留 器 ・路
町 m血 0恥 S‖・H耐 →

■ Voltag釘狙鴫 J知るKV席 ∬ 常 :卑
dttd宙ぬぬe deSC五

"mJⅨ "■ “
ms

at Sl.No.l t0 14.

2. WOrdS``PVC insulated,"rnay be sufflXed With thC dCSCription of export items at Sl.No.

6to 10.

3.Net weight ofexportitemS at Sl.No.l t0 14 may be specifled as under:

生 :            all°
W“

,ァ    ^0う 0ハ し/～_  lZ11 7ヽ  K os_ 726 Kgs. そ% 1075 Kgs.

Net Export

weight
rKgs./Km)

Ｓｌ
．
Ｎ。
．

一１３

Net ExPort
Weight
(Kes./Km)

Ｓｌ
．
Ｎ。

Net Export

Weight
rKgs./Km)

Ｓｌ
．
Ｎ。

Net ExPort
Weight
(Kes./Km)

Sl.

No.

1766
746.9 5 296.5 9 252り

14 2454
603.8 6 1350 10 3540

493.4 7 2027 775

4 333.7 8 1618 12 1347
imium Ingots maY be at

4. 
X"Ho1fi"iJ"i::' 

';i&-'Gr"-zri:do'(s.., r4r7s Kgs., 726 Kgs. & 1075 Kgs'

respectively on net to net basis is claimed by the firm'

5. Quantities of import items 'lll rti;' t 4" 6' 8 & 1-0- viz' XLPE Compound mav be

allowed u. upprilJ ro' i'e' 338 K;; ' \\'i{Kgs" 5807 Kgs'' 275 Kgs' & 408 Kgs'

respectively on net to net basis as claimed by the firm'

6. Quantities of imports i!e1at sl N;.'ii 17,21,26;28,30 &32 viz'copper wire Rod

may be altoweOis'67'2Kgs'' eZ'i ie"'' fieZ]Kg*" Kgs'' 44'8 Kgs'' 89'6 Kgs' &

l19.ZKgs-respecrively on net to-net baiis as claimed by the firm'

7 . Quantities of imporrs item at S1. N;. itt 20, viz. coppet wire Rod may be allowed as

applied for i.e. +6i rig, &. l254rgr. ."rp..rively on'net to net basis as claimed by the

8. [fr;,n,", of import i1"1' at Sl' No' 12' 15' 18' 21 & 2.4 viz' Galvanised Steel Wire mav

beallowedasappliedforonnetto-netbasisasclaimedbythefirm.
g. Quantities of import ite_rns ut sr. NoliT,- tb, zg u 3l &, viz. PVC Compound may be

allowed as 53 Kgs.,40 Kgs., +s.r [gr.,' &. 128 Kgs. respectively on net to net basis as

,r.trffitt|JJi:,|ffi items-at Sl'-No' 16' 22'2s'27' * 33 & viz'Pvc compound mav

be allowed as235Kgs.,525.3 Kg;.,';; G;,',Zg.4Kgs. & 66 Kgs. respectivelv as per

Engineering Table-5'

NJrms committee maY take a view ./ ---- -'

(S.K'Jain)
DeveloPment Officer

Norms Committee II
DIPP N"l, I 82l2or s'TSw/63 datcd  l1/08/2015

― 閣 ―
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s Alstom India Ltd. for ratification of norm of AA No.

34 LOO4O7 13 dated 24.L L.2OL4.

Reference: DGFT ID Note No. 01/8ll50l17OIAM15/DES-II/38 Dt. 28.05.2015

Reference above application, the undersigned is directed to refer to firm's reply
dated 18.05.2015 and to call for following information/clarification:

"What is the specific nEune & function of the spare of the Rotor Pole mentioned at Sl.

No.3 of Export Product list?"

This issue wli the approval ofIA(KKT).

dated

O

Si Devdo留雲灘認
′
77//δ

日 DO,DES― II,DG円。
DHIUO No.3(36)/2015/TSW(B)/ 13.07.2015。

千

ギ`

一 釣 ―



∠∫

"〆
Ministry of Hcavy lndustries 86 Public Enterprises

Departnlent of Hcavy lndustry

TSW(B)Section

SutteCt: Application of M/s Alstonl lndia Ltd.for ratiflcatiOn of norln of AA No.

341004071l dated 24.11.2014.

Reference:DGtt ID Note No.01/81/50/576/AM15/DES― I1/55 Dt.12.06.2015

Reference above application,the reply sub■ litted by the fl.ェ ..vlde their letter
dated 03.06.2015 has been exan■ ined and based on information made available
therein,the proposal is recon■ lnended as under:

DК,ort Product:Stator Core Larnination for 89.3 MW Hydro Electric Generator-2
Sets.(Net wt./set-80856 kg).

Import ltems:

dated

O

(Gari必
`′ Ъ

Sr. Development Of{icer
日 DO,DES― II,DG円 .

DHI UO No.3(33)/2015/TSW(B)/ 08.07.2015.

Sl.

No.
Import item Quantity recommended/set of Export

Product.
1 CRNGO Steel COil EN 10106
M230-50A

91730 kg with 157o wastage.

2&3 Varnish & Hardener As applied by the flrm (CIF value of these
items is less than l% Of FOB valuc Of
export product).                        ノ

This issue with the approval of JS(RKS). rE ppoL*)4-,

- 81  -
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Ministry of Hcavy lndustries&Public Enterprises

Departrncnt Of Hcavy lndustry

TSWfB)Section

SutteCt:ApplicatiOn Of M/s Alstom(I)Ltd.fOr ratiication of norm of AA No.

3410040712 dated 24.11.2014.

Rcference:DGtt ID Note No.01/81/50/612/AM 15/DES― I1/54 Dt.12.06.2015

Reference above applicatiOn and based On infOrmatiOn made available in

the reply datcd 03.06.2015 the prOposalis recOnllnended as under:

Export Product:statOr COre LanlinatiOn fOr 165 MW GeneratOr-3 Sets.

(Net wt./set-99121 kg).

ImpOrt ltems:

Sl.

No.
Import item Quantity recommended/set of

Export Product.
1 CRNG0 0.5mm Coil M250[50A,
EN10106

108675 kg with 15%o wastage.

2 CRNG0 0.65mm C
EN10106■unvarnished)

I94l kg. with 15%o wastage.

3-6 Ventilation Spacer profile Net to net basis.

This issue with thc apprOval of」 S(RKS).

可こ偽″っバ
(Gttrtt Singh)

Sr.Development offlcer
町 Do,DEs―II,DG日 .

DⅢ UO嚇 pη ttβ sⅥ町

①

赫 d“ ЮZ襲
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Sub」 ect:Application of M/s Alstom lndia Ltd for ratiication of norm of AA No

3410040722 dated 25 11 2014

Refcrcncc:DGFTID Notc No 01/81/50/571/AM 15/DES I1/56 Dt 12.062015

O/o DGFT may refer to hrm's reply
subject authorization. It is observed that
essential information called for vide this
12.02.2015. The firm mav therefore be
information:

dated 03.06.2015 in respect of
the hrm has not given certain
ofhce UO of even no. dated

requested to furnish following

1

2

Copy of advance authorization.
Working out calculation for requirement of raw material in terms of S1.

No. 1 1 of SDL for each export product separately. They may also clarifu
whether export product no.3 i.e. Spare Poles are similar with export
product no. l &2.
There appears to be a discrepancy about number of spare poles per set
given in the application and in Appendix 1 1-A enclosed with the
application. Please clarify.
Requirement of inputs for Rotor Poles & Spare
application are different which is not clear.

This issue with the approval of IA (KKT).

Sr. Development Officer
田 DO,DES―II,DG日
DHIUO No 3(35)/2015/TSW(B)/

3

4 Poles indicated in the

(:;ン dated 22.07.2015.

-8B´
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/s Honda Siel power products Ltd. for ratification of
norm of AA No. 0510392304 dated OS.L2.2O|4.

Reference: DGFT ID Note No. ot I 8t I so I s73lAM l5/ DES-II/63 Dt. 29.o6.2ots

Reference above application and subsequent reply submitted by the firm
vide their letter dated 28.06.2015 has been examined and based on information
made available therein the proposal is recommended as under:

1. word "consisting of s.I. single cylinder Engine Dry weight -11g.6 kg and
Generator 5.5 KVA rated output" may be added in the description of
export product.

2

3

イtit
日 DO,DES―II,DG「F.
DHIUo No 3(26)/2015/TSW(B)/

Import items listed from Sl. No. 1 to 113 may be allowed as components
on net to net basis as per condition of GN_4 for engineering products.
Import item at Sl. No. 114 may be allowed on ner to ner basis i.e. lkg/|<g
content in the export product. I

This issue with the approval of IA (KKT).

dated

O

βム群ノダ
Sr.Development offlcer

16.072015.

-8t4´
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Departinent oflnd暇
    
「
OliCyイ&PrOmotiOn

NC M器亀:,器留Zttli認浮‖認Ⅵ:17踏出慇出u男町
hこ P宙°

Advance Authorisation llnay be ratifled as under:

l.Quantityofexportproductmayalsobespecifiedas|46342Sq.Mtrs.in
addition to its weight'

2. Quantity of impoi item at S.No. 1 may be allowed as 16110 Kgs. inclusive

oi u *uriug. of S.:O o/o as claimed by the firm'

3.QuantityofimportitematS.No.2maybeallowedasT,4TOKgs.(120000
Sq.Mtrs.)in.f,rri,"ofawastageof+'St%oasclaimedbythefirm'

4. euantity of imptrt item at S.N;. 3 may be allowed within 2% of POB value

of exPorts.

5.QuantityofimportitematS.No.4maybeallowedas5640Kgs.onnetto
net basis as claimed bY the firm

Norms committee maY take a view
-/ -s' 

t -'

(S.K.Jain)
Development Officer

sW/72 dated 11/08/2015

― 鉢 _
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Department oflndusキ
::、;lliCydLPromotion                 

τろを′フ丁ノタイ

凝淵∬lit認銚t網照『糧品』朧出:Л盤ち∫M,KJpana h"rnatiOnd)

Advance Authorization inay be ratifled as undCr:

1.Word``Finished"Inay bc preflxed With the dcscription ofexport item.

2.Word“Raw"may be pК ixed withど思 :d器¶計1:・譜乳ads wih3.Quantity Of import item may b
accountability clause.

Noms committee may take a view

そ孟訂
lヤ L「

Development OfflCer

Norms Committee Ⅱ

DIPP No.12/92/2015-TSW/75   dated l1/08/2015

― 暮ζ_
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Ministry of Heavy Industries & public Enterprises

Department of Heavy Industry
TSW{B) Section

Subject: Application of M/s Banco Products (I) Ltd. for ratiflcation of norm of AA No.
34 1OO408O7 dated L7 .12.20 14.

Reference: DGFT ID Note No. Ol/81/50l17SIAM1S/DES-il/S3 Dt. t2.O6.2}ts

Reference above application and subsequent reply submitted by the firm vide
their letter dated 12.06.2o15 it is clarified by the firm that Aluminium Ttrbe (Export
Product no. 1) and export product at sl. No. 2 & 3 all are part of Automotive Radiators.
Ttrey have further stated that two similar advance authorizations no. 3410o367o2
d,ated 26.O4.20 13 & 3410039675 dated 31.03.2014 had already been ratifred by DES{
in its meeting held on 18.03.2014 & dated O8.O7.2014 respectively.

In view of the above information provided by the firm, the present case may
transferred to DES-I for their consideration in line with previous cases
above.

This issue with the approval of IA(KKT).

il
(Gajraj

,IC
Sr. Development Offrcer

FTDO. DES.I]. DGFT.
DHI Uo No. 3(62)/20i5/rSw(B)/ dated 03 07 2015

: g'l _
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Departlnent Of lnduStrial Policy d&PromotiOn
CSW)

Xtti::塩胤1翼∬(::誌:穏ミ滞 .1%↑1″
dha Metalic pr市 ate nmtted)

Adv狙』鵠 ittWi粉1橘塁盤讐1ギ
`蹴

::°

n“pett bぷ S tt p∝ idr

2.瀾:`30000XT鳳・
:ょ∬濯Lよ

eち男:電品よ潔露:譜駅篤馨讐
item and itS quantil

50/o

Norms cOrnmittce may take a view

4孟
「

Vll―

Development OfflCer

さ讐常帯|ミIキ号号デ;;力ililTsw/78    dated l1/08/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2g10712015- case No. 50/17181 (M/s Alstrong Enterprises India Pvt'

Ltd.)(AdvanceAuthorizationNo.0510392636dated3l.l2.20l4)

Advance Authorization may be ratified as under:

l.NetweightsofexportproductsatSl.No.|&2maybespecifiedas49974Kgs,
& 58379 Kgs' resPectivelY'

2.ThicknessofAluminium/AluminiumcolourcoatedcoilsinexportitematSl.No.
1 may be modified from 0'25 mm to 0'21 mm'

3. Thickness of Aluminium/Aluminium colour coated coils in export item at Sl' No'

2 may be modified from 0'50 mm to 0'46 mm'

4. Quantities of import items at Sl. No. | & 3 may be allowed as. applied for i'e'

3l30.05Kgs.eachbeinglessthanthenetcontentoftheseitemsinexportitemat

5. [';i:it';r of import items at St. No. 2 &. 4 mav be allowed as. applied for i'e'

6g56.3 Kgs. each being less than the net conteni of these items in export item at

Sl. No. 2' , 1 t\. t *^t
6.QuantityofimportitematS.No.5maybeallowedasl.02KgsiKg.contenttn

ttre e*pi't p'oa"t' at Sl No' | &2 as claimed bv the firm'

T.QuantitiesofimportitemsatSl.No.6&Tputtogethermaybeallowedvpto2oh

8. $l:3.:3tsHfiffi#ilm/Grinded) 
,, may be dereted from the description or

import item at Sl. No. s #-q"rrtity _ot 
import item at S' No' 8 namely' LDPE

Granules(virgin) may be ;ll";;J"r' 70293-Kgs. as 1'05 Kgs/ Kg' content in the

exPort Products at Sl No' 1 &2'

ノg′フ‐■ζ

～

‐ ′

~■ Tlヽ P'i―Norms committee maY take a view

TsW/80

(S.Ko Jain)

Development OfflCer

dated l1/08/2015

― 詢 ―



Mn淋警鮒:[獣itts幾″/
Department ofChemicals&Petrochemicals

Room No.223,A Wing,
Shastri Bhawan,New Delhi-110001

Dated the 23rd July,2015

0FFICE MEMORANDUM

Sub:  Application from M/s.Bilcare]Lil■ited for the import of raw material against the

export of Laminated Aluminium Foil― Printed(Zenith)lbr issue of advance

licence(Licence No.3110065209 dated 05。 1.2015… reg

The undersigned is directed to refer to DGFT U.0。 No.01/81/50/618/AM-16/DES―

2/147 dated 27.02.2015 forwarded an application for issue of advance licence fronl 
卜υs。

論

af:鳳
冒 糧 靴 ;Wl轟 ∫I淵 潔 ∫寵 乱よiξ淫電 0°W守 f織 金器 鵬

05.1.2015.    The application has been exarnined in Departrnent of Chernicals and

Petrochcrnicals and thc fo1lowing nolHls are rccOrnlncnded for the referencc Hcence

application:‐

This has approval of the competent authority'

をル・
(O・ P・ Sham→

Joint lndustrial Adviser

Tcl:011‐23071442

Telcfax:011… 23071187

Email:omsharmaの nic.in

Shri Pradyuman Sahu,

Foreign Trade DeveloPment Officer,

Direciorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,

Udyog Bhawan, New Delhi
Fax: 2306 2225 123061613

¬

Name of Export
Item(s)

ｎ眈
Ｋｇ．

Name of imPort ltem(s) Qty. in kgs.

Laminated Aluminium

Foil一 Printcd(Zcnith)_

l kg. Aluminium Foil 0.8793

― ηO―

/
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Government ofindia
Ministry Of Steel

Technical Division

DGFT may please refer to their UO No 01/81/50ノ /AM-15ノ DES― l1/17 dated
10 06 2015 whereby an application of Advance Autho「 ization No 031079441l dated
09 03 2015 of Rl1/s Anik lndustries Linnited, Mumbalis fon″ arded to Ministry of Steel
for lxalon ofinput output norrn forimport of 6000 MT P面 me High Tensile Deformed
Steel Bars BS 4449:2005 500 B sizes 10 MM to 32 MM againstexportof5998 8 MT
Epoxy cOated Prime High Tensile Deformed Steel Bars BS 4449:2005 500 B sizes
10 MM to 32 MM:n this conneclon,Ministry of Steel recommends 1 01322 Kg/Kg
content of a‖ oy steelin the export product The fo‖ o、″ing quantity ofimport may be
a‖ owed against export of 5998 8 MT Epoxy coated Prime High Tens‖ e Deformed
Steel Bars BS 4449:2005 500 B sizes 10 MM to 32 MM:

―
・
。

Ｓ

Ｎ

Description of item of
export

Qty Description of item of
import

Qty

1 Epoxy coated Prime
High Tensile Deformed
Steel Bars BS
4449.2005 500 B sizes
10 MM to 32 MM

58875
MT

Prime High Tensile
Deformed Steel Bars BS
4449.2005 500 B sizes
10MMto32MM(
relevant Grade)

59584
MT

The above
A‖oy Steel Bars
Epoxy Coating

recommendation is subjected
are without epoxy coating and

to the condition that the
Export Alloy Steel Bars

imported
are with

0

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

(S KBhatnagar)

Ministry of Steel U O No 2(8)/2015-nlV dated o2 07 2015

― つ1-
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7. of HBP (Vol) Advance
License_. No. Advance Authorization No (i) 0310794570 dated 1 3.03.201 5 (ii)
0310792878 dated 25.03.20'15 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 01l81l51l IAM-12|DES-2119 & 20 dated
10.06.2015 whereby the representations of M/s Phoenix Foils Private Limited,
Mumbai for ratification of norm for the above mentioned Advance
Authorizations has been forwarded to Ministry of Steel for our comments/views.

ln the above connection, it may be noted that import of seconds, surplus, over
rolled, ex-stock Cold Rolled Stainless Steel coils, strips cannot be permitted for
production of end product under consideration. However, prime quality Cold Rolled
Stainless Steel strips may be permitted on receipt of the following clarifications of the
above mentioned AAs:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils, strips
(Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel strips to be
exported.

\l\tn-h1-\
\-____/ I \__./

(S. K. Bhatnajgar)
Deputy lndustrial Adviser

Telefax: 011-23062490

Shrl P.Sahu,FTDO,DGFT, Bhawan,New Delhi

～

帰
ヽ`

Mlnistry of Steel U O No 2(2)/2015-lW dated 29 06 2015

~つ 2-
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of lnput- Output norm in respect of Advance
Authorization No 0310794639 dated 17.03.2015 - M/s Twenty First Century Wire
Rods, Mumbai.

DGFT may refer to their UO No 01/81/50/ /AM-15/DES-2/37 dated 09.06.2015
whereby DGFT has forwarded the applications of M/s Twenty First Century Wire
Rods, Mumbai of the above mentioned advance authorizations for the
comments/views of the Ministry of Steel.

ln the above connection, it may be noted that SION 356 allows 1.02K9/Kg
Alloy Steel/ Non alloy Steel Billets/Rounds/Wire Rods against export of 1 Kg Bright
Bars and shafting other than those made from M.S and stainless steel. The SION C
5'13 allows '1 .07 Kg Non Alloy Steel Re-rollable scarp against export of Non Alloy
Steel Bars & Rods etc.

ln view of the above, Ministry of Steel recommends to allow 1.09 Kg Stainless
steel meting scrap ( Grade 304L) for per kg export of Stainless Steel Rounds Bright
Bars ( Gr 304L). ln view of this, NC-ll may allow 242.525 Tonne Stainless Steel
melting Scrap (Grade 304L) against export of 222.5 MT Stainless Steel Round Bright
Bars

sa_
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri P. Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No 2(17)12U4-fW dated 07.08.2015

― つ3-
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No (i) 0310794570 dated 13.03.2015 (ii)
0310794878 dated 25.03.2015 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their lD note No 011811501 IAM-12|DES-2119 & 20 dated

10.06.2015 whereby the representations of M/s Phoenix Foils Private Limited'
Mumbai for ratification of norm for the above mentioned Advance
Authorizations has been forwarded to Ministry of Steel for our comments/views.

ln the above connection, it may be noted that import of seconds, surplus, over

rolled, ex-stock Cold Rolled Stainless Steel coils, strips cannot be permitted for
production of end product under consideration. However, prime quality cold Rolled

btainless Steel strips may be permitted on receipt of the following clarifications of the

above mentioned AAs.

(a) Thickness wise and grade wise width of cold rolled stainless steel coils, strips

(Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel strips to be

exported.

\Itdel_l
\- :_i t \---,/

(S. K.Bhatna:gar)
Deputy lndustrial Adviser

Telefax: 011-23062490

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New,Delhi'

Ministry of Steel U.O.No.2(2)12015-TW dated 29.06.2015

― ¬Ч―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 28t0712015- case No' 3715/81 (M/s Apar Industries Limited) (Advance

Authorization No. 03 I 0794906 dated 26'03'20 I 5)

Reply submitted by the firm vide their letter dated 2nd March' 2015 has been perused

and the same is not complete and tdt;;y be asked to following information:

1. Detailed calculations for the requirement of each raw material' export product

wise supported by tt. rro.,,.ctional diagram of the 
".ull"/ 

B-uyers data sheet'

2. Total Net weights or .act cable includin!- the net weights of all inputs (imported

as well indigenous' except packing materials) ':
3. Material balancing uir. .rit .o"tt"iof each imported and indigenous input' export

Product wise'

Norms committee maY take a view

Tsw/94 dated   l1/08/2015

′
~孝摂 ソl′―

(S. K. Jain)
DeveloPment Officer

― ¬S―
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Gcvernment oi lndra
Mrnrstry of Chemtcats & Fertiltzers

Deparlment of Chemicals & Petrochemrcals

a8-"7'/E

Room No. 223 A Wing,
Shastri Bhawan. New Delhi-110 001

Dated the August 10, 2015
To

M/s. lmage Labels Pvt. Limited.
# 10, Vajarahalli, Off Kanakapura Road
Banqalore - 560 062.

Subject : Request for revisions of norms from M/s. lmage Labels Pvt. Limited, Bangalore for
the import of raw material against the export of lnsulator Made of Polypropylene Roll
/Sheet (Formex/Statex) (Advance Authorisation No.0710107976 dated 31.03.2015).

Sir.
I am directed to refer to your Advance Authorization Applrcatrons received from O/o

DGFT on the subject cited above You are being advised to submit the following information :

1. Specific Chemical name for item of export, Technical specifications, % composition (by
weight), along with end use/applicatron and the copy of export order for the export
product i.e. lnsulator Made of Polypropylene Roll / Sheet (Formex/Statex) may be
furnished.

2. Chemical name, Technical specifications along with foreign suppliers catalogue for item
of import i.e Polypropylene Roll/ Sheet (Formex/Statex) may be furnished.

3. Detailed and quantity of other indigenous inputs to be used in the manufacture of the
export product may be indicated.

4. Detailed manufacturing process along with lustrfrcatron for wastages
also on each of the raw material may be furnished

5. Complete material balance indicating input and output material
manufacturing process

6. Whether the scrap generated rn the manufacturing process is being reused, if not, the
technical reasons for the same may be furnished

at each stage and

at each stage of

raw material7. Standard/authentic technical literature in support of the
requirement/formulation for the manufacture of export product.

B. Details of production of export product under reference and corresponding consumption
of raw material in the year 2012-13 to 2014-15 duly certified by CA may be furnished

9. Small sample of export product and rmport products, if feasible.
10. Any other relevant information.

Your's faithfully,

(O'.P. Snarrira)
Joint lndustrial Adviser

Tel: 011-23071442
Telefax: 011-23071187

Email: omsharma@nic.in

Pradyumna Sahu, FTDO), Udyog Bhawan, New Delhi
01l81l50t /AM-16/DES-21028 dated'12 06 2015)

Copv to : DGFT/DES-i| (Shri
(w r.t their U O No

-n6-
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No。 …̈…17(32)/2015‐ IPHW

Yours faithfully

(^,nH,t'
Director

Copy to:

ShrI Pradyumna Sahu

FTDO
o/0.DGFT
UdyOg Bhavan
New Delhi

w.r.t.DGF′ 1｀ U.0.NO.01/81/50/ANl16/DES― I1/30 dated 9.6.2015

/1:
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ELECTRttN腫魔JiNP総
ELECTRONICS NIKETAN
6,C.G.0。 COPIPLEX
NEW DELHI-110003

6/h lrcul/oc I O-,-t g

鴨 颯くф lく

GOVERNMENT OFINDIA
派 鎌 Ψ ¶

―
葡 m

MINISTRY OF COⅣ IMUNICAT10NS AND INFORMATION TECHNOLOGY

議 ぽ 爺 鎌 Ψ ¶
―
m

DEPARTMENT OF ELECTRONICS AND INFORPIAT10N TECHNOLOGY
Website: www.deity.gov.in

M/s. HicalNSE Electronics Pvt. Ltd.

Survey No. 46& 47,Part Phase I I

Electronic City
Bangalore-5601 00

Sub:- Application for ratification of norms of Advance Licence No. 071 0107977 dated 3 I '3.201 5

for export of " Integrated Wiring Harnesses".

Sir,

Please refer to your application received from the O/o the DGFT on the subject

mentioned above.

Z. you are requested to provide the following information to enable further processing of

the proposal.

i) Detaits of export product (with drawing)

iil Quantity of import items required for manufacturing one unit of export items

iii) Wastage claimed in manufacturing process

iu) Justification of wastage

9ヮ~露
つ‐′ξ

ぃ 銀 鰤

,「 .31■
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Government ofindia
Ministry of Steel

Technical1/Ving

SubieCt:Ratirlcation of norm in terms of Para 4.7 of HBP(Vo:‐ :)fOr
Advance No No 3410041136 dated 10.04.2015‐ M′s Vi:as Transcore
Linnited

DGFT may refer to their UO No 01/81/50i /AM-14/DES-||/16 dated
10.06.2014 for ratification of above mentioned Advance Authorization of
M/s Vilas Transcore Limited. lt may be noted that the aforesaid
application for ratification was received in the Ministry of Steel on
15.06.2015.

Ministry of Steel recommends the import of Cold Rolled Grain

Oriented (CRGO) Silicon Electrical Steel (prime) coils of relevant grade

with wastage of 1.015 Kg/kg against export CRGO Silicon Electrical Steel
in slitted form subject to the condition that width of imported coils is more
than the respective width of export products.

6M0
Deputy lndustria:Adviser

Shri P.Sahu,FTDO,NC― l!,DGFT,Udyog Bhawan,New Delhi

J

Ministry of Steel U O No 2(15)/2015-TVV dated 09 07 2015

浄

一 つ8´
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 28t0712015 - Case No.3218/81 (M/s Godrej & Boyce Manufacturing

company Limited ) (Advance Authorization No. 0310795380 dated 17'04'2015)

Advance Authorization may be ratified as under:

l.Netweightofexportitemmaybespecifiedas2l90Kgs.
2. Word "Relevant" may be fr"n*.a with the description of import items at Sl'

No. 1 to 5.

3. Quantity of import item at Sl. No. 1 may be allowed as 248'6 Kgs' as

1.05 Kgs./Kg. content in export item'

4. Quantities of import items at sl. No. 2,3 & 4 may be allowed as 591'6 Kgs''

504.g Kgs.,442.i Kgs. as 1.02 Kgs./Kg. content in export item.

S. quarrtiti of impoJ item at Sl. No. 5 may be allowed as 447 '3 Kgs' as

1.05 Kgs./Kg' content in export item'

6. Q.ranti, oiimport item ai Sl. No. 6 may be allowed as 14 Kgs' (132 Nos') on

net to net basis'
7. Word " Hex Bolt" may be suffixed with the description of import item at Sl'

NoTanditsquantitymaybeallowedas2Kgs.(36Nos.)onnettonetbasis.
8. Word " Nut" may be suifi*ed with the desciiption of import item at Sl' No 8

unaitsq,a,,titymaybeallowedaslKg.(36Nos.)onnettonetbasis.

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms Committee I
OIPP No. 12192120 1 5-TSW/1 07 dated l1/08/2015

一つ9-
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Departl■ent of lndustrial Policyど L PromotiOn

(TSW)

圏 濯蹴胤il』I響l:Mi潔冒
1餌たRttguru E正 erp」wS P宙・h0
129。04.2015)

Advance Authorisation lnay be ratifled as under on repeat basis:

・ yttl皿1鵠』T翻写
S'粘激

2. Words``of relevant gradC∂ι thiCkness''llr

item and its quantity may be alloWed as

export products aS per SION C… 832.

Norms cOrnmittee may takc a view

/多
~何 ‐Vh″
(S.Ko Jain)

Development Ofrlcer

TSⅧ  Ю ttd 11/08/2015

-1∞ ―
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DepartBnent of lndustrial Policy dL PromotiOn

CSW)

NC Meeting dated 28/07/2015‐ Case No.37/8/81(M/S L dL T 
ⅡydOCarbOn Engineering

Lilllited)(Advance AuthoriZation No.0310795786 dated 08。
05.2015)

Firrn rnay bc asked to submit thc f01loWing infollllation:

1.Size i.e.OD,WT,Coating&lining thiCknesses and length Of cOated
pipes(Risers).

2.   Inforlnation in rCSpcct Of Sl. No. 4, 5 & 11 0f Standard Deflciency

Format.

3.  Detailed calculations/basis for the quantities of impOrt items at Sl.No. 5

4捕麟 :器鼈露T∬
arygTttΨ

tt.l
for their quantities。

5. SiZe ofone roll forimportitem at Sl.No.11.

Nol.1.S COmmittee may take a vieW

ノ/ク

(S.K.Jain)
Development Ofrlcer

, - Ai-yl ,n

TSⅧ И ttd W∝ 2∝ 5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2gt07r20r5- case No. 15/g/gl (rws shiva Utensils Industries Pvt. Ltd)

(Advance Authorization No. 0510394249 dated 14.05.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i'e' 250 MT as 1'10 Kgs'/Kg'

content in the exPort Product

Norms committee maY take a view
'---', .J-

(S.K.Jain)
DeveloPment Officer

Norms Committee II
itippN"lzerrolrrsw/lle dated 1 1/08/201s

ヤl'
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Department of lnduStrial POlicy&PrOmotion        ttL7プ
ζ

σSW)

NttetingttelttII:【黒:L:F::胤γⅧ鮒.:ξらヽLttdttC hth°

Advance AuthoriSation inay bC ratifled as under:

L :uantil許
漢1:1::電にl maybea110Wedas 102MT as L02Kgsノ

Kg.cOntent in the

e from SION C-1189.

Norms committee maY take a view

Tsw/120 datcd   l1/08/2015

―

 ・

/多 `~7日 、`■r

(S.Ko Jain)_
Development OfflCer

― l ο 13-
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeti ng 28107t2015 - case No. 39/8/81 ( M/s' Man Industries (India) Limited )

(AdvanceAuthorizationNo.0310796175dated25.05.2015)

Taking clue from sIoN c-lzg:-,Advance Authorization may be ratified as under:

l.words"ofrelevantgrade&thickness"maybeaddedwiththedescriptionofimport
item at sl. No. 1 and its quantity may ue dltwed as applied for i'e' 1882499 MT as

1.05 MT/MT content in the export product'

2.ImportitemsatSl.No.zto6.maybeallowedaSperSloNC-|292.

Norms committee maY take a view

-- u6uyt,r
(S.K'Jain)

DeveloPment Officer

sw/124 datcd 11/08/2015

-rcLt-
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated2Sl0Tt20|5.CaseNo.14l8/81(M/sKEllndustriesLimited)(Advance
Authorization No' 0510394365 dated 27'05'2015)

Firm may be asked to submit the following information:

1. Net weight of each Cable

2.Materialbalancingviznetcontentofeachimportedandindigenousinput'for

3. i?*riitli;,ement giving total requirement of each raw material, export product

wise.
4. Wastage claimed on each import item'

Norms committee maY take a view

sw/125  dated    l1/08/2015

~ 7口
。ri`ノ

(s.K.Jain)
DeveloPment Officer

- 1ク ダ ″
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Departl■ ent of lndustrial Policy`ζ PromotiOn

(TSW)

温濃鵠tll鰍i:f鮨%:1:肥:鑑t∬郷
ms hma“耐MagttS hm■0

ア。05。2015)

Advance Authorisation inay be ratifled as under:

L&撰
露Ittr肌 」鴨 』霧官l誌置 13:"45Kが

.器 L∞ KぃノK3∞正em hぬe

ヽ

Norms comlnittee may take a view

4〔J肝
河舞

Development OfflCer

_′rsw/127   dated l1/08/2015

_10ら _
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DepartBnent of lnduStrial P01iCy 8じ
PromotiOn

(TSW)

NC I群為:χl器挽1。f鏃潟規辮dit鵬.凱げ
耐」∝Cn“→Hmれd)

Firlln rnay be asked to Sublnit the fbl10Wing infOrmatiOn:

1.Size i.e.OD,W「
2.TOtal COating ar                     lC°

ating.

■ hおm“on hl       偉盗:繋Tヽ。.7&&
4.  Detailed calCula

supported by cO                             lining areas in the export

product and wa〔                             iacture.

Norms cornlnittee may take a vieW

(S.K.Jain)
DeveloPment Officer

:寺lilRIキ号号ラ;;力晏lilTsw/128 dated l1/08/2015

´ ,θ7″



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2810712015- case No' 19/8/81 (M/s Jlndal sAw Limited ) (Advance

A,tioii'utionNo'0510394385dated29'05'2015)

Fillll rnay be askcd tO Submit the folloWing informationi

ノ
g′

″

1.

Norms committee maY take a view

２

３

４

Informationinrespectofsl.No.4,5&llofStandardDeficiencyFormat,
Export Product wise'

Thickness of 3l.pp coating and cw coating in export item at Sl' No' 1'

Thickness of HSS coating and CW coating in elgort item at Sl' No' 2'

Detailed calculations/basls for the qruntitl". of import items.u, sl'_Il: 
,1

to g , supported by;;;grlining thi"kn..r.r and coating/lining areas m

the export products unJ *ul,uges 
"luimed 

at each stage of manufacture'

(S.K'Jain)
DeveloPment Officer

Norms Committee II
ilp N o-. r z 9 2 l 20 rs - T S w / 1 3 0 datcd llノ 08/2015

- 
1a8 -

ハ



DepartIIlent of lndustrial PoliCy`じ
PromOtiOn

(TSW)

NlI常
lE島需密WI艦l温Ъf鏃∬

・
織盤t(WS Veer‐

0‐ MetJS PVt umited)(Advance

)15)

Advance Authorisation Fnay be ratiflcd as under on repeat basis:

1.SpeciiC list Of eXport items(SheCt metal COmpOncntS)may be speCifled as per enc10Sed

2. 81111ityeふ f export itenl may also be speCifled as 513245 Nos. in addition to their net

ff莞:.譜鼎fr覇:;蹂:ど棚 紺馳

跳留滞織翼“
2K雪。ゎ耐basis宙血

accountability clause.

Norms committee maY take a view

ノ多/

多
`´

フ・ノダ

キ 1“ ンl′ L

(S.Ko Jain)

Development Officer

TSⅥ ■ 倣 d W∝ 囲 5

-1“

一 一



イア′

ヽ
　

＞

ND AЮ 2Bユ INlpuSrRIAL HAr■ ,ALAHALu.BANCA‐RE― 蜘 O13

キ`リヘMY

ィ
１
１

↓
「
０
　
１

ilia n aiie r-Cc;t.i nie rcial



ハ  ・



, trl >

，
い●
　
　
一
●

・
■
・
一●
一
●
●
Ｌ
一
〓
―
■
●
■
・



ヘ



“〓ｏ」●́
Ｌ・́̈
００Ｌヽ
●̈
ＯＬ。一た
ル
ψ
∽
く

＞
て
ど

ヽ
ン
，
“

* l.11. 
-



～



お
０
こ
Ｅ
Ｅ
ｏ
９
む
“
ｏ
ｃ
ｏ
，

く

＞
ヽ
く

rl'3‐⌒



ハ



一一
も
」
ｏ
Ｅ

Ｆ
ヽ
ｏ
Ｏ
↓
Φ
口
ｏ
ｃ
Ｏ
芝

＞
や
イ
く
ヽ
卜
い
く
Ｃ

-111´

測
副
飩
　
　
　
　
　
　
　
０^
，
８
〓
「
・卜
〓
■
一

●    ^





ハ

/3L
--2z-7./{

4ti√|‐
∴

Development OfflCer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated zgt,ir2,ts _ case No. 16lg/gr (M/s Hindustan urban Infrastructure

Limited ) (Advance a,rit o.irution No. 0510394422 dated 03.06.2015)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material' supported by the

cross sectional diagram ofexport product'

2. Net weight per KM of export product'

3. Material balancing viz. net *nt"nt of each imported and indigenous input' per KM of

exPort Product'

Norms Committee II
bffilT-r p p N o. r z s 2 t 20 rs - T s w / I 3 2 dated 11/08/2015

一 ||ゞ ″
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated28107t20l5.CaseNo.4/8/81(M/sKhoslaEngineeringPvt.Limited)
1,ro"u',..A"uthorizationNo.3110065470dated08.06.2015)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i.e. 505 MT as 1'01 Kgs'/Kg'

content in the exPort item

Norms committee maY take a view

(S.Ko Jain)

Development OfflCer

Norms Committee Ⅱ

E)IPP No.12/92/2015-TSW/139   dated l1/08/2015

-lt6-
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Government of lndia
Ministry of Steel
TechnicalWing

Subject: Ratification of Advance Authorization No 0310796490 dated
08.06.2015 of M/s Chandan Steel Limlted, Mumbai issued under para 4.4.2 and
4.7 of Handbook of Procedures (Vol-!).

DGFT may refer to their Uo No o1t81t5ot /AM1s/DE s-2t24 dated 28.07.2015
on the subject mentioned above. ln this connection, it is informed that the request of
the applicant has been examined and this Ministry recommends the following
gylntity of import taking clue from SIONs C-524, C-525 and C-355 against export o-f
2250 MT and 750 MT Bright Bars made up of from stainless steel hot rolled stainless
steel peeled Bars of grade 304 and 316 and 1500 MT and S00 MT stainless steet
bars & rods of Grade 304 and 316.

―
・
０

Ｓ

Ｎ

Item of import Quantity
applied

Quantity to
be allowed

Unwrought Nickel 50M丁 50 MT
2 Ferro Nickel(Nickel content 1 4%~to 25%) 360M丁 360 MT

Stainless Steel melting scrap Grade- 30? 2250M丁 2025 MT
2 Stainless Steel meltinq scrap Grade -316 1330 MT 1197 MT
3 Relevant shaped refractories (Bricks/shapes)

as per description of import.
100 MT 100 MT

4 Relevant monolithic refractories lRanrming
IMass) as per description of imports.

20M丁 20M丁

5 Relevant special refractories ( Shrouds, Mono
Blocks, Stopper, Nozzles, slide gate
refractory, porous plugs, Zircon Nozzles &
Tundish Nozzles)

5M丁 5M丁

6
Deputy lndustrial adviser

shri P 9ahu, FTDO, DES-il, DGFT, Udyog Bhawan, New Dethi-110101.
Ministry of Steel U O no 2(7)/2011¨

‐
nA′ Dated 06 08.2015

-11η ″
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Offlcc ofthc deve10pment COmmissiOncr

Micro small&medium Enterpriscs

MECHANICAL DIVIS10N

30(82)/15-ME

SutteCt:AA 0710108374 dated 16.06.15 in respcct OfM/s Zenith Precision Pvt Ltd

The fo1lowing informatiOn is requircd from thc unit:―

O  Detailed technical drawing、 vith diinension of each cxport product,cataloguc,if any may

also be furnishcd.

●  Weight of each cxpOrt product.

●  Blank size ofimport product.

O  I)etailcd calculation as to how the quantity of raw material proposed for import has been

arrived at, including thc net wcight Of cOmponcnts to bc manufactured out of thcse

imported materials,wastagcs claimcd at cach stage of manufacturing with complete
justiflcation and supportcd by documentary e宙 dcncc/drawing.

This issucs with thc approval of Dircctor(ME)fortaking view by NC.

%t
(K.S.Sodhi)
AD(ME)

Sh P.Sahun FTDO,DGFT,Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(82)/15¨ ME dated 06.08.15

一― ‖8_
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Departlnent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 2gt07t20r5 - case No. 24lg/gr (M/s Hindustan Urban Infrastructure

Limited ) (Advance Authorization No.0510394615 dated 17'06'2015)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Detailed calculations for the requirement of each raw material, supported by the

cross sectional diagram ofexport product'

2. Net weight per KM of export product'

3. Material balancing viz. net content of each imported and indigenous input' per KM of

exPort Product.

4五 訂 "日 '″
Development OfflCer

Norms Committee II
ffiTSW/149 dated 11/08/2015

ι

―-119-
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Departmenl ot Irdlffiolicy & Promotion

NC Meeting dated 28t01t2015- Case No' l1l8/81 (lws Arfin India Limited) (Advance

Authorizati'on No' 0310135502 dated 18'06'2015)

Advance Authorisation may be ratified as under on repeat basis:

(i)Quantityofimportitemmaybeallowedas3l8MTasl.06Kgs./Kg.contentin
the exPort Product'

Norms committee maY take a view 1, -
2-ffiy\,y_7 (s. K. Jain)

DeveloPment Officer

Norms Committee II
iriFi, N"lzeml'rsw/ls0 dated 11/08/201s



#tu
Department of Industrial Poticy & Promotion

(rsw)

NCMeetingdated28107l20l5.CaseNo.2518/81(lWsShriKrishnalnternational)
(AdvanceAuthorizationNo.0510394638dated19.06.2015)

AdvanceAuthorisationmayberatifiedasunderonrepeatbasis:

l.Words..ofrelevantgrade&thickness"maybesuffixedwiththedescriptionofimport
item and its quantity may u"uiio*.a as applied for i.e. 216700 Kgs. as 1.10 Kgs'/Kg'

content in the exPort Products'

Norms committee maY take a view
n frutlrr

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/92/2015-TSW/152 dated   l1/08/2015

-121 -
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Departmentoflndttt‖
IP°

liCy`&PromOtiOn
/)

鶏‖::n島1響謬縄::鵠視富漱bl甥提
1餌たAn前 CaЫ∝P宙・Lm託eの体dVance
;)

Fill.・ rnay be askcd to Sublnit the folloWing inforlnation:

1. Voltage rating of cables' . r r- -^--. -^+^-i^r o--nrf nrndr
2. Detailed 

"ut"rtutiorrs 
for the requirement of each raw material' export product wise

supported by th; a;;ss sectional diagram of the cable/Buyers data sheet.

3. Nef weight Per KM of each Cable'

4. Material balancing viz. net content of each imported and indigenous input per KM of

exPort Product'
5. Wastage claimed on each import items' if any'

6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

´ 一斉著:り ′_
(S.Ko Jain)

Development Ofrlcer

sW/153 dated l1/08/2015

<- l2a
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Departlnent of lndustrial Policy&PromotiOn

(TSW)

NC Meeting dated 28ノ07/2015-Case No.21/8ノ 81(M/s WOrldfa Exports Pvt.Ltd。
)

(Advance Authorization No。 0510394671 dated 23.06.2015)

Advance Authorlsatlon rnay be ratlfled as under:

1. Words``of relevant grade∂ι thickness"may be sufflxed with the desc五
ption of import

and its quantity may be allowed as applied for i.c。 209 MT aS l.10 Kgs./kgo content in

the export items.

NollllS COmllnittee may take a vicw

4篤F¨⌒
Development OfflCer

Norms Committee Ⅱ
E)IPP No.12/92/2015-TSW/154 dated      l1/08/2015

~12Ъ ″
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Iヽinistry of Hca、 γ lnduStries&Public Enterprises
Dcpartmcnt of Hcaヽγ lndustry
TS坐4⊇I SCCtiOn

Sub」cct: Rcprcscntation of M/s Lloyd lnsulations (I)Ltd  in rcspcct Of AA No
0510241176 datcd 12 05 2009

Rcfcrcncc:DGttID Note No 01/81/50/36/AM 10/DES― I1/59 Dt 16 06 2015

O/o DGFT may refer to firm,s representation d,ated 27.05.2015 in respect of
subject authorization. It is observed that similar representation of the frrm was earlier
examined and the views of this Deptt. were communicated vide this ollice Uo of even

' no' dated O2.o5.2o14 (copy enclosed). In view of this it is informed that this oftice

I :::X;}ffijs 
in the matter still holds good' Norm committee mav therefore 

flke

This issue with the approval of IA(KKT).

Encloser:As above

rrDO,DES II,DGr
DHIUo No 3(115)/2009/TSW(B)/

Sr. Development Offrcer

datcd o9 o7 2015

.J〆
;

搬レ

-1■ |―
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TS]il(B) Section

Subject : Request Of M/S Lloyd lnsulatiOn(I)Ltd.for arnendment/modiicatiOn in
norrn― AA no.0510241176 dated 12.05.2009.

Reference :DGttID Note No.01/81/50/36/AM10/DES-l1/155 dated 28.03.2014.

e塁風1まil二『 Fl:驚壼Lttlil∬
]i::計

]計
)tu可

£]tlth。1城ユf踏量力b:蟹|マ

イ

)sal was carlier recOmrnended based On

)sc五ptiOn of certain impOrt items 、″ereamended.The irm has no、「stated in their representatiOn that impOrt have been
made and clearelby the custOms before the nOrm was apprOved by the nOrln
comlnittee.It is lurther obseⅣ ed that trade narne of ilnport items were indicated in
their authorizatiOn 恥′hile the recOrnmendation was made based On inbrmation
provided by the flrnl and giving actual ntte ofirr.port items.

In view Of the above,norm cOmrrlittee mtt decide the instant case based On
past prttctiCes adOpted in such cases,

This issuc with the apprOva1 0fIA(KKT)。

hol. I -%J )\
(Gajraj Singh )

Sr. Development Of{icer

dated 02.A5"2014.

岡 DO,DES―II,DG門
DHIuo No 3(115)/20o9/TSW(B)/

―-12ζ ´
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DepartIIlent of lndustrial PoliCy dtt PromOtiOn

(TSW)

胤肥鶏1響 ::|1躍ll胤:当f満
92餌たDelton CaЫ∝Lm託eの体dVan∝
)11)

Advance Authonsatlon inay be ratlfled as under:

1, Net Weights of export products from Sl.No l to 8 may be specifled as under:

Sl.

No.
Net ExPort
weight (Kgs.)

Sl.

No.

Net ExPort
weight (Kgs.)

Sl.

No.
Net ExPort
weight (Kgs.)

1 5635 4 13987 7 1202

つ
４ 15075 5 24597 8 5724

3 8954 6 56553

∬:龍幅壕需1まだ灘芯1凛ξ
wOrd ``Resin" may be deleted forrn the d(

lt Sl.No.lto 8,as clairned by the flHll.

Galvanised Stecl Wire may be alloWed as

lt Sl.No.1,4&8,as clailned by thc fln■ .

Galvaniscd Steel Strip may bc alloWed as

at Sl.No.2,3,5,6&7,as clailned by thc

f11111.

守TlyI蹂l臨』鶴liξ鼎:d郷・
02

Aluminium NIIylar Tape may be alloWed as

at Sl.No.lto 8,as clailned by thc flrin.

Norllns cornmittee may take a view

2.

3.

4.

5.

6.

7.

Sヽ//92¨A/R dated 11/08/2015

′
一
黒 Pレル J

(S.K.Jain)
Development Officer

一  l泥  ″―
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一Departlnent of lndustrial Policy 8ζ  PromotiOm              2モ
ζ′7′ ′ダ

(TSW)

NC Meeting dated 28t0712015 - case No. A/R-94 (I\trs Helvoet Rubber & Plastic

Technologies (India) pvt. Limited) (Advance Authorization No.3110019676 dated

25.02.2005

Firm has requested for ratification of Advance Authorization on repeat basis as per their

Advance AuthorLation No. 3110023827 dated 08.02.2006 (copy enclosed)

Norms committee maY take a view

2*"fi.y,r)-
(S.K.Jain)

Development Officer

Norms Committee II
prpp No t 219212015-TSW/ 94-AlR dated lll08l20l5

- 
12'7-



丁he norrns have been a‖ owed us as rnentioned belovv the detail of one ofthe three Licence:

Export ltem Qty. lmport ltem Norms
Requested

Case Number/
Meeting
Number

Advance
Authorization
No.

Bobbin Alternator

Rotor Coil BOB― AL丁

RR CIL

IS7U-10B303-AA

(Weight/PieCe

14.8gm+/-0.5gm)

(571503406620)

1

No.

Polyamide Nylon
66 Molding
Powder

13.74 gms 46011/94/2003-

PC‖ dated

28.01.2008

3110023827

dated

08.02.2006

Bobbin Alternator

Rotor Coil BOB― AL丁

RR CIL

XS6U-10B303-AA

(Weight/PieCe

ll.Ogm+/-0.5gm)

(571503403750)

1

No.

Polyamide Nylon
66 Molding
Powder

10.706

gms.

46011/94/2003-

PC‖ dated

28.01.2008

3110023827

dated

08.02.2006

BOARD ASSLY FOR

ALTERNATOR
CIRCUI丁 BOARD
ASSY ALT

XS6U-10B301 AA

(Weight/PieCe

20.Ogm+-0.5gm)/

(571503404230)

1

No.

1. PPS

Molding

Powder

11.08 gms 46011/94/2003-

PC‖ dated

28.01.2008

3110023827

dated

08.02.2006

Copper
Strips

47.76 gms. Revlsed normsin

case no.AR‐

02/meeting nO.

24/81 Dt.

27.02.2014

SLEEV FOR

ALttERNATOR

SLEEVE

IS7U-10986 AA

(Wetht/PieCe
8.5gm+/-0.5gm)

(571503406690)

1

No.

AmodelATl]-6XHS
Color Black

8.574 gms 46011/94/2003-

PC‖ dated

28.01.2008

3110023827

dated

08.02.2006

BOARD ASSLY FOR

ALTERNATOR
CIRCUIT BOARD

ASSY ALT

iS6U-10B301-AA

(Weight/Piece
20.Ogm+/-0.5gm)

(571503406590)

1

Nol

1. PPS

Molding

Powder

8.617 gms 46011/94/2003-

PC‖ dated

28.01.2008

3110023827

dated

08.02.2006

2. Copper
Strips

5L.32 gms Revised normsin
case no.AR―

02/meeting nO.

24/81 Dt.

27.02.2014

―一 ,電  _
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Departl■ent of lndustrial Policyぶ じPromotiOn

(TSW)

温既認蹴胤ilII響 l:品猟激懺語戦 :ぷFabw計
∝P宙・Lm前eo

Norlns may be modifled as under:

1. Dcscription,quantities and Net weights of export products at Sl.No. l may be modiflCd

as under:

d Screened Armoured Cables as Per

B.S.5308 upto l100 VOltS

sレe   ll . in Kms. I N4
lPairxlmm2 286 0り 10ソ

l Pair x l.5 mm2 204 bbbb∠

l Traid x l mm2 14 5/ソ■

2 Pair x l.5 mrn2 32.5 15D■ D

10 pair x l.5 mrn2 133 19UZZ0

20 Pair x l.5 mrn2 220.5 558085

2Pairxlmm2 2.5 875.4

10 Pair x O.5 mrn2 フ1 86391

lo Traid x O.5 mm2 23.5 30769

20 Palr x O.5 mrn2 206.115 361989

20 Trald x O.5 mm2 30。 8 63323

12 Trald x O.5 mm2 3.551 5480

5 Traid x O.5 mm2 16.078 9055

2 Pair x O.5 mrn2 2.026 757.6

TOTAL QTY ■245.57 ■45808■

2. Description,quantities and Net weights of export products at Sl.No.2 may be modifled

as under :

@ulated Glass Mica tape screened, Zero

t,uiog"n Sheathed Screened Armoured Cables as per B.S. 5308 upto
'I t f\A \/nllc

２

一

Size oty.in Kms. Net Export Weight ttnS上 _
l Pairx l mm2 86 24227

l Pair x l.5 mrn2 200 63424

l Trald x l.5 mm2 12 4154

l Tra!dxl mm2 2 610

10 Pair x l.5 mrn2 10,7 18657

20 Pair x l.5 rnm2 24.05 71689

10 Pa!r xO.5 rnm2 6.79 9918

10 Traid x 0.5 mm2 16.5 26452

lo Traid x l.5 mm2 5.85 12813

20 Pair x O.5 mm2 8.17 16600

20 Traid x O.5 mm2 2.5 6504

20 Traid x l.5 mm2 6.6 28537
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3 Core x 2.5 mm2 25,717 12332

13 Core x 2.5 mm2 3.986 6047

37 Core x 2.5 mm2 15.114 44245

lo Pair x 6 mm2 9.099 30367

5 Pa:r x6 mm2 5。926 10716

l Pa:r x2.5 mrn2 18.303 4691

12 Traid x O.5 mm2 1.291 1887

l Pair x O.6 mm2 8.206 2094

TOTAL QTY 468.802 395964

3. Description,quantities and Net weights of export products at Sl.No.3 may be modifled

as under:

鼈l霧1盤幅営:[篤1]需u亀『:』理r:∬『:l=6ξ:路３

一

13 Core x 2.5 mm2 5.6 8496

37 Core x 2.5 mm2 25,7 75235

3 Core x 2.5 mm2 35 16783

TOTAL QTY 66.300 1005■4

4. Description,quantities and Nct weights of export products at Sl.No.4 may bc modiflcd

as under:

copper Conductor′ XLPE Insulated Glass Mica tape screened′ Zero

halogen Sheathed Screened Unarmoured Cables as per B.S.5308

upto l100 VOltS

４

一

Size oty.in Kms. Net Export Weight (KgqL
lPairxlmm2 3 228.9

l Pair x l.5 mrn2 24 2489

lPairx4mmZ 15 4081

lo Pair x l.5 mm2 2 1522.5

20 Pair x l.5 mm2 2 2640.6

TOTAL 46 10962

5. Description, quantities and Net weights of export products at Sl' No' 5 may be specified

as under:

５

一

upt()1100 Volts

Size oty.in Kms. Net Expot Weight(K壺登

lCX 10 mm2 1430.7

lCX 2.5 rnm2 38.3

lCX 25 mm2 フ 2122.4

lCX 6mm2 5 386.8

TOTAL 24 3978.2

-lζ O ″



6. Quantity of import item at s.No.1 i.e. copper wire Rod/cathode may be allowed as under:

(i) For export products at Sl Nos. |,2,3, & 4 as 1.01 KgsiKg. Content in the

export products.
(ii) For export products at sl No. 5 as per Engineering Table No' 5'

7. euantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed

ur t.os kgs/kg content in the Export products at Sl. Nos. 1 ,2,3 & 4.

g. euantity of iirport item at S.No.: i.e. pVC Resin may be allowed as 1.05 Kgs./Kg' content

in the export products at S.Nos' I & 5'
g. euantity of import item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs'/Kg'

content in the export products at S'Nos' | & 5'

10. Quantity of import item at S.No.5 i.e. Calcium Carbonate may be allowed as 1'05

Kgs./Kg. content in the export products at S'Nos' | & 5'

11. Quantity of import item at s.No.6 i.e. GOGEGUM AFR Compound may be allowed as

1.05 Kgs./Kg. content in the export products at Sl. No. 2, 3 & 4.

12. euantity oflmport item at S.No.Z i.e. Glass Mica Tape may be allowed as 1.02 Kgs'/Kg'

content in the export products at S.No. 2,3 & 4'

13. euantity of impon item at S.No.4 i.e. Galvanised Steel Wire/Steel Wire Rod may be

allowed as I .02 Kgs.iKg. content in the export products from Sl.No . I ,2 & 3.

Norms committee maY take a view

-/z2-'f'p1'(S.K.Jain) a

Development Officer

Norms Committee II
Dtpp No. 12192t201s-TSW/ 95-A/R dated 1110812015
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BIank Standard Dgficiencv Letter Format

To

Sub」ect:Radicalon oF Norms of Ad、 ance AuthoHsation No.
HBP.Vol.I
iVleeting NO.¨ ¨̈ .....¨・Dnted:...… ………

Export items:

I
jVIodelnLrmber.iechnicrilspcciticationandlpeciticquantity.-both'"t@
weighr. oleach erport product (Appendix-33 of current HBp ref'ers).
Detaii technical note on nranufacturing process includin.'e the releuant tiou, sireet"
Detallに chnical dra、 vings、 vi山 JmcnSttL2119acL堅 p9」 :理 [∝ uCLi螢J堅里

「
liり 1:二興ay[坐 qLi睦

4 Weighr oi'each Exporl Product.

D Weightoieacl-roftIreirnportedandindigenousinput.separate
material balancing. Net r,veight (Gross rvei-eht minus lvastage) fbr each imported and indigenous input
in the export product mav be indicated. Net rvei-eht along r,vith details oi:other importeJ inpLrt to be
uset in the resultant product and sguglrllo be importediproculed fiom sources other than the license. ii
anv. may also be indicated.

Infolmation about the inputs required per unit of the resultant product as per Sl. No. I of Appendix-
ins in cun'ent HBP (Vol.l

Te4rnical character.istics / part numbers. itlan
Assembly drawin-qs/diagrams of ihe n.nt*
in the export product (s).
Bttrcttedqual責

,[1,1181:l露 ,'「 :,CO‖ 1た

'お

rh山 C κSuhatt produ∝ and me relunで mc威 司colη poncnts as sparcs.Ra■ Matena1/consumables                             l

Ettect Aぼ hOl・i,cttnЩきPACl ttd d話商 品悪ふ話品島:亀‖IIだ!轟 | JOCumCnぉ may be l

|

i  ゴ齢i11

11(a)

of the cable in Kg' pel l(nr. copy'of relevant National/lntelnational standard/bu'er.'s data sheet rnayalso be furnished.
Wei_eht of S,".t. 

-(lxxiii) Steel plates/Sheets upto 30mm thic[ness
(l.rxir') steel piates/sheets more than 30 mm thickness and upto 70 mm thickness(lrxv)SteelPlates/SheetSmorethan70mmthickness.
(ixxvi) o-!bqr:s.e.g..-Elanges,,pip-es, Tubes, Bars/Rods. castings/Eorgings etc. -.

Particulars of tl . li.
the satne export product covered undel this application, in vier.r,'of public Notice No. 4g dated14.t 1.2002.

You are adviseci to SI∩N

「千        ′i tr ―J
・・・‐,`。・ν,‐“

: J:Vl::ι‖E uCt4“。EIVCll ln appllcatlon lor thc Advance AuthorizatiOn mentiOncd abOve as
to whcther it is a casc of Physical cxpOrts Or Dccmed exports.Ifthc same is Dccmed Exporis,cOpy oF

FrqieCt AuthoHty Ccrtincate(PAC)and detailed inliDrmajOn a10ngvttth relevヵ n,anr"n.。 nic rn,v hρ
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furnished to this otlice. Fturnishedtothisot1.ice.Further.ilthesupplyisaeainsttn,@
ibllorving details ma1. also be provided:-
EPCG licence numbei and date.

(i) CIF value ot'the licence.
(ii) lvhethe. this Iicence was issued under Zero dut1. or 3 per cent Scheme.(iii) Custom dutl saved amount.
(iv) Products to be manuf'actured.

…

lnCC hOlda・ ittends b d the EO againsr the EPCC licence.

The infbrmation czrlled lbr mLtst b. rub
The intormation nrav be directll sent to.:.............. DepLrt-v Diiectoi Ceneral ot'Foi6isn Trade-Nlnrnre 1-^,-*i*^.- tt D^^.-- r,-Nornrs Cornmiuee-il. Roorn No. 2044. DCFT. Ud,rog Bhalan, N*, 

';;ih;jro"oiil"Elro;1;

;;;;;;;;i;,;;;;;;,:jxfi.:lJx,liilllll" llll 1,. ll:t I'lni 11,.'i_': T ::1's:: 
;,h.
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